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THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
(AMENDMENT) ACT, 1975

[Urrar Prapesu Act No. 13 or 1975]

(*Authoritative English Text of the Uttar Pradesh Nagar Swayatia
Shasan Vidhi (Sanshodhan)y Adhiniyam, 1975)

AN
ACT

to amend various enactments velating to Urban Local Self-Government for the
purposes hereinafter appearing, and to provide for cevtain temporary arrange-
ments for the administration of the Mahapalika of Allahabad.

It 15 HEREBY enacted in the Twenty-sixth Year of the Republic of India.
as follows :—

CHAPTER 1
Preliminary

- : ades . hort title and
1. (1) This Act may be called the Uttar Pradesh Urban Local Self- S
Government Laws (Amendment) Act, 1975. commencement.

(2) This Chapter, Chapter V and Chapter VI, shall come into force at
once, Chapter II shall be deemed to have come into force on September 17, 1974,
Chapter 1V shall be deemed to have come into force on August 15, 1974 and .
Chapter III shall be deemed to have come into force on October 23, 1974,

CHAPTER I

Amendment of the Uttar Pradesh Nagur Mahapalika Adhiniyam, 1959
and provisions for certain temporary arrangements for the adminis-
tration of the Nagar Mahapalika of Allahabad

2. In section 8-A of the Uttar Pradesh Nagar Mahapalika Adhiniyam, An;endrgzx{t 0{_
1959, hereinafter in this Chapter referred to as the principal Act, in sub-section %‘?tif_“ Act 1T gf
(2) , in the proviso, for the words “one vear”, the words “two vears” shall be 1959,
substituted.

3. On and from the seventeenth day of September, 1974, notwithstanding Temporary pro-
anything contained in the principal Act— zgﬁ&’isﬁiﬁiﬁg“g
(@) the Nagar Pramukh, the Upa Nagar Pramukh, the Sabhasads, the og Aa"%g;gzhka
Vishishta Sadasyas and the members of all Committees, Special Com- ° a )
mittees, Joint Committees and Sub-comimnittees (constituted or appointed
under sections 5, 95 and 97 of the said Act) and the Mukhya Nagar
Adhikari of the Mahapalika of Allahabad shall vacate their respective
offices, and all such Committees, Special Committees, Joint Committees
and Sub-committees shall stand dissolved ;

(b) until the due re-constitution of the new Mahapalika under section 9
of the said Act, all powers, functions and duties of the said Mahapalika,
its Nagar Pramukh, Upa Nagar Pramukh, and of Committees referred
to in section 5 of the said Act and the Mukhya Nagar Adhikari shall be
vested in and be exercised, performed and discharged by an officer re-
appointed in that behalf by the State Government (hereinafter referred
to as the Administrator) and the Administrator shall be deemed in law
to be the Mahapalika, the Nagar Pramukh, the Upa Nagar Pramukh,
such Committee or the Mukhya Nagar Adhikari, as the occasion may
require ; )

*(For Statement of Objects and Reasons, please see Utt ir Predesh Guzette (Extraordinary),
dated March 7, 1975. !

(Passed in Hindi by the Uttar Pradesh Legislative Asscmbly on March 18, 1975 and by the
Uttar Pradesh Legislative Council on March 21, 1975).

(Received the Assent of the Governor on  Marc 29, 1975 under article 200 of the Consti-

t1l19ti0n of India andwas published in the Utrir Pradesh Gazétte Extraordinary, dated March 31,
75).
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(c) subject to any general or special orders of the State Government,
the Administrator may in respect of all or any of the powers conferred
on him by the last preceding clause— ~

(i) consult such committee or other body, if any, constituted in
such manner as may be specified by him in that behalf; or

(ii) delegate, subject to such conditions as he may think fit to
impose, the powers so conferred, to any person or to any committee
or other body constituted under the last preceding sub-clause, to
be specified by him in that behalf ;

(d) such salary and allowances of the Administrator as may be fixed
"by general or special orders of the State Government in that behalf shall
be paid out of the Mahapalika Fund.

CHAPTER 1II
Amendment of the U. P. Town Areas Act, 1914

4. In section 6 of the U. P. Town Areas Act, 1914, for sub-section (1),

¢ the following sub-section shall be substituted, namely :—

“(1) Except as provided in section 36, the term of a Committee shall
be five years:

Provided that the State Government may, by notification in the official

. Gazette, extend from time to time the term of all or any of the Com-

mittees, so, however, that the total extension does not in the aggregate
exceed two years.”

CHAPTER IV
Amendment of Uttar Pradesh Urban Planning and Development Act, 1973

5. In section 2 of the Uttar Pradesh Urban Flanning and Development
Act, 1973, as re-enacted by the Uttar Pradesh President’s Acts, (Re-enactment
with Modifications) Act, 1974, hereinafter in this Chapter referred to as the
principal Act, after clause (d), the following clause shall be inserted, namely :—

“(dd) ‘Chairman’ and ‘Vice-Chairman’ shall mean respectively the
Chairman and the Vice-Chairman of the Development Authority.”

- 6. In scction 6 of the principal Act, in sub-section (6), for the word
“Council”, the words “Advisory Council” shall be substituted.

7. In section 15 of the principal Act—

(a) for the word “Authority”, wherever occurring the word “Vice-
Chairman” shall be substituted ;

(by in subsection (1), for the word “regulations”, the word “bye-
laws” shall be substituted ;

(¢) in sub-section (5), for the word “Tribunal” wherever occurring,

the word “Chairman” Z\all be substituted.

8. In section 27 of the principal Act—

(a) in sub-section (1)—
(1) for the words “any officer of the Authority empowered by its
Vice-Chairman in that behalf”, the words “the Vice-Chairman or any

officer of the Authority empowered by him in that behalf”’ shall be
substituted ;

(ii) for the words “the officer of the Authority”, the words “the
Vice-Chairman or such officer”, and for the words “the said officer
ol the Authority” the words “the Vice-Chairman or such officer”
shall be substituted ;
(b) in sub-sections (2), (3), (4) and (5), for the word “Tribunal”,
wherever occurring, the word “Chairman” shall be substituted ;

(¢) the Explanation shall be omitted.




3.

a

9. In section 33 of the principal Act, in sub-section (4), for the words
“promulgation of this Act”, the words “commencement of this Act” shall

be substituted.
10. In section 36 of the principal Act,—

(a) for the word “Authority”, wherever occurring the word “Vice-
Chairman” shall be substituted ;

(b) in sub-section (4), for the words and number “Tribunal under
section 87”7, the word “Chairman” shall be substituted at the end the
words “and such determiination shall not be questioned in any court”,
shall be inserted.

11. For section 37 of the principal Act, the following section shall be

substituted, namely :—

“37. Every decision of the Chairman on appeal, and subject only to

Finality of any decision on appeal (if it lies and is preferred),
decision. the order of the Vice-Chairman or other officer under
section 15, or section 27, shall be final and shall not be questioned in
any .Court.” :

12. In section 55 of the principal Act, in sub-section (2), for clause (a)
the following clause shall be substituted, namely :—

“(a) the levy of fee on a memorandum of appeal under sub-section (5)
of section 15 or under sub-section (2) of section 27 ;”

13. In section 56 of the principal Act, in sub-section (2), after clause (f)
the following clauses shall be inserted, namely :— : ‘

“(g) the fee to be paid on an application for permission under sub-
section (1) of section 15 ;

(h) the fee to be paid for inspection or obtaining copies of docu-
ments and maps ;

(1) any other matter which has to be or may be prescribed by
regulations.”

14. In section 57 of the principal Act—

(i) after clause (b), the following clause shall be inserted, namely :—

“(bb) the guiding principles for composition of offences under
section 32 ;" ;

(i) after clause (c), the following clauses shall be inserted, namely :—

“(d) the grant of licences to architects, town planning engineers,
surveyors, draftsmen for the preparation of building plans or water
supply, drainage and sewerage plans and the fees to be paid for
the grant of such licence ; '

(¢) for so long as the Zonal Development Plans are not prepared
under section 9, the matter specified in clause (d) of sub-section
(2) of that section ;

(f) any other matter which has to he or may be prescribed by
bye-laws.”

15. In section b9 of thefprincipal Act— -
(a) in sub-section (1) —

(1) in clause (a), for the words and figures “such housing or
improvement schemes the execution of which had commenced
before June 12, 1973, as may be specified by the State Government
by notification in this behalf in the Gazette”, the words and figures
“those housing or improvement schemes which have been notified
under section 32 of the Uttar Pradesh Avas Evam Vikas Parishad
Adhiniyam, 1965, before the declaration of the area comprised there-
in as development area” shall be substituted and for the words and
figures “section 6 of the United Provinces General Clauses Act, 1904”,
the words and figures “sections 6 and 24 of the United Provinces
General Clauses Act, 1904 shall be substituted ;
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section 33.
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section 36.
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section 37.
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section 55.
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section 57.
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section 59.
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(i) in clause (b), for the words and figures “section 6 of the
United Provinces General Clauses Act, 1904”7, the words and figures
“sections 6 and 24 of the United Provinces General Clauses Act,
1904” shall be substituted ;

(iii) after clause (b), the following clause shall be inserted,
namely :—

“(c) without prejudice to the generality of the provisions of
clauses (a) and (b), any bye-laws, directions or regulations under
the U. P. Municipalities Act, 1916 or the Uttar Pradesh Regula-
tion of Building Operations Act, 1958 or the Uttar Pradesh
Nagar Mahapalika Adhiniyam, 1959, as the case may be, "and
in force on the date immediately before the date of commence-
ment of this Act, shall, in so far as they are not inconsistent
with the provisions of this Act, continue in force, until altered,
repealed, or amended by any competent authority under this
Act;” :

(b) in sub-section (3), for the first paragraph, the following para-
graph shall be substituted, namely :—

“On and from the date of the constitution of the Development
Authority in relation to development area which includes the
whole of a city as defined in the Uttar Pradesh Nagar Mahapalika
Adhiniyam, 1959, all posts borne on the establishment of the Nagar
Mahapalika of that city exclusively in connection with its activities )
under Chapter X1V of the said Adhiniyam or under the Uttar :
Pradesh (Regulation ot Building Opervations) Act, 1958, immediately - "
before the date of the constitution of the Development Authority,
not being a post governed by the Uttar Pradesh Palika (Centralized)
Services Rules, 1966 (hereinatter in this section referred to as the
Centralized Services), shall, on and from such date, stand transferred
to the Development Authority with such designations as the Autho-
rity may determine and officers and other employees who are not
members of any Centralized services, serving under the Nagar Maha-
palika of that City not exceeding the number of posts so transferred
shall be selected in accordance with such directions as may be issued
by the State Government for being appointed on the said posts and
on such selection shall stand transferred to and become ofhicers and
other employees of the Development Authority and shall as such hold
office by the same tenire, at the same remuneration and on the same
terms and conditions of service as they would have held the same if
the Authority had not been constituted, and shall continue to do
so unless and until such tenure, remuneration and terms and condi-
tions are duly altered by the Authority.”;

(c) for sub-section (4), the following sub-section shall be substituted,
namely :— ‘

“(4) On and from the date of the constitution of the Develop-
ment Authority in relation to a development area which includes
the whole of a city as defined in the Uttar Pradesh Nagar Maha-
palika Adhiniyam, 1959, all posts governed by the Centralized Ser-
vices which were porne on the cstablishment of the Nagar Mahapalika
of that city excy}lzsively in connection with its said activities imme-
diately before tlfe date of constitution of the Development Authority
shall, on and from such date, stand transferred to the Development
Authority with such designations as the State Government may
determine, but all such posts shall continue to be filled by members
of the Centralized Services, as thev would have been hlled had they
not been so transferred to the Authority, and the said Adhiniyam l

and the rules relating to the centralized services shall be deemed to
be amended accordingly.”

(@) in sub-section (6)—

(1) in clause (¢) for the words, brackets and figure “local
auwthority referred o in sub-section (1) 7, the words, brackets and
figure “local authority constituted under any enactment referred
to in sub-section (1)” shall be substituted ;
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(ii) in clause (¢), for the words, brackets and figure “the loeal
authority referred to in sub-section (1)”, the words, brackets and
figure “any authority appointed or constituted undex any enactment
referred to in sub-section (1)” shall be substituted ;

(iii) after clause (c), the following clause shall be inserted,
namely :—

“(fy all appeals under sub-section (2) -of section 15 of the
Uttar Pradesh (Regulation of Building Operations) Act, 1958
in relation to an area declared under this Act as a development
area, pending before the Controlling Authority on the date ef
such declaration shall stand transferred to the Chairman and the
decision of the Chairman shall be final and all such appeals
which were addressed to the Controlling Authority and which
were entertained by the Chairman after the said declaration shal
be deemed to have been preferred to the Chairman and the
decision of the Chairman shall be final.”

CHAPTER V
Amendment of the U. P. Town Improvement Act, 1919

16. For section 68 of the U. P. Town Improvement Act, 1919, the follow-  gubstitution of

ing section shall be substituted, namely :— ls}ef.:tli’on“s‘ 68 of
[ ct no, 8

“68. Subject to any directions of the State Government, the trust may of 1919.
keep its moneys in the treasury or in any scheduled bank or invest them
in any of the securities described in section 20 of the Indian Trust Act,
1882."

CHAPTER VI
Miscellaneous

17. (1) The Uttar Pradesh Urban Local Self-Government Laws (Amend- Repeal.
ment) Ordinance, 1974 and the Uttar Pradesh Nagar Mahapalika (Alpakalik
Vyavastha) Adhyadesh, 1974, are hereby repealed and accordingly the amend-
ments made in the U. P. Municipalities Act, 1916 by the first mentioned Ordi-
nance shall be deemed never to have been made and any election to the office
of President of a Municipal Board to fill any casual vacancy in that office made
between the commencement of the said Ordinance and the commencement of
this Act in accordance with the provisions of the U. P. Municipalities Act, 1916
as it stood before its amendment by the said Ordinance shall be deemed to be
and always to have been valid.

(2) Notwithstanding such repeal, any thing done or any action takes
under the said Ordinances shall be deemed to have been done or taken under
this Act, as if this Act was in force at all material times.

PSEP—A. P. 35 Sa (Vidhayika) —659—1,8274-50 S.S.—1975 (M.)




THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS ‘X fém"{ g
(AMENDMENT)! ACT, 1976* A .
[U. P. Act No. 41 oF 1976] | (T &

cpe ) . .
{Authoritative English Text of the Uttar Pradesh Nagar Swayatia Sharm Vidhi ;/' SICERE-CUN
" (Sansodhan) Adhiniyam, 1976} ( o

act | («

further to amend the U. P. Nagar Mahapalika Adhiniyam, 1959, the U. P.
Municipalities Act, 1916, the U. P. Town Areas Act, 1914, the U. P.
Urban Planning and Development Act, 1973, the U. P. (Regulation
of Building Operations) Act, 1958 and the U. P. Melas Act, 1938.

" IT 15 HEREBY enacted in the Twenty-seventh Year of the Republic of India

as follows :— . L f)/

f P

CHAPTER I < }7 ,«
A 1zs ) ;

1. (1) This Act may be called the Utiar Pradesh Urban Local Self Short tilc and
Government Laws (Amendment) Act, 1976. commencement.

PRELIMINARY

(2) This section and Chapter VIII shall come into force! at once,
sections 6 and 21 shall be deemed to have come into force on June 21, 1976,
the remaining provisions of Chapters II to VI shall be deemed to have come
into force on September 15, 1976 and Chapter VII shall be deemed to have -
come into force on October 4, 1976.

s CHAPTER II

AMENDMENT OF THE UTTAR PRADESH NAGAR MAHAPALIKA ADHINIYAM, 1959

2. In section 2 of the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959, Amendment of
hereinafter, in this Chapter referred to as the principal Act, after dause (17), Sctien2of UF
the following clause shall be inserted, namely :— 4 Act "

~N

“(17-A) Director’ means the Director of Local Bodies, Uttar Pradesh,
appointed by the State Government under section 5-A."

3. In section 5 of the principal Act, after clause (b), the following clause Amendment of (O
shall be inserted, namely :— section 5. o

*(bb) the Nagar Pramukh ;”.

4. After section 5 of the principal Act, the following section shall be inserted  Insertion _ of
mamely :— : new section 5-A.

“8-A. (1) The State Government shall appoint an officer to be the
Director of Local Director of Local Bodies, Uttar Pradesh.
Bodies.

*(For Statemznt of Objects and Reasons. please see Part [1I(q) of the Legislative] Supplement
of the Uttar Pradesh Gazzt1e Extraordinary, dated November 3, 1976).

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on  November 2, 1976 ana vy the
Uttar Pradesh Legislative Council on November 10, 1976).

Received the Assent ‘of the Governor on November 19, 1976, under article 200 ot the »
Constitution of India and was published in Part I{a) of the Legislative Supplement of the Uttar
Pradesh Gazette Extrasrdinary, dated November 22, 1976.

Price 60 uP.
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() In addition to the functions expressly assigned to by or
under this Act, the Director shall exercise such powers of the State
B Government in relation o the affairs of the Mahapalika (not being powers
under sections 538 and 539) , as the State Government may, by notification
in the Gazette, and subject to such conditions and restrictions (including
the condition of review by itself) as may be specified in such notification,
delegate to him.”

Amendment  of 5. In section 6 of the principal Act,—

section €. (i) in sub-section (1), aefter clause (b), the following clause shall be
inserted, namely :—

“(¢) Paden Sadasyas comprising all members of the House of
People and the State Legislative Assembly whose constituencies
include the whole or part of the city.”

(i) after sub-section (2), the following sub-section shall be inserted,
namely :—

“(8) If none of the Sabhasads or Vishishta Sadasyas under this
section is a woman, the State Government may, by a like notification, . = §
nominate one woman as a Sabhasad, and thereupon, the strength
of the Mahapalika shall stand varied to that extent.”

Amendment of 6. In section 8-A of the principal Act, in sub-section (2), in the proviso
section §-A. thereto, for the words “two years”, the words “three years” shall be substituted.

Insertion of new
section 11-A.

7. Ajfter section 11 of the principal Act, the following section shall be prot

inserted, namely :—
“11-A. (1) The Nagar Pramukh shall be elected on the basis of adult
Flection of Nagar suffrage by electors in the City.
Pramukh. :
(2) An out-going Nagar Pramukh shall except as provided by section 16
read with section 15-A, be eligible for re-election. g
(8) The provisions of this Act and the rules framed thereunder in
relation to the election (including disputes relating to elections, and-
electoral offences) of a Sabhasad shall mutatis mutandis apply in rela-
tion to the election of the Nagar Pramukh.
(4) If in a general election, a person is elected both as Nagar Pra..
mukh and as a Sabhasad or being a Sabhasad or a Vishishta Sadasya i
elected Nagar Pramukh in ‘any bye-lection, he shall cease to be
Sabhasad or a Vishishta Sadusya, as the case may be, from the date o
his election as Nagar Pramukh.” : ' (

Amendment of 8. 1In section 12 of the principal Act,—

section 12. (a) in the marginal heading, the words “Nagar Pramukh and”
shall be omitted ; ‘ :

(b) for subsection (1), the  following sub-section shall be
substituted, namely :—

~ “(1) The Upa Nagar Pramukh shall be elect_ed as soon as may ‘
be after the election of Sabhasad has been completed.” ;

(¢) sub-section (2) shall be omitted ;

 (d) in subsection (3), the words “Nagar Pramukh and” shall be
omitted ; and

(¢) in sub-section (5) the words “Nagar Pramukh and” shall be

omitted.
Amendment of 9. In section 13 of the principal Act, the words “Nagar Pramukh” shall
sectton 13. be omitted.

Amendment of

coenancret 10. In section 14 of the principal Act, for the words and figures “under

section 12” the words, letters and figures “in section 11-A or section 12, as ]
the case may be”, shall be substituted. :

Qﬁ:ﬁ-’f}ﬁ T;m of 11. In section 15 of the principal Act, for sub-section (1), the following

sub-section shall be substituted, namely :—

“(1) Except as otherwise provided in this Act, the term of offo2
of a Nagar Pramukh or Up Nagar Pramukh shall be co-terminus with
the term of the Mahapalika.”

Lo il NIIWIFRP'N




12. After secﬁon 15 of the principal Act, the following section shall be Insertion of new

tate nserted, namely :— section 13-A..
vers “15-A. The provisions of section 16 shall apply to a motion ex-
tion Motion of no- pressing no-confidence in the Nagar Pramukh with the
ling confidence against following modifications, namely :—
ion, Nagar Pramukh. »
(a) sub-section (7) shall be dcemed to be omiited ; and

1 (b) any references to the Upa Nagar Pramukh and the Nagar
1 be A Pramukh shall be construed as references to the Nagar Pramukh

and the District Judge respectively.”
leci(:: . 13. In scction 16 of the Principal Act,— ‘é’:"i‘:‘]dlr’;f" of

(@) in subsection (2), for the words “twelve months”, the words
“two vears” shall be substituted ; ’

(b) in sub=section (3), for the word “one-half’, the word ‘two-
thirds” shall be substituted ;

(¢) in sub-section (15), for the words “a majority of more than half”
the words “a majority of two-thirds” shall be substituted ; and

(d) in sub-section (16) for the words “twelve months”, the words “two
years” shall be substituted.

14. In section 39 of the principal Act, in sub-section (2), the following s’:&%’f;@em of
roviso thereto shall be inserted, namely :— :

“Provided that any such amendment made in the electoral roll of the
ward after the notification calling upon the ward to elect a Sabhasad or
Sabhasads is issued, shall be ignored for the purposes of that election.”

15. 1In section 51 of the principal Act, in sub-section (1), in clause (a), Amendment of
for the words “Upa Nagar Pramukh”, the words “Nagar Pramukh” shall be section3l.
substituted.

16. In section 92 of the principal Act, in sub-section (1), the following Amendment of
proviso thereto shall be inserted, namely :— section 92.

“Provided that where the Nagar Pramukh is of opinion that the dedi-
sion on any matter, including the budget estimates and proposals of
taxation, by the Mahapalika or. by any Committee thereof by a majority

-of the members present and voting at thé meeting is against the interests
of the Mahapalika, he may refer the same with his comments to the
Director, who may, with the previous approval of the State Government,
take such decision thereon (which may be in supersession or partial
modification of the decision of the Mahapalika or the Committee, as the
case may be) as he thinks fit, and his decision shall have effect as if it
were the decision of the Mahapalika or of such Committee :

Provided further that the Director may pending his final decision give
such interim directions as he thinks - fit and such directions shall have
effect as if they were decisions of the Mahapalika or such Committee, as
the case may be.” ' '

- 17. In section 117 of the principal Act, in sub-section (5), for the words sé:ﬁ’gg‘i?{m of
bject, wherever it is hereinafter expressly so directed to the sanction of the

; ahapalika”, the words “subject to the general control and direction of the

all be gar Pramukh, and wherever it is hereinafter expressly so directed, to the

SO ction of the Mahapalika” shall be substituted.

18. After section 140 of the principal Act, the following section shall be sggtsieor;iclago?g.new
erted, namely :— :

“140-A. No expenditure from the Mahapalika fund shall be incurred
Restriction on  without the prior sanction in writing of the Director
m‘;ggl‘l‘{g ’;{?ﬂ"& for. the purpose of defraying the costs of any
over certain proceedings instituted or commenced in any court of law
litigation. by or on behalf of any Nagar Mahapalika or the Nagar
Pramukh or any authority thereof in respect of any order made or pur-
porting to have been made by the State Government under section 83,

section 84, section 534, section 535, section 537, section 538 or section 539.”




4
CHAPTER III
AMENDMENT OF THE U. P. MUNICIPALITIES 'Acr,l 1916
Amendment of 19. In section 2 of the U. P. Municipalities Act, 1916, hereinafter in this

s:gttiﬁno?; ?S,‘GJ;P Chapter referred to as the principal Act, after clause (5), the following clause

shall be inserted, namely :—
“(5-a) ‘Director’ means the Director of Local Bodies, Uttar Pradesh
appointed under section 31-B.”

Amendment  of 20. For section 9 of the principal Act, the following section shall be
section 9. substituted, namely :—
“9. Except as otherwise provided by section 10, a Board shall consist
of :—

(a) The President;

(b) The elected members who shall not be less than 10 and not
more than 40, as the State Government may by notification in the
official Gezette specify ;

(¢) The ex officio members comprising all members of the House
of People and the State Legislative Assembly whose constituencies
include the whole or part of the limits of the Municipality :

Provided that if none of the members elected under clause (b), is

a woman, the State Government may by a like notification nominate
one woman as a member of the Board and thereupon, the normal

composition of the Board shall stand varied to that extent.”

Amendment of  21. Section 10-AA of the principal Act, shall be re-numbered as sub-f

section 10-AA.  section (1) thereof, and

(i) in subsection (1) as so re-numbered, after clause (c), the following .

proviso shall be inserted namely :—

“Provided that where the Administrator appointed under this sub-
section is the District Magistrate, he may, subject to any general or special
order of the State Government, delegate all or any of his powers, func
tions and duties under this Act to any officer subordinate to him (here-
inafter referred to as the officer-incharge), and thereafter the salary and
allowances of the officer-in-charge shall be paid in accordance . with
clause (5} .” : :

if) after sub-section (1) as so re-numbered, the following sub-sections shall
be inserted, namely :— .

“(2) Where the number of members of the Board for the time being

-

is reduced to less than one-half of the total number of members of the =
Board by reason of casual vacancies having occurred for any reason
“whatsoever, then the Board shall be deemed to be dissolved with effect:

from the date on which the number of members of the Board for the

time being is so reduced or the date of commencement of this section,

whichever is later.

(3) Where a Board is deemed to be dissolved under sub-section (2)°
the District Magistrate shall with effect from the -ate of such dissolution
be deemed in law to be its Administrator and thereupon, the conse-
quences mentioned in clauses (@) to (c) of subsection (1) shall ensue.”

Amendment of 22. In section 11 of the principal Act, after clause (c), the following“;-;;

section 11, - proviso shall be inserted, namely :—

“Provided that where the Administrator appointed under this section

is the District Magistrate, he may, subject to any general or special
order of the State Government, delegate all or any of his powers, func-

tions and duties under this Act to any officer subordinate to him s B

(hereinafter referred to as the officer-in-charge) and thereafter, the salary
and allowances of the officer-in-charge, shall be paid in accordance with
clause (b).”

Amendment of 2%. In section 12-B of the principal Act, in sub-section (3), the following
section 12-B. proviso thereto shall be inserted, namely :—

*Provided that any such amendment made in the electoral roll of the
ward after the notification calling upon the ward to elect a member or
members is issued, shall be ignored for the purposes of that election.”

i




~ 24, In section 31 of the principal Act, for clause (b), the following
clause shall be substituted, namely :—
“1b) Such person or persons as the State Government may appoint in

that behalf shall, so long as the supersession of the Board lasts, exercise
and perform, so far as may be, the powers and duties of the Board and

radesh shall be deemed to be the Board for all purposes, and the person so
appvinted, shall be called the Administrator, and accordingly, the pro-
all be § visions of section 10-AA, shall mutatis mutandis apply ; and”

25. In section 31-A of the principal Act, for clause (¢), the following
consist 2 clause shail be substituted, namely :—

“{c) Such person or persons as the State Government may appoint
in that behalf shall so long as the Board is not reconstituted exercise

wnd not and perform, so far as may be, the powers and duties of the Board and

in the shall be deemed to be the Board for all purposes, and the person so
- appointed shall be called the Administrator, and accordingly the pro-
. HouS; visions of section 10-AA, shall mutatis mutandis apply.”

26. After section 31-A of the principal Act, the following section shall be
inserted, namely :—

: , “31-B. (1) The State Government shall appoint an officer to be the
. : Dicetor of Local Bodi.s.  Director of Local Bodies, Uttar Pradesh.

(2) In addition to the function expressly assigned to him by or under
this Act, the Director shall exercise such powers of the State Government
in relation to the affairs of a Board (not being powers under section 30)
as the State Government may, by notification in the Gazette, and subject
to such conditions and restrictions (including the conditions of review
by itself) as may be specified in such notification, delegate to him.”

27. In section 40 of the principal Act,—

(a) in sub-section (1), for clause (h), the following clause shall be
substituted, namely :—

“(h) that he has been guilty of any other mxsconduct whether as
member or as Vice-President or President or as Vice-President exerci-
sing the powers of President whether committed before or after the
commencement of the Uttar Pradesh Urban Local Self-Government
Laws (Amendment) Act, 1976.”;

(b) for sub-section (3), the followmg sub-section shall be substituted,
namely :—

“(8) The State Government may remove from the Board a member
who, in its opinion, while being a member during the current or the
last preceding term of the Board, acting, as President or a Vice-
President, or Chairman of a Committee, or member,
or in any other capacity whatsoever, has, whether before
or after the commencement of the Uttar Pradesh Urban Local Self-
Government Laws (Amendment) Act, 1976, so flagrantly abused his
position, or so wilfully contravened any of the provisions of this
Act or any rule, regulation or byelaw, or caused such loss or
damage to the fund or proper ty of the Board, as to render him
unfit to continue as a member.”

28. For section 43 of the principal Act, the following séction shall be
bstituted, namely :—

“43. (1) The President shall be elected on the basis of adult suffrage

Election of by electors in the Municipality.
President.

(2) An out-going President shall be eligible for re-election.

(8) The provisions of this Act and the rules framed thereunder in
relition to the election (including disputes relating to elections, and
electoral offences) of a member shall mutatis mutandis apply in relation
to the election of the President.

(4) If in a general election a person is elected both as member and
President of the Board, or being member of the Board is elected
President in any byeelection he shall, except as provided in section 19,
cease to be a member from the date of his election as President.”

Ameadment of
section 31.

Amendmenty  of
section 31-A,

Insertion of new
sion 31-B.

Amendment of
segtion 40,

" Sabstijtution of
seCtion 43,




Subgtitution  of 29. For section 44-A of the principal Act, the {ollowing section sha]j
section - 44-A, be substituted, namely :— S i BT
“44.A. If a casual vacancy occurs in the office of President owing to |
Byeclection of death or resignation or any other cause, the Presideny §
President shail e elected, as soon  as may be thereafter, but not
later than three months from the date ol occurrence of the said vacancy,

in the manner provided in scction 43 :

Provided that in the case of a casual vacancy, wheiher occurring before -
or after the commencement of the Uttar Pradesh Urban Local Self.
Government Laws (Amendment) Act, 1976, in the office of the Presiden;
clected by members of the Board it shall be filled by election by
members of the Board in accordance with the system of proportional
representation by means of the single tansferable vote, and voting at
such election shall be by secret ballot.” 1

Substitution  of 30. For section 16 of -the principal Act. the following section shall be
sechien  46. substituted, namely :— :

“46. (1) Except as otherwise provided in this Act, the term of off
of a President shall be co-terminus with the term of the Board.

*
(2) The term of office of a President elected in a casual vacancy shal)
be the remainder of the term of office of his predecessor.” >
Amendment of 51. In section 48 of the principal Act, in sub-section (2), in clausey-‘{(b)‘,
_section 48, “fer sub-clauses (vii) ‘and (viii), the following sub-clauses shall b¢ substituted,

namely :— ‘,
*(vii) during the current or the last preceding term of the Board,
acting, as President or Vice-President, or as Chairman of a Committe

or as member, or in any other capacity whatsoever, whether before:

4 after the commencement of the Uttar Pradesh Urban Local Self-Govern
: ment Laws (Amendment) Act, 1976, so flagrantly abused his positio
or so wilfully contravened any of the provisions of this Act .or, any rule
regulation or bye-law, or caused such loss or damage to fund or property;
of the Board, as to render him unfit to continue to be President; o
(viii) been guilty of any other misconduct whether committed before
or after the commencement of the Uttar Pradesh Urban Local Sell
Government lLaws (Amendment) Act, 1976, whether as Presiden
as Vice-President excrcising the powers of President, or as Vice-Presi
or as member ;" R S

N 32. In section 5% of the principal Act,—
Amendment of 3 . : i ) ]
section 54. . (i) for sub-section (2), the following sub-section shall be substitute
namely :— , S
“(2) Except as otherwise provided in this Act, the term of of
of a Vice-President of any description shall be co-terminus with 1
term of the Board.” ' R
(ii) after subsection (3), the following sub-section shall be inseried,
namely :— ' ‘ ‘ - ‘
“(4) The election of a Vice-President under sub-sections (1),: (&
and (3) shall be completed within three months from the date o
the due constitution of the Board as notified under section 56 Of
from- the date of occurrence of the vacancy, as the case may. b

33. In section 54-A of the principal Act, for sub-sections -(l) an(i 2)

Amendment of ] - |
section 54-A. the lollowing sub-sections shall be substituted, namely :— 4

“(1) Where a person on being elected President fails or refuses td
function or is otherwise not able to function, or a casual vacancy occurs
in the office of the President within the meaning of section 44-A, and
no Vice-President has been elected in accordance with this Act, or therg
is no Vice-President otherwise able to function the powers and function§
of the President shall, until a President or Vice-President is able to funs
tion, be exercised and performed by the District Magistrate or by &
gazetted officer not below the rank of a Deputy Collector appointed
the District Magistrate in this behalf, and such officer shall be called ‘h

. Administrator, and accordingly, the provisions of section- 10-AA, shalf
" inutatis mutandis apply. T ‘ o

¢ subsi
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2., - (2) Subject to the provisions of sub-section (4) of section 54, the
meeting for the election of the Vice-President shall be held at the office
of the Board and on the date and time appointed by the District Magis-
trate. The notice of the meeting and the date and time appointed
therefor shall be sent to every member of the Board at his place of
residence seven clear days Dbefore the date fixed for the meeting. A
~copy of such notice shall also be published in  such manner as the
District Magistiate may diveet, and upon such publication. every member
shall be deemed to have received the notice.”

34, For section 81 of the principal Act, the following section shall be
ubstituted and be deemed always to have been substituted, namely :—

“81. (1} The President, the Vice-President, and every member,
officer and scrvant of the Board shall be liable to surcharge for the loss,
waste and misapplication of any money or property of the Board, if such
loss, waste or misapplication is a direct consequence of his neglect or mis-
conduct while acting as such President, Vice-President, member, officer or
servant : S

Provided that such liability ¢hall cease to exist after the expiry of ten
years from the occurrence of such ioss, waste or misapplication or after
the expiry of five years from the date on which such President, Vice-
President, member, officer or servant ceases to hold his office, whichever
is later. ’

(2) The amount of surcharge so imposed shall be recoverable as if it
were an arrear of land revenue and the Collector on being satisfied that
~the sum is due shall proceed to recover it as such an arrear.

E (3) The procedure of surcharge and the manner of the recovery of the
~amount involved in loss, waste or misapplication shall be such as may be
~prescribed. ’ ' U

(4) Where no surcharge proceedings are taken, the Board, with the
previous sanction of, or on being directed by, the Prescribed Authority,
may institute a suit for compensation against such person.”

In section 87-A of the principal Act,—

(@) for sub-scetion (2), the following sub-section shall be substituted,
~ ramely :— ' V

“(2) Written notice of intention to make a motion of no-confi-
dence in its President signed by such number of members of the
Board as constitute not less than two-thirds of the total number of
members of the Board together with a copy of the motion which it
is proposed to make shall be deliverec in person together by any two
of the members signing the notice to the District Magistrate.”

i :_{:b/)'»";j.ar,%ub%eaidn {12) ;- the following ~ sub-section :shall. be substi-
tuted, namely:— ' : R
“(12) The motion shall be deemed to have been carried only when

it has been passed by a majority of two-thirds of the total number
of members of the Board.” :

" (&) for sub-section (13), the following sub-section shall be substitu-
ted, namely :— .

“(18) If the motion is not carried by a majority as aforesaid, or
il the meeting cannot be held for want of quorum which shall not
be less than two-thirds of the toti]l number of members of the Board,
for the time being. no notice of zny subsequent motion of no-confi-
dence in the same President shall be received until after the expiry
of a period of two vyears from the date of the meeting.”

(d) for sub-section (14), the following sub-section shall be substituted,
namely :— _
M(14) No notice ol a motion of no-confidence under this section
shall be received within two years of the assumption of office by a
President.” e . Ce T

Substitution  of
section 81.

“Amendnent  of
section 87-A.




Amendment  of %. In section 92 of the principal Act. in sub-section (1), the {o]loi"n‘ :
section 92. provisos shall be inseited at the cnd, namely :— LT

“Provided that where the President [not being a President elected by
members of the Board under section 43 as it stood before the commence.
ment of the Uttar Pradesh Urban local Self-Government Laws
(Amendment) Act, 1976, or under the proviso to section 44-A} is of
‘opinion that the decision on any question (including the budget estimates
and proposals of taxation) by the Board by a majority of votes of the
members present and voting is against the interests of the Board, he may
vefer the same with his comments to the Director, who mav. with the
previous approval of the State Government, take such decision theregn
(which may be in supersession or partial modification of the decision of
the Board) as he thinks fit, and his decision shall have effect as if it were a

decision of the Board :

Provided further that the Director may, pending his final decision,
give such interim directions as he thinks fit, and such directions shall
have effect as if they were decisions of the Board.”

lns,eﬂif’lf}, (;3%“" 37. After section 120 of the principal Act, the following ‘section shall be
section 120-A. inserted, namely :— _ :
“120-A. No expenditure from the municipal fund shall be incurred :
Reswrietion . on without the prior sanction in writing of the Director
expenditure from . :
municipal  fun for the purposes of defraying the costs of any
over certain  proceedines instituted or commenced in any court of law
I*tigation. by or on behalf of a Board or its President in respect of
any order made or purporting to have been made by the

State Government under section 30, section 34, section 40 or section 48.”

Amendment  ¢f 88. In section %38 of the principal Act, after the proviso thereto, the follo
section 333, ing proviso shall be inserted, namely :—
“Provided further that the provisions of section 10-AA shall mutatis
mutandis apply to such officer as they apply to an Administrator.”. &

Amendment of 39. In section 338 of the principal Act, in sub-section (2), the following
section 338, . " o
. proviso thereto shall be inserted, namely :— : e

“Provided that if none of the members elected under this sub-section’is

a woman, the State Government may by notification nominate one woman

as 2 member of the notified area committee and thereupon, the compo-
" sition of the committee shall stand varied to that extent.”

CHAPTER 1V
AMENDMENT oF THE U. P. TowN ARreas Acrt, 1914

Amendment of 40. In section 5 of the U. P. Town Areas Act, 1914, hereinafter in thls
section S of Chapter, referred to as the principal Act, in sub-section (2), the following

P, . .
1”914, Act 10 of proviso thereto shall be inserted, namely :—

“Provided that if none of the members elected under clause (b) is a
woman, the State Government may by a like notification nominate one
woman as a member of the committee, and thereupon the normal com-
position of the committee shall stand varied to that extent.” : '

o

Amendment  of 41. In section 8-A of the principal Act, for sub-section (3), the following
section §-A. . .
sub-sertion shall be substituted. namely :—

“(3) When a vacancy occurs by reason of the death, removal or resig-
nation of a Chairman, or where the election has been set aside in pur-
suance of an election petition presented under this Act, the Chairman

shall be elected within three months from the date of occurrence of such
vacancy :
Provided that if the term of office of that Chairman would, in the

ordinary course of events, have determined within one vear of occurrence
of the vacancy. the State Government may direct that the vacancy be left

unfilled until the next election under subsection (2).”

]
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42. After section 23 of the pmmpal Act, the followmg section shall be Iesertion of mew
inserted, namely :— section 23-A.

"2%A. No expenditure from the town fund shall be incurred with-
Restiction on cx- out the prior sanction in writing of the District Magistrate
e r(ff?; for the purpose of defraying the costs of any proceedings
cortair ‘juigatjon, instituted or commenced in any court of law by or on

behalf of a Town Area Committee in respect of any order
made or purporting to have been made by the State Government under
section 7-A or section 36.”

CHAPTER V
AMENDMENT OF UTTAR PRADESH UrBAN PLANNING AND DEVELOPMENT AcT, 1978

43. 1n section 41 of the Uttar Pradesh Urban Planning and Development Anfcndm‘c‘m of
Act, 1973, in sub-section (3), for the words “Authority, the Chairman or the XC07 . ?lf

Vice-Chairman”, the words “Authority or the Chairman” shall be substituted. of 1973 as re.
enacted and
amended by U.P.
Act 30 of 1974,

CHAPTER VI

AMENDMENT OF THE UTTAR PRADESH (REGULATION OF BUILDING OPERATIONS)
Acr, 1958
44. In section 2 of the Uua.r Pradesh (Regulation of Building Operations) Amendment of

Act, 1958 hereinafter in this Chapter referred to as the principal Act,— i"::i%‘; 20?f 1‘9’5';:

(i) for clause (b), the following clause shall be substituted, namely :—

“(b) ‘building’ has the same meaning as in the Uttar Pradesh
Nagar Mahapalika Adhiniyam, 1959 ;”

(ir) in clause (f), for the word “regulation”, the word “rules”
shall be substituted.

45. In section 3 of the principal Act, in sub-section (2), for the words, - Amendment cf
letters and figures “sections 178 to 186 of the U. P. Municipalities Act, 1916", - section 3.
the words and figures “sections 178, 179, 180, 180-A, 181, 182, 183, 184, 18:»
- 186, 208, 204, 205, 206, 207, 208, 209, 210 and 222 of the United Provinces
Municipalities Act, 1916” shall be substituted. '

: 46. In section 4 of the principal Act, in sub-section (é) in clause (@) Amendment of
the words “Secretary, Local Self-Government or” shall be omitted. section 4.

47. In section 5 of the principal Act, for the words “the Controling Amendment of
Authority may, by notification in the official Gazette, issue, in relation to anv sections.
regulated area, such directions; not inconsistent with any general directions
that may be issued by the State Government in this respect, as ‘may be cons:-
dered nec:ssary regarding one or more ot the following matters”, the words
“The State Government may, by notification in the Gazette, issue in relation
i to any regulated area such regulations, not inconsistent with this Act or with
the rules, as it may consider necessary regarding any one or more of the follow-
ing matters” shall be substituted.

48. ifter section 5 of the principal Act, the following section shall be insertion pf new
tnserted, namely :— , ‘ " section 5-A.
“5-A. () If in the opinior of the State Government any regulated
Muster Pl afor area requires to be developed according to a Master

the regulated Plan it may cause such a Plan to be prepared either
area. through the Controlling Authority or through such

other agency as it may think fit.

{2) Every such plan shall conform to any rules or regulau.ons made
in that behalf.

(3) A Master Plan shall be revised at the end of every ten years,
and may be revised earlier if the State Government so think fit.”

49. In section 6 of the principal Act, for the word “directions”. the Amendment of
word “regulation” shall be subsiituted. section 6




Ampd_;uem_-_cﬁ ~ 50, _In section 7 of the principal Act,— : -
section 7. T ' . . - ' ;
(i) for subsection (2), the following sub-sections shall be substituted,
nawnely —
“(2)  On receipt of such application  the prescribed authority,
after muking such inquiry as it considers necessary, shall by orde:
in writing either grant the permission subject to such conditions,

n

if any, as mav be specified in the order or refuse to grant such 4
permission.
(2-A)  The only grounds on which permission may be refused %

are the following, namely :—

(@) that the work or the use  of the site for the work  or
anv of the particulars comprised in the site-plan, ground-plan,
elevations. sections or specifications would contravene the pro-
visions of any law or any erder, rule or regulation made under

~this Act or any other law ;

(b) that the application for such permission does not con.
tain the prescribed particulars or is not made or signed in the
prescribed manner :

(¢) that any information or document required by the
prescribed authority under the rules or rcgulations has  not
been duly furnished ; _

(d) that the proposed building would be an encroachment
upon any public premises as  defined in the Uttar Pradesh
Public Premiises (Fviction of Unauthorised Occupunts) Act, 1972

(¢) “that the site of such building does  not abut on a

street, and there is no aceess to such building from any such
. street by a passage or pathway not less than tweive feer  wide
T appertaining to such site ; '

(f) that the site for the work forms part of the area, the
lay-out plan -of which has not been sanctioned ; ;

(g) that the use of the proposed building or the plan is
not in conlormity with the Master Plan.

i

(2-B) Where the application does not contain the prescribed
particulars or is not made or signed in the prescribed manner, the
ibed authority may, instead of rejecting it, return it to the -
applicant  for making it in conformity  with the  rele-
vant rules and regulations. . '

(2-C) In particular. and without prejudice to the generality of
the provisions contained in sub-section (2), the prescribed autho-
rity may, while granting under section 6 the permission to deve-
lop an area of land as a colony, impose all or any of the following

B ".,’E,conditiéns’ namely :‘_‘jf,'i" s L P S G T SO &
(@) that the applicant shall arrange for the development -
of such area and the provision of amenitics therein, in accord- . . -
ance with the prescribed standards through the local autho-
rity concerned or through such other agency as may be speci-
fied and enter into an agreement with or furnish adequate
sccurity to such Authovity or other agency in that behalf, or
undertake .to carry out sucl development and to provide such
amenities himself and execute a bond in that behali in favour of .~
the Governor, with or without sureties. to the satisfaction of the = *

prescribed authority ;

ki

or to the local authority concerned the land earmarked for roads,
public parks and other public utility services either free of cost
or on such terms and conditions as may be specified.

(b) that the applicant shall transfer to the State Government g
1

(2-D) The provisions of sections 445, 445, 447 and 449 of the Code
of Criminal Procedure. 1973, shall witatis mutandis apply in relation
to anv bond executed by an applicant under sub-section (2-C), with
the substitution of references to o Magistrate or Magistrate of the
First Class by reference to the preseribed authority, and of references
to the Sessions Judge by references to the Controlling Authoriey.” . .
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(u) in sub-section (4), in the proviso thereto, for the word “direc-

tions”, the word “regulations” shall he substituted.

51. 1n section 8 of the principal Act. in clause (c), for the words “any
direction issued under this Act”, the words “any regulation made under this
Act” shall be substituted.

52, tection 3B of the principal Act shall be omitted.

5%, In section Y of the principal Act, in sub-section (1) ,—

(i) for the words “any directions under this Act”, the words “any
regulations made under this Act”, shall be substituted ; and

(i) after the words “permission has been granted”, the words “or in
violation of any action taken under sub-section (2) of section 10 to stop
the erection or re-erection of any building or the execution of any
work” shall be inserted.

54. Section 10 of the principal Act shall be re-numbered as sub-section (1)
thereof, and—

ti) in sub-section (1) as so re-numbered—
(a) for the words “anv directions issued under this Act”, the
words “any regulation made under this Act” shall be substituted ;

(b) for the words “in addition to any prosecution that may be
instituted under this Act”, the words “without prejudice to the
provisions of section 9” shall be substituted ;

(¢) after the word “itself”, the words “through the local authority
concerned or through such other agency as it thinks fit” shall be
inserted ; :

(i) after sub-section (1) as so re-numbered, the following sub-section
shall be inserted, namely :— .

“(2) If the prescribed authority is satisfied that the erection or re-

erection of any building or the execution of any such work as is
referred to in section 6 has been unlawfully commenced or is being
unlawfully carried on it may by written notice require the person
directing or carrying on such erection or re-erection or execution, to
stop the same forthwith and on his failure to do so, cause the carry-
ing on of such erection or re-erection or execution to be stopped and,
use or employ such reasonable force as may be necessary therefor.”

55. Section 12 of the principal Act shall be re-numbered as subsection (1)
thereof, and after sub-section (1) as so re- numbered the followmg sub~sectlon
- shall be inserted, namely :— :

“(2) The prescribed authority may, and if required by the Controlhng
Authority shall, compound any offence punishable under this Act, either
before or after the institution of the prosecution, on such terms (which
may include payment of a sum of money by way of composition for the
offence) as it or the Controlling Authority, as the case may be, thinks fit.”

56. Section 14 of the principal Act shall be omitted.

57. For section 15-A of the principal Act, the following section shall be
substituted, namely :—

“15-A. (1) The State Government may, at any time either of its own
Revision: | motion or on an application made to it in this behalf, call
rowers of e - for the record of any case disposed of by the Controlling
Stute Grvervwenis - Authority for the purpose of satisfying itself as to the
legality or propriety of any order passed under this Act and may pass
such orders in relation thereto as it may think fit:

Provided that the State Government shall not pass an oraer prejudicial
to any person without affording such person a reasonable opportunity
of being heard.

Amendment
section 8,

Omission
tection 8-B.

Amendment
section 9.

Amendment
section 10,
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(2) The Statc Government may, by notification in the Gazette,
delegate the powers conferred upon it by sub-section (1) to any officer
or authority who shall not be inferior to the Chairman of the Controlling
Authority.”

Insertion of new 58. After section 16 ol the principal Act, the following section shall be

section 16-A.

Amendment

section 19,

Tasertion

new section 20. inserted, namely :—

Transitory pros

visions.

inserted and be deemed always to have been inserted, namely :—

“16-A. (1) All fees realised under this Act and all sums realised
Crediting of fecs under sub-section (2) of section 12, in relation to the
erc. in the funds performance of the functions of the prescribed authority
of local authority.  or the Controlling Authority within the limits of a City

(as defined in the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959y
shall be credited to the fund of the Nagar Mahapalika concerned.

(2) The State Government may by notification in the Gazette extend
the provisions of sub-section (1) to any Municipality as defined in the

United Provinces Municipalities Act, 1916, with effect from such date

as it may direct, and thereupon the references n that sub-section to a
City shall in relation to that Municipality, be construed as including
references to that municipality. :

(8) The State Government may by notification in the Gazette
direct that the provisions of sub-section (1) shall cease to apply to an
City and thereupon the provisions of sub-section (1) shall cease
apply to such City and likewise may rescind any notification  under
sub-section (2) and thereupon the provisions of sub-section (1) shal
cease to apply to the municipality concerned. o

(4) Every Nagar Mahapalika or Municipal Board to which the pro-
visions of sub-section (1) for the time being apply shall, when so re-
quested by the prescribed authority or the Controlling Authority, make
available to it such staff as may be necessary for the ‘of
the functions of that authority within the limits of the City or the muni
cipality, as the case may be.” B

59. In section 17 of the principal Act, for the words “any other law”,
the words “any other law in force at the commencement of this Act” shall be
substituted and be deemed always to have been substituted. ~

of

of 60. In section 19 of the principal Act,—

?1) in sub-section (1), for ‘the word ‘regulations”, the word “rules
shall be substituted ; g

(i) in subsection (2), in the opening paragraph, for the word *

“regulations”, the word “rules” shall be substituted.

of

“20. Allfegulations made under this Act shall, as soon as may be,
Laying of regu-

date is appointed, take effect from the date of their publication in th

Gazette subject to such modifications or annulments as the two Houses

of the Legislature may, during the said period, agree to make, so how-

ever, that any such modifications or annulment shall be without pre-

judice to the validity of anything previously done thereunder.”

the principal Act and all directions issued by the State Goversment under
section 14 of the principal Act and in force immediately before the commence-

ment of this Act shall continue to be in force so far as consistent with the ¢
rvovisions of that Act as hereby amended, and have effect as rules and regi- &

as amended by this Act until added to. amended or rescinded

lations made respectively under section 19 or section 5 of the pri cgal Act,
by ke
Government. ’ o

61. After section 19 of the principal Act, the following ‘se'cgiou\’:) shall be

after they are made, be laid before each House of the
lations before  State Legislature, while it is in session, for a total period
Legislature. of thirty days, which may be comprised in its one ses-.
sion or in two or more successive sessions, and shall, unless some later.

62.  All regulations made by the State Government under section 19 {)f,

state
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CHAPTER VII
AMENDMENT OF THE U. P. MELAs Acr, 1938

1

63. 1: section 2 of the U. P. Melas Act, 1938, hereinafter in this Chaptex Afendment .

. . . . section 2 .

referred to as the principal Act, the proviso shall be omitted. U.P. Act =
, XVT of 1938.

64. In section 4 of the principal Act, in clause (ii), the following proviso Insertion
PIoviso 1o se: |

shall be inserted, namely :— tion 4
“Provided that in relation to the Kumbha Mela and Ardha Kumbha
Mela held at Allahabad and at Hardwar the powers of the District
Magistrate under this Act shall vest in the Officer Incharge of each such

Mela :

Provided further that such Officer Incharge may delegate any of the
said powers or any other power as Otficer Incharge under this Act, not
being the power under section 5, to an Additional Officer Incharge or
Deputy Officer Incharge appointed by the State Government for such i
Kumbha Mela or Ardha Kumbha Mela.” :

65. In section 11 of the principal Act, for the words and figures “Rs.100” Amendment «c*
and “Rs.25”, the words “one thousand rupees”, and “one hundred rupees” secction 1. :
shall respectively be substituted.

66. After section 15 of the principal Act, the following section shall Insertion of ge -
be inserted, namely :— ’ section 16, :
“16. The State Government may by a notification confer upon the
Application of Officer Incharge of the Mela any of the powers conferred
U.P. Actno. 2 of hy cections 296, 298, 299 and 300 of the Uttar Pradesh
959 for certain . .. .
to Mela Nagar Mahapalika Adhiniyam, 1959, and upon issue of .

purposes to Mela . N . s .

Area. such notification the provisions of these sections shall U
apply to the Mela Area as if the Mela Area were part of a ‘City’
and the Officer Incharge were ‘Mukhya Nagar Adhikari’ as defined in
the said Adhiniyam, and as if a contravention of the provisions of any
orders of the Officer Incharge under section 8 were contravention of the

provisions of the said Adhiniyam.”

' CHAPTER Vil
MISCELLANEOUS

J.P. Ordi- 67. (1) The Uttar Pradesh Urban Local Self-Government Laws (Amend- Repeal anc

n no. 18 ment) Ordinance, 1976, the Uttar Pradesh Urban Local Self-Government Laws saving.

: 0?;’%‘.;2' (Second Amendment) Ordinance, 1976, and the Uttar Pradesh Melas (Amend-

id no, 31 ment) Ordinance, 1976, are hereby repealed. ‘
1976,

(2) Notwithstanding such repeal anything done or any action taken under
the principal Acts as amended by the’aforesaid Ordinances, shall be deemed 5
to have been done or taken under the corresponding provisions of the principal
Acts as amended by this Act. ” _

FSUP—A, P. 45) S. (Vidheyka)—4130—1976—1827+4-50 S.S.(M.)
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LAWS (AMENDMENT) ACT, 1979
(U. P. Act No. 9 oF 1979)

:: (M’? e

{Authoritative English Text of the
Vidhi (Sanshodhan) Adhiniyam, 1979 (Uttar Pradesh =~ Adhini

Sankhya 9 of 1979) ].

.
— J—

AN
ACT

further to amend the Uttar Pradesh Municipalities, Notified Areas and Town
Areas (Alpakalik  Vyavastha) Adhiniyam, 1977 and the Uttar Pradesh
Urban Local Self-Government Laws (Third Amendment) Act, 1978

IT 1s HEREBY. enacted in the Thirtieth Year of the Republic of Indla as
follows :— ~ i

1. This Act may be called the Uttar Pradesh Urban Local ﬁelf;Govemmem Short tile.
Laws (Amendment) Act, 1979. '

2. In sections 2 and 3 of the Uttar Pradesh Municipalities, Notified Areas Amendment of
and Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977,  for the words 283?038 2 A ng

“eighteen months” wherever they occur, the words “two years” shall be G 3" o5
substituted and be deemed to have been substituted on January 16, 1979.

8. 1In section 24 of the Uttar Pradesh Urban Local Self-Government Laws Amendment of
(Third Amendment) Act, 1978, for the words and figures “March 31, 1979 the %ctl;?r;x ctzx?o §§

words and figures “September 30, 1979” shall be substituted. of 1978.

ml;' ggd'g 4. (1) The Uttar Pradesh Municipalities, Notified Areas and Town Repeal  and
1979. ~ Areas (Alpakalik Vyavastha) (Sanshodhan) Adhyadesh, 1979, is hereby savinss.
- repealed.
(2) Notwithstanding such repeal, anything done or any action taken
under the Act referred to in section 2, as amended by the said.:Adhyadesh shall
be deemed to have been done pr taken under the corresponding provisions of
the said Act as amended by this Act, as if the provisions of this Act were in .

force at all material times.

(For Statement of Objects and Reasons, please see UttarPradesh Gazette (Extraordinary).
dated March 24, 1979).

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on Maych 26,1979 and by
the Uttar Pradesh Legislative Council on March 29, 1979).

(Received the assent of the Governor on March 30, 1979 under article 200 of the Consti~
tution of India and was published in Part I (a) of the Leglslatlve Supplement of the Uttar

Pradesh Gazette Extraordinary, dated March 30, 1979).
Price. 15 pdise

M oga0qoqt d-~T 0710213 @10 (fFI70)~~29~10- 79=—(2475)==1979~-1837+50 S.S.(dB¢) 1

THE UTTAR PRADESH URBAN LOCAL SELF‘GOVERNMEN'g ﬁ'm;:[ :?%T? -

Uttar Pradesh Nagar Swayqtt Shis;;?ﬁi H34, a“‘?ﬁ"‘.
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THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
(SECOND AMENDMENT) ACT, 1979

(U. P. Acr ~o. 17 oF 1979):

[*Authoritative English Text of the Uttar Pradesh Nagar Swayatta Shasan Vidhi
(Durittya Sanshodhan)' Adhiniyam, 1979 (Uttar Pradesh Adhiniyam
Sankhya 17 of 1979))] - o |

AN
ACT
further to amend the U. P. Municipalities Act, 1916 and the
U. P. Town Areas Act, 1914

IT 1s HEREBY enacted in the Thirtieth Year of the Republic of India as
follows:— ’

L (1) This Act may be called the Uttar Pradesh Urban Local Self. Short tiflo and
Government Laws (Second Amendment) Act, 1979. romm o

(2) It shall be deemed to have come into force on May 1, 1979.

O Y YT e Or
T el i

.

(*For Statement of Objects and Reasons, please see Ustar Pradesh Gazette Extraordinory,
dated May 4, 1979). ' ;

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on May 3, 1979 and by the
Uttar Pradesh Legislative Council on May 7, 1979, with amendment which was approved by " e e s
the U. P. Legislative Assembly on May 28,1979.) ¢ FPrice 15 pabe

[Received the assent of the Governor on June 2, 1979 under Article 200 of the Constitution
: of India and was published in Part I(a) of the Legislative Supplement of the Utsgr Pradesh
n Gazette Extraordinary, dated June 6, 1979].
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Amendment of 2. In the U. P. Municipalities Act, 1916—

- gections 128 and

338 of U.P. Act

0. 20f 1916 (a) in section 128, in sub-section (1), for clause (vii), the following
no. o .

clause shall be substituted, namely :—

“(vii) a toll on vehicles and other conveyances, animals and coolies
laden with goods other than household goods of passengers, which
enter the limits of the municipality and unload such laden goods or any
part thereof within such limits ;"

(b) in section 388, in subsection (1), for clause (b), the following
clause shall be substituted, namely :—

“(b) impose, in the whole or a part of such area, any tax other
“than a tax referred to in clauses (vii) and (viii) of sub-section (1)
of section 128, which might be imposed therein under the provisions
of this or any other Act, if the said area were a municipality ;”.
Amendment of 3. In section 14 of the U. P. Town Areas Act, 1914, in sub-section (1),
‘Jc‘;,‘”j\ct l:(‘). °2f in clause (g), the following words shall be inserted in the end, namely:—

of 1914. “except a tax mentioned -in clauses (vii) and (viii) of that sub-
section.” :

Abolition  of 4. Notwithstanding anything contained in any other law for the time
Certaln taxes.  being in force, where as a consequence - of the amendments made by this Act
in the U. P. Municipalities Act, 1916 and the U. P. Town Areas Act, 1914
the power to impose any tax (which term includes a toll and octroi) has been
taken away, any such tax imposed prior to commencement of this Act, in
respect of the whole or part of a municipality, notified area or town area
shall on the commencement of this Act stand abolished, without prejudice

to the liability in respect of such tax incurred prior to such commence-
ment.

" Repeal  and 5. (1) The Uttar Pradesh Urban Local Self-Government Laws (Amend-
savings. ment) . Ordinance, 1979, is hereby repealed. '

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Acts referred to in sections 2 and 3, as amended
by the said Ordinance, shall be deemed to have been done or taken under the
corresponding provisions of the said Acts as amended by this Act as if the
provisions of this Act were in force at all material times.

& ovmog odfto—uo dYo 219 &0 (faa10)-23-11-79-( 26 42) ~—1979--1,852+50 (%0) 1




No. 725(2) [XVII—V-1(Ka)-1-82
Dated Lucknow, February 26, 1982

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following English translation of
the Uttar Pradesh Nagar Swayatta Shasan Vidhi(Sanshodhan Adhiniyam, 1982) Uttar Pradesh

Adhiniyam Sankhya 8 of 1982) as passed by the Uttar Pradesh Legislature and assentedto by
the Governor on February 25, 1982.

THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
(AMENDMENT) ACT, 1982

[U. P. Act No. 8 orF 1982]
(Aspassed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the Uttar Pradesh Municipalities, Notified Areas and Town
Areas (Alpakalik Vyavastha) Adhiniyam, 1971 and the Uttar Pradesh Urban
Local Self-Government Laws (Third Amendment) Act, 1978.

IT.is HEREBY enacted in the Thirty-third Year of the Republic of India
as follows :—

Short title and 1. (1) This Act may be called the Uttar Pradesh Urban Local Seif-
ncemont. -, vernment Laws (Amendment) Act, 1982.

(2) It shall be deemed to have come into force on December 24, 1981,
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Soan,

2. In section 2 of the Uttar Pradesh Municipalities, Notified Areas and Ax::.cndxzne?tu gf
Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977, hereinafter referred to f& ?,‘:)_ 013 of
as the principal Act, for the word and figures “December 31, 1981 wherever 1977-

occurring, tite word and figures “December 31, 1982 shall be substituzed.

3. Insection 3 of the principal Act, for the word and figures “Decem-  Amendment of
ber 31, 1981, the word and figures “December 31, 1982” shall be substituted. 1"

4. In section 24 of the Uttar Pradesh Urban Local Self-Government Laws .;x:teindmi jt &g

i 1]
{Third Amendment) Act, 1978, for the word and figures ‘““December 31, 1981" U.p&m no. 35
the word and figures ““December 31, 1982” shall be substituted. of 1978.

5. (1) The Uttar Pradesh Urban Local Self-Government Laws (Amend- Repeal and
- ment) Ordinance, 1981 is hereby repealed. savings,

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act or the Act referred to in section 4 as amended by the Ordi-
nance referred to in sub-section (1), shall be deemed to have been done or taken
under the corresponding provisions of the said Acts as amended by this Act, as
if the provisions of this Act were in force at all material times.

By order,
Gl Bo SINGH’
Sachiy.

Coxwenofro—uo Mo 958 wrow (fyefl)—27-2-82——(3977)-1982-2047 (Rwe) ¢




No. 2712-/XVII-V-1.-1(Ka)-3-1983
Dated Lucknow, September 21, 1983

: IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Nagar Swayatta Shasan Vidhi (Sanshodhan) Adhiniyam, 1983 (Uttar Pradesh
~ Adhiniyam Sankhya 15 of 1983) as passed by the Uttar Pradesh Legislature and assented to by the
- Governor on September 20, 1983. ' R

Short title ard
comme ieement.

Amendment of
section 23 of
U. P ActIlof
1959,

THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
(AMENDMENT) ACT. 1983 wm

1U P. Acr no. 15 oF 1983]

(As passed by the Uttar Pradesh Legislature)
_ - .
ACT

further to amend the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959, the
U. P. Municipalities Act, 1916, the U. P. Town Areas Act, 1914, the Uttar
Pradesh Municipalities, Notified dreas and Town Arveas (Alpakalik
Vyavastha) Adhiniyam, 1977 and the Uttar Pradesh Urban Local Self-
Government Laws (Third Amendment) Act, 1978,

It 1s nerEsY enacted in the Thirty-fourth Year of the Republic of India
as follows: :

CuarrER 1—Preliminary

1. (1) This Act may be called the Uttar Pradesh Urban local Self
Government Laws (Amendment) Act, 1983

(2) Sections Z, 3, 5 6, 7, 8,9, 10, 12, 13 shall be deemed to have come
into force on November 29, 1982, sections 15, 16 and 17 shall be deemed to have
coma into force on December 30, 1982, and sections 4, 11 and 14 shall be deemed
to have come into force on August I, 1933, : :

CuarteEr 1I—Amendment of the Utlar Pradesh Nagar Mahapali
Adhiniyam, 1959 . Fasise

2. 1In section 25 of the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959
hereinafter in this Chapter referred to as the principal Act, in sub-section (1 A

Ll

in clause (g), for the words “five years” the words “six years” shall be
yubstituted.
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2. In section 112-A of the principal Act,—

{a) in sub-section (2), the following proviso shall be inserted and be
deemed always to have been mserted namely :

Provided that such absorption in the service shall not operate
as a bar against holding -or continuing to hold any disciplinary
proceedings against a member of the service in respect of any act
committed before the date of such absorption.”

(b) -after sub-section (3) the .following sub-section (4) shall be
inserted, namely :— : '

‘@ Notw1thstand1ng anythmg contained in the preceding sub-
sections (1), (2) and (3) or in any other provision of the Act, the
State Government may by rules also provide for regularisation of
temporary and ad koc appointments, made before the prescribed
date, without consultation with the State Public Service
Commission.” .

4. . In section 140 of the pfincipal Act,—~

(a) for the words “The moneys from time to time credited to the .

Mahapalika Fund shall be applied in the following order of preference”
the words “The moneys <redited to the Mahapalika Fund from time to
time shall, in the first place be applied for payment of salaries and allow-
ances of Safai Mazdoors and then in the following order of preference”

shall be substztuted

(b)' for clause (d) of the preference “Thxrdly‘ the followihg clause
shall be substituted, namely :—

* (d) the salaries and allowances of Mahapalika officers and
servants, other than Safai Mazdoors, and all pensions, gratuities,
contributions and compassionate allowances _payable to all oﬁicers
and servants of Mahapalika under the provisions of this Act ;

(c) the following Explanation shall be inserted at the end,
namely :—

“Explanation—For the purposes of tis section, a person shall be
deemed to be a Safai Mazdoor if he is emploved by Malkapalika
for the purposes of sweeping and cleaning of Mahapahka roads,
lanes, pathways, drains, sewers, latrines and urinals, carrying of
dead animals and refuge and for other jobs of the like natuve.”

Cuarte2 IlI-Amendment of the U. P. Municipalities Act, 1916

5. In section 13-D of the U. P. Municipalities Act, 1916, hereinafter in
this Chapter referred to as the prmcmal Act, for clause (a) the following
clauses shall be substituted, namely :

“(ay is a dismissed servant of a local authority and is debarred from
re-emmployment thereunder ; or

(az) having held any office under the Government of India or the
Government of any State has been dismissed for corruption or disloyalty
to the State, unless a period of six year has elapsed since his dismissal

or”.
6. 1In section 69-B of the principal Act,—

{a) in sub-section (Z), the following proviso shall be inserted and
be deemed always to have been inserted, namely :—

fPravided  that cnch ahonentian in tha cormien ohall vine cemmsinon

Amendment of
section 112-A.

Amendment of
section 140. .

Amendment of
scction 13-D of
U.P. Act Il of
1918,

Amendmemt of
section 69-B,
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(b) after subsection (3), the following sub-section’ {4) shall be
inserted, namely :— : :

“(4) Notwithstanding anything contained in the preceding sub-
sections (1), (2) and (3) or any other provision of the Act, th? State
Government may by rules also provide for regularisation of

temporary and ad hoc appointments, made before the prescnb?d v
date, without consultation with the State Public Service Commis- -
sion.”

» Amendment of 7. In section 70 of the principal Act, for clause (a) the following clause

section 70. shall be substituted, namely :— v
“{(a) the President, in exercise of such powers, shall not act in contra-
vention of—
(i) any general or special directions as the State Government may
from time to time issue,
(i1) an order of the Board prohibiting the employment of tem-
porary servanis for any particular work, and”, : :
Subttitution of 8. For section 74 of the principal Act, the following section shall be subs-
scctjion 74. tituted, namely :— -

“74. Subject to the provisions of sections 57 to 73, servants on posts -
in the non-centralised services, carrying scale of pay

Apoiniment equal to or higher than the lowest scale of pay admis-

2?‘:)32;{2;??32 sible to the clerical staff, shall be appointed and may
Y S Tae - - .

superior staff, be dismissed, removed or otherwise punished, or the

services of a probationer may be terminated, by the
President, subject to the right of appeal, except in the ¢ase of the termi-
nation of the service of a probationer, to such authority, within such
time and in such manner as may be prescribed :

Provided that appoiniments on the posts of Tax Supcrintendent,
Assistant Tax Superintendents, Inspectors, Head Clerks, Sectional Head
Clerks, Sectional Accountants, Doctors, Vaids, Hakim  and Munic
Fire Station Officers, shall be subject to the approval of the Board.”

Substitution of 9. For section 75 of the principal Act, the following section shall be

section 75. substituted, namely :—
“75. Except as otherwise provided, the Executive Officer shall
Aeppoinfmeﬂt of  appoint servants carrying scales of pay lower than the
pérmanent Tyvar TN s : .
inferior staff. lowest scaie of pay referred to in section 74 :
Provided that in case there is no Executive Officer, the said appoint-
ments shall be made by the President.”
Amendment of 10. 1In section 76 of the principal Act, for the words and fgures “on or
section 76. y

drawing a monthly sulary not exceeding Rs.50 or in a city Rs.75” the words
md figure “referred to in section 75", shall be substituted.

Amendment of 11.. In section 120 of the principal Act, in sub-section (3),-
sectio 120: ' . ‘

(i} for clause (¢), the following clauses shall be substituted, namely : —

“(a) the paywent of salaries and allowances of Safai Mazdoors ;

(-1 the Liabilitics and obligations arising from a trust legally
imposed upon, or aceepioed by, the Board ;” -

[ERY - ] CRE Y -
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”(lﬁ) the following Explanation shall be. inserted at the end, namely :~

i “Explanation—For the purposes of  this subsection, a persen
shall be deemed to be a Safai Mazdoor if he is employed by the
Board for the purposes of sweeping and cleaning of Municipal roads,
lanes, pathways; drains, sewers, latrines and urinals, carrying of dead
animals and refuge and for other jobs of the like nature.”

12. Ajter section 338-A of the priricipal Act, the following section shall
be inserted and be deemed to have been inserted on January 7, 1978, namely:—

Consequencesof for a local area is created immediately after .excludir.xg
establishment of such local area from a municipality (hereinafter in
amunicipality this section referred to as the undivided municipality)
created by ex- . .
cluding an area  the following consequences shall follow as from the
from an existing  date of creation (hereinafter in this section referred to

- municipality. - as the said date) of the municipality :— . i

(a) all taxes, fces, licences, fines or penalties imposed, prescribed of

levied, on the date immediately preceding the said date, by the board

. of the undivided Municipality be deemed to have been imposed, pres
cribed or levied by the board of the newly created municipality under the
provisions of this Act;

(b) any expenditure in respect of the area included in the newly

on or before the date immediately preceding the said date from its
funds, shall continue to be so incurred by the board of the newly created
municipality as if it was an expenditure authorised by or under this
Act ; ] . ‘ :

(¢) all properties within the area of the newly created municipality,
including the rights or bencfits subsisting under any deed, contract,
bond, security or choses-in-action vested in the undivided municipality

to and vested in and ensne for the benefit of the newly created
Municipality ; :

~ (d) all liabilities in respect of the -area included in the newly
created municipality, whether arising out of contract or otherwise,
which have accrued against the board of the undivided municipality
and are ontstanding on the date immediately preceding the said date
shall thereafter be the liabilities of the board of the mnewly created
municipality ; _

(¢) such part of the fund of the undivided municipality and the
proceeds of any unexpended taxes, tolls, fees or fines, levied o1 realized
by the board of the undivided Municipality, as may be decided by the
State Government, shall be transferred to and form part of the muni-
cipal fund of the newly created municipality ;

{f) such of the servants of the undivided municipality as are trans-
ferred to the newly created municipality in consultation with the
prescribed authority, shall become servants of the board of the ncwly
created municipality as if they had been appointed by the board of
; the newly creatcd Municipality under, and subject to, the provisions
1 of this Act ; v

, ) anything done or any action taken, including any appointment or
delegation made, notification, order or direction issued, rule, regula-

tion, form, byelaw or scheme framed, permit or licence granted or
registration affected under the provisions of this Act in relation to or
in respect of the area included in the newly created municipality,

created municipality.” '
CuaapTER 1V—Amendment of the U. P. Town Areas Act, 1914

13. In section 6-K of tite U. P. Town Areas Act, 1914, hereinafter in this
Chapter referred to as the principal Act, for clause (4) the following clauses
shall be substituted, namely 1 —

“(a) is a dismissed servant of a local authority and is debarred from

“333.B. Where under subsection (1) of section 3, a Municipality

created municipality, incurred by the board of the undivided municipality

on the date imunediately preceding the said date, shall be transferred

shall be deemed to have been done or taken by the board of the newly

Insertion of new

section 333-B.

Amendment of

stction 6-K of
U.p. Actll of
1314,

%
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(aa) having held any office under the vaernménﬁ of India or the
Government of any State, has been dismissed for corruption or disloyalty
to the State, unless a period of six years has elapsed since his dismissal,

or

Amendment  of 14. In section 23 of the principal Act,—
section 23 » ‘

(i) for clauses (a) and (b), the following clauses shall be substituted,
namely :— . ' :

“(a) the payment of the salaries and allowances of Safai Mazdoors;

(a-1) the repayment of the principal and intcrest of any sum
advanced as a loan by the State Government for the purposés of this
Act; ' .

(b) the paymieat of salaries and allowances, other than the pay-
ments under clause (a), of the  establishment entertained under
this Act;” '

(i) the following Explanation shall be inserted at the end, namely :—

“Explanation—For the purposes of this section, a person shall be
deemed to be a Safai Mazdoor if he is employed by the Town Area
Committee for the purposes of sweeping and cleaning of Town Area
lanes, pathways, drains, latrines and urinals, carrying of dead
animals and refuge and for other jobs of the like nature.”

- CHAPTER V—Amendment of the Uttar Pradesh -Municipalities, Notified Areas -
and Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977

Amendment of 15. In section 2 of the Utrar Pradesh Municipalities. Notified Areas

tst;ction t2 f; and Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977 hereinafter in this

Vifo7r "0 Chapter eferred to as the principal Act, for the word and figures “December

: 31, 1982”, wherever occurring, the word and figures “December 31, 1983 shall
be substituted. - '

Amendment of 16. In section 8 of the prin‘cipval Act, for the word and figures “December
section 3. 81, 1982” the word and figures “December 31, 1988” shall be substituted.

CHAPTER VI—Amendment of the Uttar Pradesh Urban Local Self-Governmeni
: ‘ Laws (Third Amendment) Act, 1978 n
endment of - , . -
séﬁ'on "32" Sf - 17, In section 24 of the Uttar Pradesh Urban Local Self-Government
U.P. Actng, 35 Laws (Third Amendment) Act, 1978, for the word and figures “December
of 1978 31, 1982", the word and figures “Décember 31, 1988 shall be substituted.

CHAPTER VII—-Miscellanous,

Repeal and 18. (1) The Uttar Pradesh Urban Local.vSelf-Govemment Laws (Amend- U P.Ordi{
ravings. men‘t) (Second) Ordinance, 1983 is hereby repealed. 18 oF 1983,
(2) Notwithstanding such repeal, anything done or any action taken ‘

under any of the Acts referred to in Chapters II, III, IV, V and VI as amended

by the Ordinance referred to in sub-section (1), shall be deemed to have been
done or taken under the corresponding provisions of those Acts as amended
by this Act, as if the provisions of this Act were in force at all material times.

' i%y order,

G. B. SINGH,
Sachiv,

WO TONO—ToMN0 229qi¢ (Fiaro)~{2279)~1983- 1951700 (FF0) i
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No. 2740/XVII-V—1———1(Ka) 25-1983
Dated Lucknow,September 26, 1983 ,

IN pursuance of the proilisio‘ns of clause (3) of ArtyicleSQS of th’e‘Constitutioq of India,
the Governor is pleased to order the publication of the following Enghsh _translatlon of the
Uttar Pradesh Nagar Swayatta ShasanVidhi (Dwitiya Sanshodhan) Adhiniyam, 1983 (Uttar
Pradesh Adhiniyam Sankhya 25 of 1983) as passed by the Uttar Pradesh Legislature and assented
to bythe Governor on September 25, 1983. ,

- THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT
LAWS (SECOND AMENDMENT) Act, 1983
[U. P. Acr No. 25 oF 1983}
(As Passed by the Uttar Pradesh Legislature)
AN o
ACT.

further to amend the U_P. Municipalities Act, 1916, the Uttar Pradesh Nagar
Mahapalika Adhiniyam, 1959 and the U. P. Town Areas Act, 1914.

IT Is HEREBY enacted in the Thirty-fourth Year of the Republic of India
as follows - .

CHAPTER 1

) ‘Preliminary _
;. (1) This Act may be called the Uttar Pradesh Urban Local Self- Short title and
Government Laws (Second Amendmeat) Act, 1983.° . commencement.

(2) Itshall be deemed to have come into force on August23, 1983.
.CHAPTER 11
Amendment of the U. P, Municipalities Act, 1916

2. Insection 9-A of the U. P. Municipalities Act, 1916, hereinafter inthis Amendment of .
chapter referred to as the principal Act, in sub-section (1), after the existing %eclga '“Ac?}‘? of
. ~ h . . . .P. 0. 2
proviso, the following proviso shall be inserted, namely : of 1916.
- “Provided further that the reference in this sub-section to the “Iast pre-
ceding census of which relevant figures have been published® shali, for
a period of one year from the commencement of the Uttar Pradesh
Urban Local Self~Government Laws (Second Amendment) Act,
1983, be construed as a reference to the 1971 census and any reference
to the population shall be a reference to the population on the basis of
thatcensus.”

3. In section 11-A of the principal Act, in sub-section (2), the following An:gendmclnlt of
proviso shall be inserted, namely : section .

“Provided that the referencein this sub-section to the ‘last census’ shall,
for a period of one year from the commencement of the Utiar Pradesh
Urban Local Self-Government Laws (Second Amendment) Act,
1983, be construed as a reference to the 1971 census and any reference
to the population shall be : reference to the population on the basis
of that cepsus.”

CHAPTER III
Amendment of the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959

4. Insection 7 of the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959,  amendment of
hereinafter in this chapter referred toas the principal Act, in sub-section (1), section 7 of
after the existing proviso, the following proviso shall be inserted, namely : Uf'f{)s‘;c‘ no. 2

0 .
“Provided further that the reference in this sub-section to the “last pre-
ceding census of which the relevant figures have been published’ shall,
for a period of one year from the commencement of the Uttar Pradesh
Urban Local Self-Government Laws (Second Amendment) Act,
1983, be construed as a reference to the 1971 census and any reference
to the population shali be a reference to the population on the basis of that
census.”
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Amendment of
section 31.

Amendment of

© section 5-A of
U.P. Act no. 2
of 1914,

5. Ih section 31 of the principal Act, in sub-section (2), the following
proviso shall be inserted, namely : .

«Provided that the reference in this sub-section to the ‘last prece-

ding census of which therelevant figures have been published’ shall, for
a period of one year from the commencement of the Uttar Pradesh
Urban Local Self-Government Laws (Second Amendment) Act,
1983, be construed as a reference to the 1971 census and any reference to
the population shall be-a reference to the population on the basis of that
census.” :

CHAPTER IV

Amendment of the U. P."_l‘own Areas Act, 1914

6. Insection 5-A of the U. P. Town Areas Act, 1914, in sub-section (1),
after existing proviso, the following proviso shall be inserted, namely :°

“Provided further that the reference in the sub-section to the ‘last
preceding census of which the -relevant figures have been published’
shall, for a period of one year from the commencement of the Uttar
Pradesh Urban Local Self-Government Laws (Second Amendment)
Act, 1983, be construed as a reference to the 1971 census and any refe-

- rence to the population shall be a reference to the population on the
basis of that census.” ' :

CHAPTER V-
Miscellaneous

7. (1) The Uttar Pradesh Urban Local Self-Government Laws (Second

Repeal  and Amendment) Ordinance, 1983, is hereby repealed.

saving.

" (2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the Acts referred to in Chapters II, 1II and IV as

‘amended by the Ordinance referred to in sub-section (1), shall be desmed

to have been done or taken under the corresponding provisions of those
Acts as amended by this Act as if the provisions of this Act were. in force at
all material times. :

173135

By order
G. B. SINGH,
Sachiv.
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No. 1665(2)/XVII-V—1-1(KA)-29-1985
Dated Lucknow, September 13, 1985

IN pursuance of the provisipns of clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the pu

_puhllcation of the following English translation
of the Uttar Pradesh Nagar Swayatta Shasan  Vidhi (Dwitya Sanshodhan) Adhiniyam, 1985
(Uttar Pradesh Adhiniyam Sankhya 27 of 1985) as passed by the Uttar Pradesh Legislature
and assented to by the Governor on September 1 ' h e

3,'1985: -
THE UTTAR PRADESH URBAN . LOCAL SELF:GOVERNMENT:LAWS :

'(SECOND AMENDMENT) ACT, 1985
[U, P. Act No. 27 or 1985]
(As passed by the Uttar Pradesh Legislature)
AN
ACT

Jurther to amend the U, P. M unicipalities Act, 1916, the _Uﬂ‘mjrf{adeﬂ!.lﬂpgar.
Mahapalika Adhiniyem, 1959 and the U, P. Town Areas Act, 1914 '

IT 1S HEREBY enacted in the Thirty-sixth Year of the Republic of India
as follows :— ' '
CHAPTER |
Preliminary

1. This Act may be called the Uttar Pradesh Urban . Local Self- Short title,
Government Laws (Second Amendment) Act, 1985, : i s !

b
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~ CHAPTRR HI

... 2. Insection 9-A of the U. P. Municipalities Ac
this Chapter referred to as the principal Act, in

¢ second proviso, for the words *

b substituted. :

t, 1916, hereinafter in
sub-section (1), in the

3. In section 11-A’ of the principal Act, in sub-secti

on (2), in the pro-
§ - viso, for the words “one year” the words *‘three years” shall be substituted.
- CHAPTER IIT ,
Amendment of the U. P. Nagar Mahapalika Adhiniyam, 1959

4. In section 7 of the Uttar Pradesh Nagar M
1959, hereinafter in this Chapter referred to as
tion (1) in the second proviso, for the words ‘“one year” the words ““three
years™ shall be substituted, , R SRR 11102+
" 5. Insection 31 of the principal Act, in sub-section (2)

Jor the words he w i '

““one year” the words ‘“three y

ahapalika A&hiniya‘m,
the principal Act, in sub-sec. v

, in the p
ars™. shail bg'sub:titutqd.

-+ 6. In section s:’A"6ft’he‘u;41>;"rownfi'Areas‘j“"‘Aét," 1914, in Sub.
¥ - -1n the second Proviso Jor the words g
| st be mbaniged - 7" (€ oS

yo B
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A)neridment of the U. P. Mumnicipalities- Act, 1916 ,; = L

one year” the words “three years™ shall be .

~ Amendment - of
section. 9.4 of
U.P.:"Act no, 2
of 1916.

" Amendment of
section 11-A,

:Amclldmenr ment of
section 7 of U, P, .
- Act no. 2 of 1959,

aneia

: b-section a, -
ne_year” the words ““three years” . section
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No. 611(2)/XVII-V-1 —1(KA)-6-1986
Dated Lucknow, March 14, 1986

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of
the Uttar Pradesh Nagar Swayatta Shasan Vidhi (Sanshodhan) Adhiniyam, 1986 (Uttar
Pradesh Adhiniyam Sankhya 4 of 1986) as passed by the Uttar Pradesh Legislature and -
assenicd to by the Governor on March 13, 1986. = :

THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
- (AMENDMENT) ACT, 1986

(U. P. Acr no. 4 oF 1986)
{As passed by the U. P,'I,sgiﬂﬂfuﬁ} _
. . . . | AH - &
ACT

Jurther to amend the Uttar Pradesh Municipalities, Notified Areas and Town
Areas (Alpakalik Vyavastha) Adhiniyam, 1977, and the Uttar PradeshUrban
Local Self-Government Laws (Third Amendment) Act, 1978 :

IT is HERERY enacted in the Thirty-seventh Year of the Republic of India
as follows :—

Sbort title and 1. (1) This Act may be called the Uttar Pradesh Urban - Local Self-.

~commencement  Government Laws (Amendment) Act, 1986.

(2) It shall be _de;.amed to have come into force on December 31, 1985,

Amendment of 2. In section 2 of the Uttar Pradesh Municipalities, Notified Areas and
section2of UP Town Areas (Alpakslik Vyavastha) Adhiniyam, 1977, hereinafter referred to
Actno. 13 of as the principal Act, for the word and figures “December 31, 1985" wherever
occurring, the word and figures “December 31, 1986”7 shall be substituted,

e e T T T e Tl T L TR
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3, Insection 3 of the principal Act for the word and ﬁgures “December 31, Amendment of

1985 the word -and figures “December 31, 1986, shall be substituted. section 3

4. In section 24 of the Uttar Pradesh Urban Local Self-Government  Amendment of
Laws (Third Amendment) Act, 1978, for the word and figures “December 31, soction24 of U.P.
1985”, the word and figures “December 31, 1986 shall be substituted. = - ‘%ﬂ 00.35 of

5. (1) The Uttar Pradesh Urban Local Self-Government Laws (Second Repeal and Sa-
Amendment) Ordinance, 1985, is hereby repealed. ving

(2) Notwithstanding such repeal, anything done or any actxon taken under
the Acts referred to in sections 2 and 4 as amended by the Ordinance referred
to in sub-section (1), shall be deemed to have been dome or taken under the
correspondmg provisions of the said Acts as amended by this Act as if the
provisions of this Act -were in force at all material times,

By order,
S. N. SAHAY,

(798 4;,4; | | Sachiy.

it
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. (@) Sections 2, 3 and 4 shall bo deemed to have come o Toms 'pa
E R g 31, 1986, sections 5 to 18:shall be deenied to-have come into force -

- on January 21, 1987 and the remaining sections shall come into force at once.

. Short ¥l and l(l)TinsAct may b::callcdqthe Uttqi-".'Pra" desh
| commencement. . Government Laws (Amendment) Act, 1987. = =

AT
L o

g el

AMENDMENT OF THE UTTAR PRADESH MUNICIPALITIES, NOTIFIED AREAg

- TOWN AREAS (ALPAKALIK VYAVASTHA) ADHINIYAM, 1977
Amendment of - 2. In section 2 of the Uttar Pradesh Municipalities, Notified Areas and
section 2 of U. P. Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977, inafter referred to
‘I";;? mo. 13 of a5 the principal Act, for the word and figures “December 31, 1986
occurring, the word and figures “December 31, 1987"[shall be substituted.

3. In section 3 of the principal Act, for the word and figures “December
31, 1986 the word and figares “December 31, 19877, shall be substituted,

AND

Amendment of
sec'on 3
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CHAPTER 11

AMENDMENT OF THE UTTAR PRADESH URBAN LOCAL SELI-GOVERNMINT
Laws (THIRD AMENDMENT)} AcCT, 1978

4. In section 24 of th¢ § Uttar Pradesh, Urban Local Self-Government
Laws (Third Amendment) Act, 1978, for the word and figures “December 31
1986”, the word and figures “December 31, 19877 shall be substituted.

CHAPTER 1V
AMENDMENT OF THE UTTAR PRADZSH NAGAR MAHAPALIKA ADHINIYAM, 1956

5. In section 2 of the Uttar Pradesh Nagar Mahapalika Adhiniyam. 1959,
bereinafter in this chapter referred to as the principal Act, after clause (10),
the following clause shall be inserted, namely :—- :

“(10-A) ‘Commercial building’ means any building not being a factory
which is used or occupied for carrying on any trade or commerce or
any work connected therewith or incidental or ancillary thereto.”

6. In section 3 of the principal Act, after sub-section (3), the following
sub-section shall be and shall always be deemed to have been. inserfed, namely:—

“(4) Where by reason of a notification under sub-section (2), any area
is included in a city constituted under sub-section (1), such arez shall
thereby become subject to all notifications, rules, regulations, bye-laws,
orders, directions issued or made under this or any other enactment
and in force in the City at the time immediately preceding the inclusion
of such area, and all taxes, fees and charges imposed under this Act,
shall be and continue to be levied and collected in the aforesaid area.”

7. In section 135 of the principal Act, for the words “fifty thousand
rupees” the word “Two lakhs of rupees™ and in the proviso threreof for the
words “‘ten thousand rupees” the words “fifty thousand rupees” shall be
substituted respectively. ‘

8.3 In section 136 of the principal Act,— - _
(1) in sub-section (1) for the words “fifty thousand rupees”,. the
words “two lakhs of rupees” shall be substituted, and

(I1) in sub-section (2) in  clavse (a) for the words “five lakhs of
_rupees” the words “ten lakhs of rupees” shall be substituted.

9. In section 174 of the principal Act. for clausel(a), the following clause
shall be substituted, namely :—

Mh'‘(a) in the case of railway stations, colleges, schools, hostels, factories,
commercial buildings and other non-residential buildings, a proportion
not below 5 per cent, to be fixed by-rule made in this behalf of the sum
obtained by adding the estimated present cost of erecting the building
less depreciation at a rate to be fixed by rules, to the estimated value
of the land appurtenant thereto, and”

~ 10. In section 207 of the principal Act, for the words ‘““in the City to be
prepared” the words “in the City or part thereof to be prepared from time to
time” shall be substituted. . .

11 In section 208 of the principal Act, for the words “any ward thereof”
the words ‘“‘any part thereof™ shall be substiruged.

12 TIn section 210 of the principal Act, for the wordsk“any7f ward thereof™
the words “any part thereof” shall be substituted.

13. In section 211 of the principal - Act, in sub-section (2). fer the wcrds
“in the City and until the first day of April or the first day of Octeber next
following the completion of the new list, whichever is earlier” the words “in
the City or part thereof and until the first day of the month next foilowing the

completion of the new list” shall be substituted.

14. 1In section 213 of the principal Act, in sub-section (1), in clause (¢) for
the words “‘has been incorrectly valued or assessed by reason of fraud, misre-
presentation or mistake”, the words “‘has become incorrectly valued or assessed
or which, by reason of fraud, misrepresentaiion or mistehc. las been incoi-
rectly valued or assessed” shall be substituicd.

Amendment

1]

of

section 24 of U. P.
Act no. 35 of 1978

Insertion of new
clause  (10-A) in
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section 174
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section 141 of U.P.
Act 11 of 1916

Amendment ot
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CHAPTER V

AMENDMENT oF U. P. MuNICIPALITIES AcTt, 1916

15. In section 141 of the U. P. Municipalities Act. 1916, hereinafter
in this chapter referred to as the principal Act, in sub-section (1), for the words
“in the municipality to be prepared” the words “in the municipality or any
nart thereof to be prepared from time to time” shall be substituted.

16. 1In section 145 of the principal Act, in sub-section (2). for- the words
“in the municipality and until the first day of April next following the comple-
tion of a new list™ the words “in the municipality or part thereof and until
the first day of the month next following the complelion of the new list” shall
be substituted.

17. In section 147 of the principal Act. in sub-section (1). in clause (¢),
for the words “‘has been Incorrectly valued or assessed by reason of fraud,
misrepresentation or mistake”, the words “has become incorrectly valued or
assessed or which, by reason of fraud, misrepreseniation or misiake, has been
incorrectly valued or assessed” shall be substinuted.

CHAPTER VI

18. (1) Notwithstanding any judgement, decree or order of any Court or
other authority to the contrarv, any tax, fee or charge, levied, charged or
collected or purporting to have been levied, charged or collected before the
commencement of the Uttar Pradesh Urban Local Self-Government  Laws
{Amendment) Act, 1937 and any action taken or thing done before such
commencement in relation to the assessment, re-assessment, levy or collection
of such tax, fee or charge under the provisions of the principal Act referred
to in chapter 1V or chapter V, as the case may be, and the rules made-there-
under, shall be deemed to be as valid and -effective as if such assessment, re-
assessment, levy or collection or action or thing had been made, taken or done
under the principal Act referred to in chapter IV or chapter V, as the case.
may be, as amended by the Uttar Pradesh Urban Local Seif- Government Laws
(Amendment) Act, 1987 and the rules and bye-laws made thereunder. -

(2) For the removal of doubts, it is hereby declared that nothing in sub-
section (1) shall be construed as preventing any person—

(@) from questioning in accordance with the provisions of the prmcxpal
Act referred to in chapter IV or chapter V, as the case may be, as
amended by the Uttar Pradesh Urban Local Self- Government Laws
(Amendment) Act, 1987, any assessment, re-assessment, levy or
collection of any tax, fee or charge referred to in sub-section (1); or

(b) from claiming refund of any amount paid by him in excess of
the amount due from him by way of any tax, fee or charge under the
principal Act referred to in chapter IV or chapter V, as the case may be,
as amended by the Uttar Pradesh Urban Local Self-Government: Laws
{Amendment) Act, 1987.

CHAPTER VII
MISCELLANEOUS

19. (1) The Uttar Plaaesh Urban Local Self- Govemment Laws (Awend-
ment) Ordinance, 1986, and the Uttar Pradesh Urban Local Self-Govemment
Laws (Amendment) Ordmance 1987, are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under any of the Acts, referred to in  Chapters 11, ITI, IV, V and VI, as
amended by the Ordinances referred to in sub-section (1), shall be deemed to
have been done or taken under the corresponding provisions of the said Acts
as amended by this Act, as if the provisions of this Act were in force at all
material times.

By order,
S. N. SAHAY.

Sachiv.
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No. 18(2)/XVII-V—1-1(KA)28-1987
Dated Lucknow, January 7, 1988

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication ofthe following English translation of the
Uttar Pradesh Nagar Sway?tta Shasan Vidhi (Dwitiya Sanshodhan) Adhiniyam, 1987 (Uttar

Pradesh Adhiniyam Sankbya 2 of 1988) as passed by the Uttar Pradesh Legislat .
to b the Governor on Janflarj'??, 1938} : t patic Ty the Utiar bradedl, Legitinee nd sseated

THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
(SECOND AMENDMENT) ACT, 1987
[U. P. Act no. 2 oF 1988]
( As passed by the U. P. Legislature )
AN
further to amend the Uttar Pradesh Municipalities, Notified Areas and Town
Areas (Alpakalik Vyavastha) Adhiniyam; 1977 and the Uttar Pradesh Urban
Local Self-Government Laws (Third Amendment) Act, 1978.

IT 1s HEREBY enacted in the Thirty-cighth Year of the Republic of India as
follews :— .

Short title and . . : i . _
S 1. (1) This Act may b2 called the Uttar Pradesh Urban Lecal Self-
commencement Government Laws (Second Amendment) Act, 1987.

(2) Tt shall bz deemed to have come into force-on December 14, 1987.

w";,’;‘;‘-gﬂz"‘g;“u_‘;‘_'; 2 In ssction 2 of ths Uttar Pradesh Municipalities, Notified Areas and

Act mo. 13 eof Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977, hereinafter referred to

1977 as the principal Act, for the word and figures “Dscember 31, 1987 'wherever
_ ocsurring, th* word and figures “June 30, 1988 shall be substituted.
&;};{'i‘:ﬁd]“"“‘ of 3. In saction 3 of the principal Act, for the word and figures “Dzczmbsr
: 31, 1987 th2 word and figures “June 30, 1988", shall be substituted.
Amendment  of 4. In saction 24 of ths Uttar Prad=sh Urban Loc2]l Self-Government Laws
section 24 of (Third Amsndmsnt) Act, 1978, for the word and figures “Decembar 31, 1987,

Efﬁb?ﬁﬂﬂ no.35  (pa word and figures “Juns 30, 1988" shall b2 substituted.

peping | SL B e o o e L
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No. 458 (2) /XVILV-1=1- (KA) 41989
A ol : i5s Dat;:;f- ﬁi{ﬁhﬂﬂﬁ;,:ﬂiﬂfch 7, 1989 :
Sev ke In pursuance of the provisions of clause (8) of Article 348 of the Consti-
{ution of India, the Governor is pleased to order the publication o the following

English translation of the Uttar Pradesh Nagar Swayatta fShasan Vidht
198g (Uttar Pradesh Adhiniyam! Sankhya 1 of

(Sanshodan) - Adhiniyam, !
1989) as by the Uttar Pradesh Legislature ‘and “assented to by thel

Governor on March 7, 1989. : o : _
THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
R (M&ND_ DMENT) ACT, 1989

-

ST O o _'  [U.P.ACTNo.1oF1989}
e g o (4s passed by the U. P. Legislature) -
ACT

ﬂ,'f"d the Uttar Pradesh Muriicipalities, Notified Areas and Town.
M..__f{;?.,lf}'ﬂiﬂﬁ_ﬂié}-Ai':ﬂ?ﬂﬁfi?_;‘!lf‘i.‘i???fiﬂ'ﬁﬂ-ﬂfé.-_l—iitﬁt Pradesh Urbem
sient Lays\Thigd Amengmen et K38 - - Ao
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t;v (1) ThlS Act may be caﬂed the Uttar Pradesh Urban Local Self- ,Shon title and.
cnt Baws (Amendment) Act 1989 LT o f:on:mencement o
it *fotce on December 28 1988 i

tie ified ~ Are  Amendment_of
f the Uttar Pradesh Mu‘nlclpah ies, &ot -~ Areas - Amendment o

and Town Areas (Alpa kalik Vyavastha) Ad m_yam, 19717, heremafter referred section 2 of US4 -
to as the principal Act, for the word and figures “December. 31,1988" wherever o717 S e
oecurring, thewdtd and figures “]une 30 1989” shan be substztuted ' TR
W 3. In Seetlon3 of the ptmclpal A for~ ‘the word. and ﬁgures ~-‘Axp§1rd;me,;’xt~.ﬂ ;

~ f‘Deeembe: 31, 1988" ‘the word and ﬁgures “June 30, 1989” shall be. sab— ethen 2

In seetton 2 0

n24 of the Uttar PradeSh Urban Local Self-Govemment 2 Amendment ol;: o
24 of

s (Th ment) Act, 1978, for the word and figures “December 31, section ’
* the wotd and ﬁgutes “June 30, 1989” ‘UP-Act No. 35

Shall be subst:tuted i . 1978
s, (l) The Uttar Pradesh Urban Local Self-Govemment Laws (Second ‘Repeal aﬂd S
mondment) Ordinance, 1988, is hereby l;,d,, i , Cosaving T
@ Nob\mthstandmg sach repeal nythmg done 'or any. uction taken .
under the Acts referred to in sestions 2<and 4. - aended by the . Ordinance ey
| to in sub-st tion (1), shali’be deemed ave been done or take R R
und - the corresponding provisions o of the said Acts, - as‘ameuded by this* Act, - e e
as if the ptovisums of thlS Act were | in force at all matenal times. ‘ . ‘

4. _,In sectio

: By order,
NARAYAN/DAS
. "Sachiv.

e

a0 ‘ . . ¥




No. 1917(2)/XVII-V_1-1(Ka)32-198 9
Dated Lucknow, October 6, 1989

IN pursuance of the provisions of clause (3) of Articls348 of the Co nstitution of
India, the Governor is pleased to order the publication of the following English translation
of the Uttar Pradesh Nagar Swayatta Shasan Vidh; (Dwitiya Sanshod han) Adhiniyamn, 1989
(Uttar Pradesh AdhiniYam Sankhya 18 of 1989) as passed by the Uttar Pradesh Legisl:ture
and assented to by the Governor on Octobar 5, 1989,

THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
(SECOND AMENDMENT) ACT, 1989

(U. P. Act No. 18,1989)

(As passed by the U. P. Legislgturz)

AN
ACT

further to amend the Uttar Pradesh Municipalities, Notifizd Areav and Town
Areas (Alpakalik Vyavastha) Adhinivam, 1977 and the U trar Pradesh  Urban
Local  Self-Government Laws (Third Amendment) Act, 1978.

i IT IS HEREBY enacted in the

Fortieth Yecar of the Republic of [ndiz as
follows —

'

Short title and L (1) This Act may be called the Uttar Pradesh Urban Local SaIf-
commencement  GOVeTnment Laws (Second Amendment) Act, 1989,

ALIL'Z} It shall be deemed to have come into force on Junc 39, [989.

Knbndet B 2. Insection 2 of the Uttar Pradesh Municimlities, Notiﬁ.ed.ireag and

sectien 2o0f U. P Town _AFF!ES (Aipﬂ. Ka lik V}'a'-'astha} Miﬁﬂiyﬂm, IET?, hereipafter referred to as
Act ne. 130f 1977 the principal Act, for the word and figures “June 30,-1989” wherever they occur,
the word and figures “NDacemhber 21 10207 L. e 5 .- :




IQT N3 RAURO AW, 6 HIZAY, 1989

3. Insection 3 of the principal Act, for the word and figures ‘“June 30.
1989 the word and figures “December 31, 1989” shall be substituted.

4. Tn section 24 of the Uttar Pradesh Urban Local Self-Government
Laws (Third Amendment) Act, 1978, for the word and figures “June 30, 1989
tbe word and figures “December 31, 1989 shall be substituted.

5. (1) The Uttar Pradesh Urban Local Self-Government Laws (Amend-

fance 00. 12 o1t} Ordinance, 1989 is hereby repealed.

(2) Notwithstanding such repeal, anything don€ or any acticn taken
under the Acts referred to in sections 2 and 4, as amended by the Ordinance
referred to in sub-section (1), shall be deemed to have been don¢ or taken under
the corresponding provisions of the said Acts, as amended by this Act, as if the
provisions of this Act were in force at all material times.

" By order,

NARAYAN DAS,
Sachiv.

qYo va 6q 0Ttd——u oo 160 W0 (fFe70)-~(2377)=-1989~-850(FF0)

Améndment of
section 3

Amendment of
section 24 o1
U.P. Act no. 35
of 1978

" Repeal and saving
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Swayatta Shasan V1dh1 (Sanshodhan) Adhiniyam, 1990 (Uttar Pradesh ;
" “Adhiniyam Sankhya 19 of 1990) as passed by the Uttar Pradesh Legis- §
lature and assented to by the Governor on July 24, 1990 - n

'I'HE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT, LAWS
(AMENDMEN T) ACT, 1990

- [U. P. Act No. 19 oF 1990]
(As passed by the U. P. Legislature),
AN |
ACT

ﬁmher to amend the Unued Provmces Muaicipalities Act, 1916, the Utta¥
Pradesh Nagar Mahapalika Adhznzyam, 1959 and the United Provinces Town
Areas Aet, 1914,

IT 1S HERERY enacted mthe Forty-first Year of t he Republic of lnd)a as

‘ollows :1—
Gnnm——l
o A ‘ Prel!mtnary
: sShoﬂ uue :and 1. (1) This Act may be called the Uttar Pradesh Url:an Local Self-

”mw“ .GOVefDmLDt Laws (Amendmernt) Act, 1990.

(2) Tt sha Il bedeemed to 'have ccme into forceon February 15, 1990,

. CHAPTER- II \
4mendment of the United Provinces- Munlc!palmes Act, 1916

Amendment: of -[n section 9 of the United Provinces Mummpalmes Act, 1916 Lere-
section 9 o,fi Uo}’ mafter in this Chapter referred to asthe prmczpa) Act,-

Act po;
1916 (a% Jor the ﬁrst pI‘OVlSO the foliowing provxso shall be sub.smuted,
 name! y: »

“Prowded that xf none of enly one of the membere elected under
clause (b), isa woman, the State Government may, by notification,
nominate, two women members o1 one. mor¢ woman member,
asthe case may be, so that the number of womeés members
in the Board is not less thén'two and thereupon, the normal

. ;composmon of the Boald shall stand vaned to that extent;";

(2) afterthe thlrd proviso and before the emstmg Explanaﬁon, the
followmg proviso shall be inserted, namely: ‘ q' 4

“' " «Provided also that a member nominated under this’section,
wheiher before o1 after Feébiruary 15, 1990 shallhold offi¢ceduriog the
pleasure of fhe State Gowrnneﬁt, but Tot beyond the term oft he Bcard.™ "

Amendment of 3. TIn secuon 38 of the pnncxpalAct i ncluding the margma] headmg there—
section 38 ot, the words ‘“‘or nominated’’ and “o1 nomination” wherever they occuf sf:all
be aq:itted

Amendment of i3 4wdn ssct:on 87-A of the principal  Act, in sub-secnom (13) and (14),
seclion $7-A for the words, ‘two years”, wherever they occur, the wcrds “one ycar” shallb -}
be Substititeaand ir sub-section (13), fer the wcids, “‘shall not be less than |

two-thitds” the words “shall be moxethan one half” shall be substituled.

Substitytion of 5. For semon114-A of thc pﬂmpalAct. the follovung section stall te ;
section 114-A substituted, namely 7 571 "

“114-A. 'For perf'ormhnce of s - dutles ‘apd functions, whether,

) mandatory otdiscretiorary, 8 Board may with the
¢ Powers -of L&~ Tprevicuky Sspcticr of ~the. State  Goverrp ent, and’
-.Bonr¢” to. borrow . \\subjfcl 4o the sules preserited in this. behalf, raise §
mo . a1y JoBns B 1t opem market or from apy, ﬁnancia 4
msﬂtutlon bylsme debemmesu against ‘apy other security.”’ 4
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6. In section 338 of the principal Act, in sub-section (2),—

(@) for the first proviso, the following proviso shall be substituted,
namely:

“Provided that if none or only one of the members appointed

by the Prescribed Aathority, or elected, under this sub-section

is a woman, the State Government may, by notification, nomi-

nate two women of one mofe woman, as the case may be, 50

that the number of women membersin the committee is not less
‘than two and thereuponthe normal composition uf the committee
shall stand varied to that extent;”’; :

(b) after the second proviso, the following proviso shall te insersed,
namely:— '

“Provided also that any member nominated by the State Go vernment
under the preceding provisos, whsther before or after February 15,
1290 shall huld office during the pleasure of the State Gover nment,but
pot beyond the term of the notified area committec.”

s CHAPTER —IIT §
dmendment of the Uttar Pradesh Nagar Mahapalika Adhiniyam, 195

g:m

§1959, bereinafter in this Chapter referred to as the principal Act,—

pamely, —

- “(3) i none or only one of the Sabhasads under this section
isa woman, the State Government may, by notification, nominate
two women, oI one more woman, as the - case may be, so that
the number of women Sabhasads is not lessthan two and there-

upon the strength of the Mahapalika shallstand varied to that
extent,” 3 :

(b) after sub-section (5) the following sub-section shall be inserted,
namely :— - ’ 3

*(6) A Sabhasad nominated under this section whether before or
after February 15, 1990 shall hold office during the pleasure of th~ State
Government, but nct beyond the term of the Mahapalika.”

8. In section 16 of the principal Act,—

(2) in sub-section (2), for.the words “two years™ the words, “one
year’ shall be substituted,

(b) in sub-section (16), for the words “two years” the
“one year” shall be substitLted. y he  words

9. In section 23 of the principal Act, the figure “26;‘, shall! be omitted.

CHAPTER - TV
Amendment of the United Provinces Town Areas Acty 1914

10. In section 5 of the United Provinces Town Areas Act, 1914 =
jnafter ip thi s Chapter referred to as the principal Act, in sub-se’c!ion (’2)116;(.,e r
the first proviso, the following proviso shall be substitute d, namely: ’

“Provided that if none or only one of the members ele ;

. cted under
clau§e (b)is a woman, the State Government may, by notiﬁcatign
nominate two Women, or one more woman, as the case may be, so
that the number of the women members of the Committee {s not less

thantwo,and thereupon, the .normal composition of the i
shall stand varied to thet extent.” P f'the Committee

11. lnsection 6 of principal Act, after sub-section (), the fo llowing |

sub-section shall be inserted, namely :—

“(2-A) A member nominated under section 5 whether before or aft
Febtuary 15, 1990 shall hold office duringthe pleasure o? th% gta?e;
Governpment, but not beyond the term of the Committee,”

7. Insection 6 of the Uttar Pradesh Nagar Mahapalika Adbimyam,

(a) for sub-section” (3), the foilowing sub-section shall be substinted,

Amenament of
section 338

Ameadment of
section € of U.P,
Act no, 11  of 1
1959 o .

Amendment of
sectios 16 :

Amendment of
section 23 ~

Amendment  of
section § of U, P,
Act mo, II of
1914

“ Amendmént of
section 6 .
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CHAP TER ~—V' )

Miscellaneous , 1
Repeal and saviog 12. (1) The Uttar Pradesh Urbanm Local Self-Government Laws U. 2. g
' (Second Amendment) Orc_linance, 1990, is nereby r¢pealed., . 02800 0.

of 1990 7
(2) Notwithstanding such repeal, or the repeal of the Uttar Pradesh

Urban Local Self-Gover nment Laws (Amendment) Ordinance, 1990 by the

Ordinance reterred to in sub-section (1), anything done or any action taken

- under the principalActs referred to in Ghapters IL 11T and 1V asamended

bythe aforesaid Ordinances shall be deemed to. have been done or taken

under the cortesponding provisions of the said Acts, as amended bythis

“ ‘Act, as if the pro isions of this Act were in force at all material times

By order,

. NARAYAN DAS,
' Sachiv. ¢

fogsoToqto~~gofto 121 A0 (faar0)—~(1447)~-1990-—850 (®wo) 1
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No. 440(2) /XV]I- -l;l(KA)34-1990
Dated Lucknow, March 19, 1991

IN pursuance ‘of the provisions of clause (3) _ of Article 348 of the
Constitution of India,  the Governor is pleased to order the publication of
the following English translation of the Uttar Pradesh Nagar Swayatta Shasan
Vidhi (Sanshodhan) - Adhiniyam, 1991 (Uttar Pradesh Adhiniyam Sankhya 9

|  of 1991) as passed by the Uttar Pradesh Legislature and assemed to bv the

Short* title 'and
comencenient

Amehdhlent .

Hof
section 123 ' of
UP._ Act no 2
of 1916
Amendment  of
section 153
Omission of
sections 154, 155
and 155-A
Amendment  of
section 166

.. .words “any tax” shall be substituted.

Governor on March 18, 1991,

THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
(AMENDMENT) ACT, 1991 .

[U. P. Act No. 9 of 1991]
’ " (ds passed by the U.P, Legislature)
further to amend the United Provinces Municipalities Act, 1916,
the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959, the United

Provinces Town Areas Act, 1914 and the Uttar Pradesh Municipalities,
N otiﬁed Areas and Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977.

IT IS HEREBY enacted 1n the Forty-second Year of the Republic of
India as follows : AR R g‘%"{

¥

Prehmmary ~

(1) This Act may be called the Uttar Pradesh Urban Local
Self- Government Laws (Amendment) Act, 1991.

(2) Sections 2 to 16, 20 apd 21 shall be deemed to have come o

into force on August 1, 1990, sections 17 and 18 shall be deemed to "
have come into force on September 27, 1990 and the remaining sections
shall come mto force atonce., : : S

CHAPTER——II DR S S

Amemzment of the United Promnces Mummpahtws Act 1916

‘2. In section 128 of the United Provinces Municipalities Act, 1916
hereinafter in this chapter referred to as the principal Act—- :

(a) in sub-section (1), clauses ('tm) (viii), (wm) and (:mv)
shall be omitted ; !

_ () in sub-section (2), in the ﬁrst proviso, the words “nor
shall an octroi on goods under ' clause (viii) of sub-section (1)

. and a tax under clause (wiii) of sub-sectxon (1) be lev1ed at the

" same time”, shall be omztted STy

. 8. .. In section 153 of the prmelpal Act, in clause (a), the werds
“and, in the case of octroi or toll, the determination of octroi or toll
hmlt” shall be omitted. . oy

4 Sections 154, 155 and 155-A of the prmclpal Act, shall be
omztted o é ,».‘5.%!(

5. In section 166 of the principal Act, in sub-section (1), in
clause (a), for the words “an octroi or toll or any similar tax” the

+ i
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: 5

.

=4

6. In section 173-A of the principal Act, in sub-section (1), for the
words “octroi or toll or any similar tax” the words ‘“any tax” shall be

substituted.

7. In section 338 of the principal Act, in sub-section (1), in
clause (b), the words “other than a tax referred to in clauses (vii) and
(wiit) of sub-section (1) of section 128” shall be omitted.

CHAPTER—III

Amendment of the Uttar PJradesh Nagar Mahapalzka _:Adhmzyam,

1959. : LT TR T

- 8 In section 172 of the Uttar Pradesh "Nagar Mahapalika
Adhiniyam, 1959, hereinafter in this chapter referred to as the principal

Aet, in sub-section (2), clauses ), (c¢), (d) and (]) and the prov1so

shall be OM’l,tted
9. Section 198 of the principal Act shall be omitted.

10. In section 219 of the principal Act, in clause (d), the words
“and, in the case of octroi or toll, the determination of octroi or toll
limit” shall be omitted.

11, In section 227 of the principal Act, in sub-section (2),
clauses (c¢) and (d) shall be omitted. : _

12. Section 466 of the principal Act shall be omitted.

13. In section 503 of the prihcipal Act, clause (5) shall be omitted.

14. In section 504 of the principal Act, in sub-section (1), for the

words “octroi or toll or any similar tax” the words “any tax” shall be
substituted.

15. Section 515 of the principal Act shall be omitted.
¥ | CHAPTER—IV
Amendment of the United Provinces Town Areas Act, 1914,

16. In section 14 of the United Provinces Town Areas Act, 1914,
in sub-section (1), in clause (g), the words “except a tax mentioned in
clauses (vii) and (viii) of that sub-section” shall be omitted.

CHAPTER—V

Amendment of the Uttar Pradesh Municipalities Notified Areas aud
Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977.

17. In section 2 of the
Areas and Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977, here-
inafter in this Chapter referred to as the principal Act, for the word
and flgures “September 30, 1990” wherever they occur, the word and
figures “September 30, 1991” shall be substituted.

18. In section 3 of the principal Act, for the word and figures
“September 30, 1990” the word and figures “September 30, 1991” shall
be substituted.:

&

Uttar Pradesh Municipalities, Notified

Amcndment of

section 173-A

-

Amendment

of
sectien 338

Amendment of
seCtion 172 of
U, P, Act po. 2
of 1959,

Cmission
section 198

of

Amendment of
section 219

Amendment of
seciion 227
Omission of

seclion 446

Amendment of
section 503

Amendment of
section 504
Omi.ssion of
section 515
Amendment ) of

section {4 of U.P,
Act no. 2 of 1914

Amendment  of
section 2 of U.P.
Act no. 13 of 1977

of

Amendment
section 3
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Repeal  and
saving ’

CHAPTER—VI
Miscellaneous

9., (1)» The Uttar Pradesh Urban Local ‘Self-GOfvernmenfLaws
(Third Amendment) Ordinance, 1990 and the Uttar Pradesh Munici-

~ palities, Notified Areas and Town Areas (Alpakalik Vyavastha) (Second

Amendment) Ordinance, 1990, are hereby repealed.

N (2) Notwithstanding such repeal, anything done or any ‘action
taken under any of the Acts referred to in Chapters II, III, IV and V,

 as amended by the Ordinances referred to in sub-section (1), shall be

Abolition of
Octroi, toll ete,

Power to Remove
difficulties

deemed to have been done or taken under the corresponding provisions
of the said Acts, as amended by this Act, as if the provisions of this
Act were in force at all material times.

20. On and from August 1, 1990, the taxes referred to in clauses
(vit), (viii), (xiii) and (ziv) of sub-section (1) of section 128 of the
United Provinces Municipalities Act, 1916 or in clauses (b), (¢), (d)
and (j) of sub-section (2) of section 172 of the Uttar Pradesh Nagar
Mahapalika Adhiniyam, 1959 as those provisions ' stood immediately
before such date, shall stand abohshed and cease to be mnposed or
collected. ' LoneRE

21. (1) If any difficulty arises in giving effect to the provisions of
this Aect or the provisions of the principal Acts referred to in
Chapters II and III, as amended by this Act specially with regard
to agreement with™ Cantonment authority in respect of establishment
of octroi or toll limits and collections and divisions of octroi or toll, the
State Government may by notified order, make such provisions not
inconsistent with the purpose of this Act, as appears to it to be
necessary or expedient for removing the difficulty.

(2) No order under sub-section (1) shall be made after
July 31, 1992, o

. (3) Every order made under sub-section (1) shall be laid, as
soon as mav be, before both the Houses of State Legislature and the
provisions of sub-section (1) of section 23-A of the Uttar Pradesh
General Clauses Act, 1904 shall apply as they apply in respect of rules
made by the State Government under any Uttar Pradesh Act.

' By'érd’ef;-v Lo
o NARAYAN DAS, "’
f - ' Sachiv,

qOTR 0 0T 0~~T oW 0 1662 Trwd (fgo)——(3577)=~1991-~1119 (d%0) 1. ‘

no,
19%
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W :,.,,,., ,,,,l,‘.,,.»,;\mu SRR ] AR?RADESH S AR
VlDHAYI ANUBHAG-I .

No. 810/XVII-V-1-1(KA) 19/1994
Dated : Lucknow, May 2, 1994

————————————— s i

Mlscellaneous

IN pursuance of the provisions of clause (3) of Article 348 of tbe Consmutxon of

llndla,, the Governor is pleased to order the pubhcauon of the following English translation of

: the Govemor on Apnl 30, 1994.

BT Ty

THEU'ITAR PRADFSH URBAN LOCAL SELF GOVERNMENT LAWS
~ (AMENDMENT) ACT, 1994 " :

e : (UP Act No. 120f1994)
A (AspassedbyUP Ieglslaune)

Provmces M wcpa ]

kecpmg thh the 'Const»uutmn (Seventy fourth Amendmem) Act, 1992 ‘
ek ITIS HEREBY enacted inthe Forty-ﬁfth Year of the Republxc of India as follows —

CHAPTER I
Prehmman

v 1 (1) ThlS Att may be Called lhe Uttar Pradesh Urban Local Self Government Laws
(Amendmem) Act, 1994

O Shd" come into force on such date, which shall not be later than May 31, 1994,
as the state Government may, by notitication, appoint in this behalf.

ﬁu‘ther ) amend the Uttar Pradesh Nagar Mahapalzka Adhmt)am, I 959 and the Umted

~ the Uttar Pradesh Nagar Swayatta Shasan Vidhi (Sanshodhan) Adhiniyam, 1994 (Uttar Pradesh..
- Adhiniyam Sankhya 12 of 1994) as passed by the Uttar Pradesh Legxslature and assented to by B

_ Short title and

commencement
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"

. CHAPTER 11
Amendment of the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959
Amendment of 2. In the long title and preamble of the Uttar Pradesh Nagar Mahapalika Adhiniyag

long title and
preamble of
U.P: Act.no.2
of 1959
Géneral
amendment

Amendment of
section |

~ Amendment of ~ ~

section 2

IR SR SRR T, 27, 1994

1959, hercinafter in this Chapter referred to as the principal Act, for the words "Na
Mahapalikas’’, the words *‘Municipal Corporations’’ shall be substituted.

3. In the principal Act, for the words ‘‘Nagar Mahapalika”,‘‘Mahapalika®
*‘Mahapalikas’’, wherever occurring including headings, sub-headings and marginal heading
the words ‘‘Municipal Corporation””, “‘Corporation’” and ““Corporations”’shall respectively
substituted. e

4. In section 1 of the principal Act,—

(a) for sub-section (1), the followmv sub-section shall be subsmut ,

namely:— ) 3

““(1) This Act may be called the Uttar Pradesh Mumcnpal Corporauon
1959, ‘ - ,

() in sub—secuon (3), in the provxso, in dause (c) the words *“Vishis]

Sadasya wherever oocumng shall be omztted S o

5 In section 2 of the prmcnpal Act—- ‘_

(a) clause (1 7) shall be ommed

(b) after clause (24), the followmg clanse shall be mserted namely —

/*424-A) ‘Finance Commission” means the Fmanoe Commxssnon refem(f

t in article 243-1 of the Constitution™; *

(c)mclause(38),‘, S o
(@) for the words “Saclasya or.a Paden Sadasya ara nommated mem
the words “Sabhasad or a Paden Sadasya ora Nam Nirdishta Sadasya M
be substituted; ) AR AR
(i) the words ‘‘an Upa Nagar Pramukh and’’ shall be omuted
(d) in clause (39), dfter the words “Mukhya Nagar Adhikari for the cxty”
- %% words *‘and mcludes an AparMukhya Nagar Adhikari* shall be inserted;.

(e) afier clause (45) the followmg clauses shall be mserted namely o

' “(45 A) ‘Metmpolntan area means an area as defined m clause (c) ol’ :
arucle 243—P of the Consmuuon i DTV
(45-B) ‘municipality’ means an institution of self govemmem consmwd

under section 4; .
(45-C) ‘municipal area’ means the territorial area of a Corporation;’"
“(f) after clause (51), the followitig clause shall be inserted, namely:—

“(51—Al ‘backward classes’ means the backward classes of citizens
specified in Schedule I of the Uttar Pradesh Public Services (Reservatioa for
Scheduled Castes, Scheduled Tribes and Other Backward Classes) Act, 1994,

(g) after clause (52), the following clause shall be inserted, namely:—




243—P of the Consutuuon,”; ATy

preceding census of which the relevant ﬁgures have been pubhshed
(i) clause (67) shall be omitted: o '
() after clause (73), the following clause shall be inserted; namely:—

*“(73-A) ‘State Election Commission’ meaus the State Election
Commission referred to in Article 243-K of the Constitution appointed by
the Governor.™’;

(k) after clause (82), the following clause shall be inserte‘d, namely:——

“(82 A) ward Lommmees means the Ward Committees constituted
utxdersechouGA ” et ‘

) after clause (88) the followmg clause shall be znserted namely -

“(89) 'Ihe expressxons tti*ans onal“ area and smaller urban area’ shall
have lhe meanmgs respecuvely assxgned to them m the U P Mumcxpahues
Act) 1916.”. s 7 . :

LR

6. In section 3 of the pnncnpal Act——— S

ey 1

(a) for sub-sectmn (1), the followmg sub—secuon shall be substzmted namely -
“(1) The Govemor may, in respeCt of a local axea havmg a populauon of

“he may deem fit, by notification, declare such area lying. w1mm such limits as.

’by such nameasbemayspeafy

shall be substztuted

Mumc:pal Corpora- e the Mumclpal Corporauon of. .g..;;.....(name of the Cny)
- tion for every City ., in accordance with the provisions ¢ of the Act:

3

" Provided that a Municlpal Corporauon under,tlus s}ub-secuon may not be cousti;uteii
in such urban area or part thereof as the Governor may, having regard to the size of the area, and
the municipal services being provided or proposed to be provided by an industrial establishment
in that area and such other factors as he may deem fit, by notification in the officiat Gazette,
specify to be an industrial townshxp, or in such urban area or part thereof which has been
declared as an industrial development area under the Uttar Pradesh Indusmal ‘Area Development

Act, 1976.

(h) aﬁer clause (53) the following clause shall be mserted uamely s ) .

“(53-A) ‘population’ means the populauon as ascertained at Lhe last

. five lakh ormoxe, havmg regard to lhe densnty of the population therem, the ,
- revenue genera{ed for local adxmmstrauon, the: pexcemage of employmem in -
i non—agncultural activities, the economi unponanoe or such other factors as .

axesmcaﬁed thexem mbealargerufban'm'ea whwhsmubeknownasaCltyi‘

(b) m ‘sub- section (2), for the words “State Government‘"’ the wond “Govemor S

Substitution of °
- section 4

- iy

“4 ( 1) For every Cxty (here shall be consututed a mumc1pahty to be known as ‘

Amendment of
section 3




(2) the Mumc1pal Corporauon consmuted under sub-secﬂon ( 1) shall be )
' corporate S . ,
Amendment of - 8.In section'5 of the principal Act—

section 5§ :
(a) after clause (a), the following clause shall be inserted, namely:—

;" ““(aa) the Ward Committees™;
(b) in clause (d). after the words *‘Mukhya Nagar Adhikari’", the words ‘‘and an

Apar Mukhya Nagar Adhikari™ shall be inseried.

Substittion of 9. For section 6 of the principal Act, the following sections shall be substituted,

L6 namely:—
*6. (1) The Corporation shall consist of a Nagar Pramukh and—
Composition of

the Corporation 7 »
(a) Sabhasads whose number shail be such as the State Government may,

by notification in the official Gazette, fix but which shall not be less than
--sixty- and not more than one hundred and ten, which number shall be in
o o vaddxuon to the members nominated under clause (b); -

G e " (b) Nam ‘Nirdishta Sadasyas who shall be nominated by the State
STt Government by ‘a like notification from amongst persons having special
knowledge or experience in municipal administration and whose number shall

N . . notbe less than five and not more than ten; S
(c) Paden Sadasyas comprising the members of the House of the People

" and the Stale Leg:slatJve ‘Assembly representing constituencies compnsmg

+ 24 the whole or part.of the City; - -

s Ad) Paden Sadasyas comprising the members of the Council of Sms and
“*the Staxc Legislative Council who are registered as electors in the City;

. (e) the Cha:rpexsons of the Committees, if any, established under clause (¢)

ofsecuon 5 if they are notmcmbers of the Corporation :
© Provided that the persons’ referred to in clause (b) shall not have the ngm

.t

1o vote in the meetmgs of the Corporation :- -~ ;
va:dcd funher that any vacancy in any catcgoxy of membem mferred toin
ciauses (a) to (e) shall be no bar to the consutunon or teconsmuuon of a

corporation.
“*(2) The Sabhasads shall be chosen by direct elections from the wards.

6-A. (1) There shall be constituted, within the municipal area, Wards
Bt ey oo e Constitition and - Committees cousisting of such - number . of wards,
. Composition etc.- which shall not be less than ten, as the State

o W’akds Commi Government may, by nouﬁcanon, specnfy in respect

ST feege i “of all *or any Corporation.- g
UuT Si(2) The territoril area of a Ward Committee shall consxsl of the territorial

A " areas of the wards comprised i in such Committee. |
- . (3) A Ward Commmee shall- consist of a Chaxrperson and all the

Sabhasads representmg the wards within the territorial area of such
<+~ Committee. :

2 , 4) The Chau-person ofa Ward Committec shall be elected by the memhers
. of the Committee from amongst themselves.
(5) The Ward Committee shall exercise such powers and perform such

functions as may be prescribed by rules.”’
10: For section 7 of the principal Act, the following section shall be substiruted,

Substitution of
section 7 namely.—



“7 ( l) In every Comoraum.
Reservation the Scheduled Tnbes and the number of seals so reserved
of scats ~  shall as nearly as may be, bear the same proportion to the total

number of seats to be filled by direct election in the Corporation, as the population
of the Scheduled Castes in the municipal area or of the Scheduled Tribes in the
municipal area bears to the total population of such area and such seats may be
allotted by rotation to different wards in a Corporation in such order as may be
prescribed by rules.

(2) In every Corporation, twenty-seven per cent seats to be filled by direct
election shall be reserved for the backward classes and such seats may be allotted by
rotation to different wards in a Corporation in such order as may be prescribed by
rules.

(3) Not less than one-third of the seats reserved under sub-sections (1) and (2)
shall be reserved for the women belonging to the Schedaled Castes, thc Scheduled
Tribes or the backward classes, as the case may be.

(4) Not less than one-third of the total number of scats to be filled by dircct
election in a Corporation, including the number of seats reserved under sub-section
(3), shall be reserved, for women and such seats may be allotted by rotation to

- different wards in the Corporauon in such ordcr as. may be prescrlbed by rules,
(5) The offices of the Nagar Pramukhs of the Cmporauons in the Slale shall be
. reserved for the Scheduled Castes, the Scheduled Tnbes and-lhe backward classes and
women in such manner as may be prescrlbcd by mles.,| "t

(6) The reservanon of the seats and the_ ofﬁceq undcr lhrs section for the
Scheduled Castes and the Scheduled Tribes shall cease 10 have effect on the expu’y
of the period specified in Article 334 of the Constitution. . )

Explanation—1t is clarified that nothing in this section ehall prevem thc persons -

belonging to lhe Schcduled Castes, the Schedulc.d l‘nbcs the bdckward cla&ses and

. the women from contesting elections 0 unreservcd seats and offices. - ..
11. For section 8 of the prmcnpal Act, the lollowmg secuon “shall be mbst:mled 5“"5‘“““0“ of

# ely — .sechon 8

“8 (1) A Corporauon unless sooncr 1ssolved under Secuol: 538 shall
Duration of ~ ~ continue  for ﬁve ycars from the date appmmed for us o

Corporauon fmtmeeungandno longer. o g R R I %

-

(2) An clccuan to constitute a Corporauon shall be completcd—;m;-l . U B

(a) before the expiry of its duration specified in sub-scction (1); - o

(b) bcforc the expnrauon of a penod ol srx momhs from me date of us

drsc.oluuon under Secuon 538:
Provndcd that where thc rcmamder of the penod torwhxch the drsc.olved
”,Corporalmn would have cmmnued 19 le“ than srx months it shall not be
Vnecessary to hold any election for consmuung ‘the (‘orporauon for such-

. period. , S . ,
(’%) A Corporation consutuu,d upon its drssoluuon bcfore the expiration ‘of its duration - , -

" shall continue only for the remainder of the period for which the dissolved Corporation would
have continued under sub-section (1), had it not been 50 dissolved.”

12. Section 8 A of the prmcrpal Act shall be omztted ‘ » Omission of
~ section 8-A
13. In section 8-AA of the principal Act, in sub—sccti(m (1), — Amendment of

section 8-AA

(a) for the words “hax been comuluted" lhc words “has been declared’” shall be

substitured:



Amendment of
section 11

Insertion of
new section 11-
A

nendment of
section 12

mendment of

section 13

Amendment of
section 14

‘Amendment of
section 15

Omission of
section 15-A
/umendment of
section 16

(b) in cla for the ‘words “the Munici o
Councﬂ shail be \ubstrtuledt
(¢) in clause (b), after the words “Upa Nagar Pramukh" wherever occurrmg. h

word< “Wards (‘ommmec shall be suhcmuted

14. In section 11 of the principal Act,—

{a) sub-section (2) shall be omitted. ,
(b) in sub-section (3). for the word “member”, the word “Sabhasad” shall be
substituted.

15. After section 11 of the principal Act, the following section shall be inserted,

namely:—
“11-A. (1) The Nagar Pramukh shall be elected on the basis of adult suffrage hy
Election of electors in the City.
Nagar Pramukh ’
(2) An outz.,omg Nagar Pramukh shall except as prov:dcd in section 16 be eligible

for re-election. -

(’%) “The provmons of this Act and the rules framed thereunder in relation |
 elections (mcludmg dmputes relating to elections and electoral offences) ofa Sabhasad"
v shall mutatis mutandzs apply in relauon 0 the election of the Nagar Pfamukh :

@) If in a gencral elecuon a person 1s electod both as a Nagar Pzamukh and as

Sabhasad or being a Sabhasad is elected Nagar Pramukh, in any bye-elecuon he shall

. ceasetobea sabhasad from the dale of ms elccuon as Nagar Pramukh

16. In section 12 of me pnncnpal Act, the words “Nagar Pramukh zmd the” Wherever,
occurrmg, mcludmg the maromal headmg, shall be ommed SRR R i

17 In section 13 of the prmcnpal Act, for the words and ﬁgnre*‘secnon 9 and the ebcnon
of the Nagar Pramukh and the” the words “the elecuon ot’ shall be subsmuted .

18 in sccuon 14 of the principal Act, for the ‘words and flgure ‘“in section 12",’ the‘
words, letter and ﬁgures “m secuon ll-A or secnon 12, as’ the case may be,” shall be
s-ubsruu’ed BT S O MRt S e e i

bembsmuted namely._%f- . R

“(1) Exoept as otherwme provnded in ﬂns Act,

A @ the term of office of a Nagar Pramukh shall be co-temnnus wnth the term

of the Corporauou ' FORE S : s
o (b) the term of ofﬁce of an Upa Nagar Pramukh shall be one year fmm (he i

.':L : R )

less

20, Sectmn 15 A Qt lhe prmcxpal Act shall be omnted

21. In section 16 of the principal Act.—-—,

(a) the word ““Upa™,
omitied;
(b) for sub-section (2), the following sub-section shall be substituted, namely. —

wherever occurring including the marginal héédiﬁg shail bc '

“(2) No notice of a motion of no-confidence under this section shall be '
received within two years of the assumption of office by the Nagar Pramakh.”



(c) in sub- sectmm (5) and (6), for the words **Nagar Pramukh , wherever oc:cumng,
the words “‘District Judge™ shall be substituled,

{(d) sub-section (7) shall be omitled.

(e) in sub-section (8), for the words and figures “‘sub-sections (5), (6) and (7)°’, the
words and f{igures “‘sub-sections (8) and (6)'" shall be substituted,

(D in sub-sections (9), (12) and (13), Jor the words ‘*Nagar Pramukh™’, wherever
occurring, the words “*District Judge™ shall be substituted,

(8 for'( sub-wglgpgx (16), the following sub-section shall. be substituted, namely:—

“*(16) If the motion is not carried as aloreasaid, or if the meeting can not be
 held for want .of quorum; which shall not be less than two-thirds of the total
number of members of the (‘orporau‘on for the time being, no notice of any
yf,\subsequem mouon of no—wnfidence m the same Nagar Pramukh shall be
“received unul aﬂer the .€Xpiry ; of a perlod of two ‘years from the dale of

\ vmeeung '

¥

- (h)in sub—secuon (17) for clause (a) the followmg clause shall be substituted,
na[nely__.. SRR gl

**(a) within three days of the receipt of such communication resign his office,

22 For secnon 23 of the prmcnpal Act, lhe followmg secuon shall be subsmuled

namely-———
“23 The provxsmns of secuons 24, 25 26 28 29, 30-A, 81, 82, 83, 85, 87, 538
S g ,Certam provnsnons o565, 570and 572 as they apply to Sabhasads shall,
f i apphcable w Sabha-*sf mutgtzs mutand:s apply wNam Nll‘dlbh(a Sadasyas.
-sads io apply to Nam & ‘
erd:shta Sadasyas ' “ ‘

".‘ s ;

U mmely -——' v ,
‘ o uo4 A pe “‘on shall not be quéllﬁed for bemg chosen as, dnd for being a Sabhasad
Qualifications  for  unless he——— ' .

“election as Sabhasad

(a) is and elector in the City:
- (b) has attiined the age of twenty one years; and

(c) belongs in respect of a seat reserved for the Scheduled Castes, the
‘Scheduled Tribes, backward classes or women, to such category, as the case may
be.

Substxtuuon of

L secuon 23

- Substitution of

‘section 24




Amendment of '74 In section 125 of !hL prmup'\l Acl —
scectiom 25
(a) in the marginal heading, the words ‘‘Vishishta Sadasya and’” shall be omirge

{b) in sub-section (1),—
(i) in clause (j)—
(a) the words “‘is suffering from leprosy or’” shail be onutred.

(b) for the words “Civil Surgeon™, the words *Chief Medical Offig

shall be substinuted:
(it} after clause (j) the following clause shall be inserted, namely:—
““(k) is so disqualified by or ander any law for the time being in f
for the purposes of elections to the Legislature of the State: - :

Provided that no person shal be disqualified on the ground that he
than twemy -five years of age, 1f he has attained the age of twent

years;”

(iii) in the second proviso, for the words “Mumcxpa] Board" the
“Mumcapal Council”*shall besubmzufed e e

(c) in sub-section (6), m clause (:) for the words and

*‘Cooperative Societies Act, 1912, the words and ﬁgune “Uuar

Cooperative Societies Act, 1965” shall be subsmutea' A

- Amendmentof 5. In scction 31 of the principal Act,—
section 31 ‘ i
' (d) in sub-section (1), gfter the words “shali be dxv:ded mto“ the wonds tem

constituencies to be known as” shall be inserted, PN
{b) for sub«mmn (2) lhc followmg sub-secuon shallbesubsmuted Ame!

‘ "(2) l:ach ward shall be repr&semed by one Sabhasad in the Comoranon

e .
e

S R (c) sub-sccuon (3) shall beomztled - .,
Amendment of 26. Tn section 32 of the principal Act, in sub-section (l),
section 32 :
' (a) for clause. (a) the following clause shall be substztuted name]ys——

© (a) a Cny shall be divided mm wards in such manner tha
populauon in- each ‘ward shall 50 for as pracucable, be the ;

F

throughout the mumcupal area”;
(b) dause (c) shall be ommed

o "(d) the number of seats 10 be reserved for the Scheduled Cast
the Scheduled T nbes, backward classes and women -

Omission of 27. Section 34 of the pnnmpd] Act shall be omitted.

sectiog 34
Substitution of 28. For section 35 of. the principal Act, the following section shall be subsmutelf

section 35

namely:;— -
“?i There shall be an electoral roll for each ward which shall be prepared 1%
accordance with the provisions of this Act, under

Electoral roll
superintendence, direction and control of the State Elect

for each ward

Commission”.



29. In scction 38 of the principal Act, in sub-section (3), for the words “*Municipality,  Amendment of
Notificd Arca, Town Arca. Cantonment or Gaon Sabha” the words “smaller urban area, section 38
transitional arcas, cantonment or Gram Panchvat™ shall be substitured.

30. In section 39 of the principal Act.— ' ‘ Amendment

of section 39

(a) in sub-section (1), for the words, *The Nirvachak Registrikaran Adhikari (Electoral
Registration Officer) shall prepare and publish”™ the words “The State Election

Commission shall cause 1o be prepared and published™ shall be substinured:
(b) after sub-section (1), the following sub-section shall be inserred, namely:—

*(I-A) Notwithstanding anything contained in this Act, the State Election
Commission may, for the purpose of prcbhralion of electoral rolf for a ward. adopt
the Assembly Rolls for the time being in force so far as it relates to the area of that
ward: . V

i

Provxdtd lhdl thc ckcloral roll for that ward shall not mdudc any amendmuu -
dlterauon or correction madL dftCl' the fast dau: for makm«' nomination for the
clection of such ward and bd(m, the complmon of such clection.”™;

(¢) for sub-section (2), tac following sub-section shall be Subslituled, namely:—

“(2) ‘Where the State Election Commission is satisfied, after making such .
enquiry as it may think m whether on an apphcauon made to it or on its own
. motion, that any cmry in llu. dectoml roll should be corrected or. d(.k.u,d or lhdl the
name of any person mutk.d to be regx:;lm.d should be added in the LlCClOl“A] roll i B
shall, subject to the provisions of this Act ‘and the rules dnd ‘orders made lhcreunder L
e dclt.lc or correct or add the entry as lh¢ case may be:, SR

D e g
& .\.,.*,‘f e e
FRRE B S g

Provided (hal no \uch deletion, cm'recuon or addumn sh<ﬂl bc madc after thc lclht g
. date for making nomination for an elecuon in the ward and bctore the completion of -
lhdl dccuon '

PTG

vandgd tunhu that no deletion or correctmu anecuna lhc mterest ot Any p(.rson,f o
Adversf.ly shall be made wuhoul giving hlm ruasonabk oppomumy 01 bunﬂ hcard AL
in rcspcct of lh(. acnon pmposed to be Lakul in rdatlon to him.” ‘

(d) QUb'%C"O“ H) ghd“ beonutled o

31. For section 40 of the prmupal ~Act lhe followmg section qhall be. .mbmmted  Substitution of *
namely:— , § A o : J ; o o section 40

"40. The Qtalc I lcumn (,ommxssmn may, lf it thinks it necessary so to do, for.
Revision of the purposes of general or bye-clection. direct a revision of
clectoral roll  the clectoral ioll for all or any of the wards in such manner as ¢

may think fit:

Provided that subject (o other provisions of this Act. the electorad ol for e wiard,
as in foree ot the time of vowe of any such direction. shalt continue o he i borce s

the compietion of revision sodiected™.




T iy R o, 2 6, 1994

Amendment of . o
section 41 32, 1n seetion 41 of the principal Act,-~
(@) for the words *“The State Government™’, the words ““The State Election

Commission™ shall be substituted -

(b) clinse () shall be omitred.

Omission of . _ ]
section 43 33, Section 43 of the principal Act shall be omitred.
Substitution of 3. For section 45 of the principal Act, the following section shall be substitted,

section 45 namely:--

n 45 The superintendence, direction and control of the conduct of elections of the

o Lporinteidetico age 2 Upa Nagar Pramukh and Sabhasads of the
ele.  of  the Nagar Pramukh, Up g
conduct  of Corporation shall be vested in the State Election Commission.
clections ‘ e e .
Amendment of
" section 46 : 35. In section 46 of e principal Act,--
() /or the wurds,‘;“the Sute Govemmun” the words ““the State Election:
(mmmwun slmllbesubwnmed '
(b) clauses () and (q) shall be omitted;
(©) in clause (D, the ivordg “Qpecial procedure at clectipus in wafds where scats
: : are reserved for bchoduied Castes” shall be omifted:.
o A B W il\ Lhmsc (\) the words “the Nagar Pramukh and’” shall bcommed
Amendmentof - - ERER L ‘
section 48 36 In M.‘tlmll 48 m lhe pnncxpal Acl, T e e
H}) lnr mc wmﬂs “Nnrvachm: Sanchalak (Stfxamya Nikaya)™” wherever occurring, -
lhc. words **Sute Election. Commmsxon * shall be subsmuled.‘
(b)Y n cliwse (©), “for ‘the words “Nagar Mahapahka Adhunyarn _the words
_ “Municipal ‘orporation. Act” shall be subsmuted T ,
 Amendmet of 37, In section 49 of me prmupal Act, for clausc (b) the followmg clause shall be-
© section 49 Sub?hluted mumly‘" o

"(h) w qu«.\lmn me leoahly of any action taken. by or undcr the amhomy of the

State Eleetion (‘ommlsslon in respect of preparauon and pubhcauon of electoral

S 'mll o'

Substitution of

38, For section 50 of the principal Aci, the following section shall be substituted,
section 50 namely:—. , .

"SO (1) A general clection shall be held for uu, purpose of constituting or

Nutification twr reconstituting a Corporation.
elevtion and
Vavaney
(Y For the said purpose, the State Government shall, by notification published
i the official (i:vcll’C- on such date as may be recomimended by the State Election

Commnsion, catl gpon all wards in the City o elect Sabhasads and the Nagar



Pramukh in accordance with the provisions of this Act and of the rules and orders made

thercunder.

(3) 1 a casual vacancy occurs in the office of Nagar Pramukh, Upa Nagar
Pramukh or a Sabhasad owing to death or resignation or any other cause, such office or
scat, as the casc may be, shall be declared vacant by the State Government by
notification published in the official Gazeue. v

(4) When an office or scat has been declared vacant, the State Election
Commission shall. by a notification in the official Gazeue. call upon the ward
concerned or, as the case may be, the Sabhasads, 1o elect a person for the purpose of
filling the vacancy so caused in accordance with the provisions of this Act and of the
rules and orders made thereunder before such date as may be specified in the

notification.”

39. After section 57 of the principal Act, the following section shall be inserted, Insertion of

namely— - - : ‘ S . : _ new section
' ' , 57-A

"57-A. (1) Therc shall be constituted in every Metropolitan area a Metropolitan

Metropolitan . Planning Committee 10 prc.parcadrdﬂ development plan for the

planning committee Muropohmn area as a whole. '

N

(2) The Metropolitan Planning Committee, referred (o in sub-section (1) shall consist
of a (‘hdrrpuson who shall be chosen in such manner as may be prw:nbed by rules and such
number of members not less than twenty one and not more lhen, thirty, as the State
Govcmmcm may, by ordcr, spccify. ‘

(%) Out of the {otal numher of members spcufiod under eub-qccmn (7)-—

e

(a) two thirds of the: mcmhm. shdll bc elected by, and from amou;,bt thc. elected
membtrs of . the mumupdluws and chairpersons of the Panchayats in the
Mclropnman area in proportmn to -the ratio between the populauon of the
mumupdlmu and ol (he P'mdwva!s in thal arca: and :

(b) one third of lhc munhcrs shall bc nominated by the State Govummem from
amongst—-—f R DI

o (x) an oﬁ icer, not br.low lhc rank of Depuly becrelary to 1hc (‘c,nlral Govcmmc,n;
in the Mmmry of Urban Devclnpmem

e

(n) an officer, not hdow lhe rank of Jmm Secretary to the State Govemmem in
the Urban chlopmuu Deparunem

(m) an of hca not below the rank of Joml Sccreldry to the State (mvmnnun in
U]L Forest Departiment &

(iv) the Chiel‘ Town and Country Planner. Uttar Pradesh:

(v) Director. Eavironment, Uttar Pradesh:

(vi) the Managing Director of Jal Nigam established under the Utiar Pradesh
Water Supply and Sewerage Act. 1975:




: AJ‘)A

(vii) the General Manager of Jal Sansthan established under the Uttar Pradesh
Water Supply and Scwerage Act. 1975 situated in the Metropolitan arca: '
(viii) a Superintending Ingineer of the Public Works Department:
(ix) a Superintending Engineer of the Uttar Pradesh State Electricity Board:
(x) Vice Chairman of the Development Authority in the Mcetropolitan Area.
i4) The elected member of the Metropolitan Planning Committee referred 0 in clause
{ai of sub-section (3) shall cease 1o hold office as soon as he ceases 1o hold the office by
virtue of which he became such member.
{5) A member referred to in sub-clause (i) of clause (b)) of sub-scction (3) shall be
nominated on the recommendation of the Secretary o the Government of India in the Urban
Development Departinent.

{6) Anv vacancy of members shall be o bar to the constitution or reconstitution of
the Mctropolitan Planning Commitiee

(7) The Metropolitan Planning Committee shall, in preparing the draft development

plan. )
(d)lxd\'cmtv'udtn-— ERA TR R AT
(i) the plans pruparcd by ihe Mummp‘umm and thc Panchavats in the
Metropolitan area: ’
(i) matters of common interest between the municipalitics and the panchayats
including coordinated ‘spatial planning of the arca, sharing of water and other’
: "~ physical and natural resources. the integrated dcvek)pmcm of mfr'mrucmre and
' environmental conservation; LT T e e

(i) the ovu all ubuum,s dnd pnonucs set by the Govmunult 0( lndxa and the
Sue (mvcmmult . .
* (iv) the extent and nature of investment likely. 10 e made in the metropolitan
arca-by agencies of the (mvcmmmt of lndxa and mher avaxlable res.our{:cs whethcr,,
financial or otherwise. e o S e
(b) consult such institutions and organisations'as the Govemor may, by order,
speeify. L e '-‘. » o - ‘
(8) The (hdll’p&r\(m of a Mumpomcm Pldnnm" (‘ommmu. \hall forward .the
du dopmcnt plan. as recommended hv such Committee. to the State G mvm:mem.

E \planmwn —For the pUrposes’ ‘of this xclmn "Mumupdhueq mcam thc Mumupal
Corporation. Municipal Council and Nag ul’ﬂlldmy'u ' R

N EaE

*

Substitution of 40. For scction 58 of the principal Act, lhc followmg section, bhall he subsmuled

section S8 namelyi—

“S8. For every Municipal G orpnmnon the State (x()\'menun shall dppmnl a Mukhya
Appointment of Nagar Adhikari and one or more Apar Mukhya Nagar Adhikari as it may
Mukbiva Nagar consider necessary:

Adbikart and Apar
Mukbva Nagar
Shikarn
Provided that no person sot alrcady in the service of the Goverament may be
appointed as such unless his appoinunent has been approved by the State Public

Service Comimission.”




41. In scction 59 of the principal Act.—

(a) in the marginal heading, after the words "Mukhya Nagar Adhikari”, the words

“and the Apar Mukhya Nagar Adhikari” shall be inserted .
(b) in sub-section (1), after the words "Mukhya Nagar Adhikari” the words **and
the Apar Mukhya Nagar Adhikari™ shall be inserted.

42, In section 62 of the principal Act, in the marginal heading, the words "Vishishta
wya or” shall be ontitted.

43. Section 84 of the principal Act shall be omitied.

- 440 In sections 89, 90.91.97,102 and 103 of the prmupdl Act, for the words "the
b vclnpmcm C()mmmu whuwu ouumng, th words lh(, Dwdopmuu Lommnuc the
ards Commitiecs” shdll bc substituted . : ‘ ‘

v RS T Cge

45. In section :106 of the principal Act, in sub-scction ( 1), for clause (iii), the
ollowing clause shall be vubsmmed namely :—

e

(i) Mukhya Ah‘?i),'a';“a‘"s |

46. In scction ‘10,7 of the principal Act—

(a) in wh-%umn ( l) for the words ngar Abhlyamd, Nag Ar S‘w;mlhya Adhikari,

Mul\hyd Nagar I,d\ha P.mk\lmk and (o other posts carrying-an initial salary of not less than
pecl five handred” per mulscm “shall be made by the Na,g.ar Pramukh”, the words "Mukhya
\bhiyanta, Nagar Swasthya Adhikari. Mukhya Nagar Lekha Parikshak and to olhcr posts as the
Sate (ummxmm may. spuu(y, shall bc made by the Nag,dr I’ramul\h" shall bc substituted ;-

(h) in suh-scumn ( ") for th words "Appomtmcm% o other poste carrying an mmal

the posts not mduded in lhc pm(,s rchm,d 0 m sub-séction (l) * shall be vubsmuml

((.) in sub—suu n (5), "for the word\
f the Mahapahkd and (.arryma an. mmdl salary of not more than on¢ hundred and ughly rupees
per mcnsun the wurds
scales of pay lowu‘ than lhe sc.alm ot pdy ol the posLs rcfcm:d lo in sub-secnon {3)" shall be
ubstituted. Vi 2 = ;

47 Insection 112 (y)”f‘lhciprincipa'l’AC!,—— BN S

_ (a) in sub-section (1), for the words *‘the Upa Nagar Adhikari”. the words **the Apar
Mukhya Nagar Adhikari, Upa Nd“dr Adhll\dl‘l shall be substitted :

(b) in sub-scction (2), llﬂl’f th words, “‘excrcised hy" the words,
Nagar Adhikari or” shal be mserted:

“*the Apar Mukhya

(¢) in sub-scction (3), for the words *‘the Nagar Abhivanta”, the words *
Abhivanta” shall be substituted.

‘the Mukhya

salary 0( not less lhan lhrLe hundrul And one rupecs per mulscm the words “Appomuncms o

walt.r works pubhc h(_dl!h and other dt.pdmncms |

puhlu hcalth and. other. dcpamm.ms .of the (‘orpordtmn carrying

Amendment of

section 59

Amendment of

section 62

Omission of

section 84

Amendment of

Sections

+89.90.91,97.

102 and 103

E ]
Amendiment of

section 106

Amendment of

section 107

Amendment of

section 112
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Amendment of

xection 112-A

Amendment of
section 114

48. In section 112-A of the principal Act, in sub-section (1)-

a) for the words "Municipal Boards”. the words “Nagar Panchayal. Munici
Council” shall be substitted:
(b) the following explanation shall be inserted a the ead, namely:—
Explanation ~For the purposes of this sub-section it is clarificd that services common
10 Nagar Panchayats and Municipal Councils or Nagar Panchayats. Municipal Councily

Municipal Corporations and Jal Sansthan in the districts comprised in the Kumaon and Garhwaf
divisions of the State may be created.”
49, In section 114 of the principal Act~

(a) in clause (vii), for the words, "for public and privaic purposes”, the wo!

““for domestic. industrial and commercial purposes” shall be substituted :
{(b) afier clause (ix). the following clausc shall be inserted, hamcly,—
“(ix-a) the construction and maintenance of parking plots, bus-stops a

public convenicnces:” ' R TR
(©) Jor clause (xvi), the following clause shall be substituted . namely:—

"(xvi)- cstablishing, mmmdmme and asslsmw ma(mmy centres and chi
wellare and birthcontrol Lhmu and prommuw population comroi lam
- welfare dl)d small family norms : S :

(d) in clause (xxi),'uﬁer the words “‘slaughter houses”, the word “‘tanneries

~  shall be inserted .
() aﬂer clause (xxxiii). the following dausc ‘shall be inserted, namdy‘—— "
“ xxxm—a)—prmnoun“ ‘urban forestry and ccolo":cal asptus and prmeuxon

of the cnvmmmcm ' ‘ o ,
(D afier clausc (xxxiv), the following clauses shall be inserted, namely:—
"(xxxiv-a) salcguarding the interest of weaker sections of society including
the handic tppul and mundﬂy retarded:

B

(xxxw -b) the pmmou(m ol cultural, cducauonal and a&sthcug aspt.us S
(xxxiv-¢) the construction and maintenance of catde pounds and prevention:

of cruelty to animals.”: : '
() after clause (xxxviii). the following clauses shall be inserted:—
“(xxxix) slum improvement and upgradation;

(x]) urban poverty alleviation:

(x1i) providing urban amenitics and facilities such as parks., gardens and

play-grounds.”



e

“*public parks.

50. In section 115 of the principal Act. in clause (viii) the words
ens. play grounds and™” shall be omirnted.
S1. In section 117 of the principal Act, dffer sub-section (1), the following sub-section
<hall be mserted, namely:—

“(1-A) LExcept as otherwise expressly provided in this Act. every Ward
Committee shall be vested, on behall of the Corporation in relation o the arca for
which it has been constituted, with such powers and functions as may be prescribed

by rules.™

52. In section 126 of the principal Act, in sub-scction (1), for the words, ““Municipal

oard ™", wherever they occur, the words *“*Municipal Council™’, shall be substituted.

S3. In section 132 of the principal Act,—
(a) in sub-section (3), for the words ““ten thousand” the words “*one lakh®” and
for the words *“fifty thousand™” the words *‘five lakh'* shall be substitited : -

~ (b) in sub-scction (4), for the words **fifty thousand,” the words *‘five lakh™

shall be substitued

(c) in sub-section (5), for the words *‘one thousand’” the words *‘fifty thousand””
and for the words **ten thousand®’ the words “‘one lakh’” shall be .éubstituted

S4. For-section 135 ol the pnnupal Act, :m. following scction shail be .subsnluled

Cistimates not  which docs nm exceed one lakh mpew“ o
‘exceeding five . ‘

lakh rupees

the Ndadr Pramukh ‘

'

does not exceed five lakh nupees.””

55. In scction 136 of the principal Ac,—

**five lakh rupces™ shall be substituted;
(b) in sub-section (1), for the words *‘two lakhs of rupees™ the words ““five lakh
rupces’” shall be substitured.

56. Afier scction 136 of ‘the principal Act. the following section shall be inserted,

hamnely:—
in respect of an urban  development  project

sponsored by the Government of India or receiving aid from
the World Bank or any oth-r forcign -organisation, shall be

Special provisions ¢stimate

nd

regarding certain

projects

“135.(DT he Mukhya Nagar Adhll\dﬂ may sanction any csumdu. lht. amoum ol' .

Provided that an cstimate, the amount of which excet.ds ﬁtty thousand rupeu e
~may be sanctioned by thc_ Mukhya ngar Adhlkdl‘l only wuh lhc pnor dppmval ol‘ L

(”) 'Ihe Fxccuuvc (‘mmmucc may. sanumn any wumalc Lhe dmoum of which

(a) in the marginal heading, for the words ‘rupees fifty thousand’’ the words

*‘136-A. Notwithstanding  anything contained in this Act, every contract or -

Amendment of
section 145

Amendment of

section 117

Amendment of

section 126

Amendment of

section 132

Substitution of

. @élion 135 ,'

- Amendment of

~ section 136

Insertion of
new section
136-A



‘made or sanctioned in accordance with the scheme approved by the

Government:

" Provided that the mecting of the Corporation for sanction of funds for such y
development projects shall be convened and decision @aken within one mongy

the daie of approval of the project by the State Government:

Provided further that if the meceting of the Corporation is not convew
decision is not taken within the time specificd in the first proviso, the Cornw
shall be deemed to have sanctioned the fund and il the sanction is refused o
accorded with modification, the matter shall be referred (o the State (mvmmrm;
the decision of the State Government shall be final and binding on the Corporag
and the Corporation shall be deemed to have sanctioned the fund accordingly. 3
Mukhya Nagar Adhikari may thereupon excecute the project, spend fuinds ang e
the u)mplumn uf prmcu wuhm ﬂm \upulaud limne:

e’

Provided also: that the C orpomuon shall undmdkc ru'ular monitoring n!‘ ]
_projects ¢ 'md shaﬂ \uxd us rcport to the Quuc (mvcmmcm

Insertion of 57. Afler section 138 of thc prmup(u Au. the mllowmﬂ Lhaplcr shdll hc 1A

new chapter namely:—
VA e ‘ .

*

R T AL L “(‘HAP’I‘I«RVLA
FINANCI COMMI?SI()N

v

Finance Commission mti(m mld ‘make remmmendalimn;".-m 'thc'*Govemm

- . ol
. Taywe A

T

(d) the Pnncmks which’ xh(mld g()w;,m——— I R e

. g,‘a. "‘A'

(1) thc (hslnbullon b(.lWCLll lhc Stillb and (h(. (‘orporauon of (he ncw mx\“g\
the taxes, daties, tolls and fees leviable by the State which may be d:vxded botwy
T ihem and alkxauon of sharc of such proce«,dx to the Corpomuom

(i) The detenmmuon of uu, ldXCb, duucs. (ollc and 1u,s whnch may B i :
m or dppropndlcd by lhc (nrpomuon' :

{iii) the grants-in-aid to the Corporation from. the Consolidated Fund ¢
State: St o

(b) the measures needed to improve the tinancial position of the Corporation:

(¢) any other matier referred o the Tinance Commission by the Governor wy

interest of sound finance of the Corporation. '

(2) Every recommendation of the Finance Commission made under sub-sectwon
shall, together with an explanatory memorandam as 10 the acbon taken thercon, e Lnd b

both the Houses of the State Legislatere.™
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58. In section 139 of (hc principal Act. in sub-section (1). in clause (D, gfter the wnrds
“lrom the Government™™ the words “including grants-in-aid from the Consolidated FFund of the
State™” shall be inserted.

.

S9. In section 140-A of the principal Act, for the worids and fizures “section 537,
_section 538 or section 53977 the words and tigures “‘section 537 or section 53877 shall he

- substined.

6. In section 175 of the principal Act, the following marginal heading shull be
mserted, namely:—
“*Restrictions on imposition of water tax™”
61. In section 210 of the principal Act. in sab-scction (1), after the words “"Chairman
of the™ the word ““Executive™ shall be inserted.
62, After scction 383 of the principal Act. the following scction shull be inserred,
_namely.—
B ~“%8% A: (DA (orpor‘mon shall prepdare every year a dcwlopmull plan for
. Preparation of develop- ©  the City.
, ~.ament plan for the city- - . (2) The Plan referred to in sub-section (1) shall be
prepared by the Development -Committee of the Corporation in the manner
‘ pn.wnhcd by rules. ‘

(’%) Ih(. phm shdH hc Lud hdorc the Corporation wlmh may approve it with or
’ wuhout mndlhcauom m such form as it may think fit, and the Mukhya Nagar
’ Adh:lum shdll suhmu it to ihe l)lsmcl PkmnmL Committee referred o in Article
' "-H / I) m !hc (‘nnsmu(mn hy xud) dalt. a:s may bL prcsmbud by rulu

6% In scumn ?‘)7 ol (hc prmcupdl Ac& Jor the words ‘and. Health Services or the
-Civil surgeon’ the words “Hcalth and lamllv wclhmc Lttar Pla(lcsh or the Chief Medicat
()ﬂuer“qhallbc x‘uhmlmeii T L

‘64 Quum 46 of iheﬁprmc"npa] Au xhal! be cmum'd

X

\hall be substituted, namcly

S £

Lo “("W Wh(.n a ((‘)rpnmlmn 1\ (hssolvcd undu suh-summ ( 1) the mllnwm-v

Y e

b ! :
7“ (a)»lhc N aﬂdr Pramukh th Upa ngar Pmmukh and all § abhax.td\ shall, on a
date to be \puuﬁcd in thé order, vacate lhcrr rexpuu\c mmcs “but without

~~~~~~~~ prejudnce 10 the thlbﬂny mr re-clection;

h (bY il lhc, wnsmuhcm ol the (‘orporumu under clause (b) of sub-section (2) of
- section’ 8, lhc Mukhya Nd“dt Adhikari shall carry on thc routine work of the
ESVINRRTEY ,;.;{.oqxxmhgm .md lht,(:mmmuet,\ mentioned in'section 5:°7

66 S(.cuon ’W) of J.im pnnup‘ﬂ Act shall bc ‘ontitted.

'.‘~x :7

67 In scuum 5-!0 nt lhc prmupdl Au xuh—sulmn (4) shall be mmm'd

68, Section 574 m the. prmc:pdl Act shall be renuibered as sub-scction (1) thereof,
and aﬂer suh-s«.uwu (1) 30, rcnumbuud thc following sub-scction shall be piserted, namely:-

L@ On and [rom the'date of commencement of the Uttar Pradesh Urban Local

Self (mv;rmm.m Laws (Amendment) Act. 1994, any reference to the Nagar
Mahapalika or Mahapalika in any rules, regulations. bye-laws. statutory instruments
or in‘any other law for the time being in foree. or in any document or proceedings
shall be umstruuj as rch.rumx respectively o the Municipal Corporaion or the
& mpm ation”

i AT 65;111;‘&{.!,!!6[1 "‘338 of the. pnncxpal Au for sub-su.uon (‘i) lllc milowuw sub- scuum“

Amendment of
section 139

Amendment ol

section [40-A

Amendment of

section 175

Amendment of

section 210

Insertion of new
section 383-A

© Amendment of

- section 397

Omission of
“section 462

- Amendment of

section 538

Omission of

section 339
Amendment of
section 540
Amendment o

section 374
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Insertion of new 69. After scction 579 of the principal Act. the following section shall be iv
section 579-A : ‘ e

namelyi—
©5§79-A. (1) Notwithstanding anything in this Act, during the period between i
Provision untit the  commencement of the Ulttar Pradesh Urban Local Sclt €
constitution of Mu-  ment faws (Amendment) Act. 1994, and the  constitutiog
nicipal Corporation. of the Municipal Corporation under this Act, the Nagyy
Mahapalika and its  Nagar Pramukh. Upa Nagar Pramukh and members shoy?

HIWCEE

respectively exercise, perform and discharge the powers, functions and dutics of e
Municipal Corporation, its Nagar Pramukh, Upa Nagar Pramukh and membeors sy
shatl be deemed respectively 1o be the Municipal Corporation, its Nagar Pramut
Upa Nagar Pramukh and members, ’

(2) Where the term or the extended term of the Corporation expires within
months from the. commencement of the Uttar Pradesh Urban Local fige
Government Laws (Ameadment) Act, 1994 and a new -Corporation is not
constituted under the provisions of this Act, then-on such cxpiry and unti? the ¢

- appointed for the first meeting after the constitution ol‘ﬁcW"Cor;x»mﬁon» -

(a) notwithstanding anything in this Acl the ngdr [’éunukh th Una
Pramukh, the Sabhasads, and the members ot all Spu.xal Commiti
Commitics and Sub- (mnmuwcs umsmuu.d or Appomlcd undm sectiers
97 and th Mukhyd Na“ar Admkan of lhc (‘orpomuon sh‘m vachis s
respective offices. and all such Qpeual (‘nmmxuccs. Jmm ( ommitices .md Lt

: (ommmeu shall stand dissolved; " “ v

Sk

o i_(y AT 2% Vs

(b dil powc"\ lunumns (md duucé of lhe Corporauon its Ia ga; P

Upa Nagar Pramukh, Exccutive (‘ommmcc‘Dcvelopmuu C ommittee angd e
- Cominittees .appmde under clause (e) of scélmn @ and of thé Muk hva
Adlnkdn sha!l vest in and be exercised, performed, ‘md d:sdwv d by o
‘apmmtui in that hdmll hy the State (mwmmcm (h(.rumuu referred oas
Administrator), and the Administrator \hall bc chde in L\w o beowe

C orporamm the Nagar Pramukh. the Upa Nagar Prajis i
Commitice, l)wclopmun Commitice, mhu (‘ommmccs or {hc Muokbyy oo
" . ~ Adhikari as the mcamun may rcqmrc“'f ““

) suhlcu 10 .my ﬂuural or special ordu's ()f 1hc Shuc Clovering
Admxmx!mmr may, in respect of all or any of thc powers conferred on hm\ i
ddusc(b) - o B T I N TR T

(i) consult such Committee. or-other body i tanty, constivied o
manner as may be specified by him in that behall; or- ‘

(it) dclegate, subject to such umdmons as hc may thmk m [0 mpose. mv,
powers so conferred. 1o any person or to any committee or other body
constituted under sub-clause (1), to be specified by him in that behalf:

(d) such salary and allowances of the Administrator as may be irxes o)
general or special orders of the State Government in that behalt shall be paid out

of the Corporation Yund.

{31 The elections o constitute the Corporation in accordance with the provision
of this Act shall be held within a peniod of xix months from the comeencomsat of
the Utar Pradesh Uirban Locat Self Governmont Laws (Amendient) Act. 1994 and



o
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the provisions of clauses (h), (¢) and (d) of sub-scction (2) shall cease o have cffect
on the constitution of the Corporation on such election or on the expiration of the
period of six months from such commencement, whichever is carlier.

(4) The provisions of sub-sections (2) and (3) shall also apply where the term of
a Corporation had already cxpired before the commencement of the Uttar Pradesh
Urban Local Scif Government [aws (Amendment) Act. 1994 and where an
Administrator has been appointed prior to such commencement. he shall be deemed
10 have been appointed under this section,™

Substitution of
section 580

70. For section 580 of the principal Act, the following sections shall be substituted.
pamelvi— - '

“580. (1) If any dil‘ﬁculty; ariscs in giving effect to the provisions of this Act or.
Power to remove . by rcason of anylhiﬁﬁ contained in this Act orany other
dlﬂltullu,s ‘ um«.umm for the time hcma in force, the State Government
may, as occasion quum.s by a notified ordu dlrect that this Act shall have effect
suhjut [ such adaptahbns whether. by way of modlhcatmn addmon nr omission,
Casit may dcem o hcnuesxarv and (,xp(.dxcm o o ‘

. (") Nn ord(.r undd 'suh su:m)n (1) xhall bc lI\ddL allcr uu cxplralmn of the
pmod ol lwo )cars lrum th u)mmmcuncm of me Ultar Praduh Umdn Locat Self
Government des (Amuldant) Au 1994 FTEARIE s R

(3) The provisions madc by any order, un(ler sub-section { 1) shall have effect as
if umcu,d in this Acl dlld any such ordcr may bc madc s0.as o be retrospective o
any date \m mrhu lhau the date of commuucmcm of the Uudr Pradesh Urban
| ,ocal §dl (mw,rmm.m Lawx (Ammdmmt) Au 19)4

“,l

(4) l:vcry mﬂu m.uk undcr \ub—wuu‘m { I), shall b(, Lud as soon as may be.:
hel"ore hmh the, llnusu (»f lhc Slau. Luusl?ture and lh(, pmvmons of sub—.st.cuon (6 I
m scctmn 2%-/\ of lhu Uuar Pmdc,sh (n.uua! C Lmsu Au 1‘304 shall apply as they -

v dpp!v in rrupc.u of mlu m(\dc hy lhe S(alc (rovcmmuu undu any Uxtar Pradesh .~

, (0.pr o Local Sclf (row.mmun L(xwv, (Amc,ndmun) Au
aw.ts, nghts habth i ]‘)‘)4 and subjul to the. provmons 01 section 140--

.md ohhgdlmm in ccrtdm

N (,J\CQ
N

(a) all pmpuny, interest- in property: and asscts, including wsh balzmcu
‘wherever situate, whlch unmcdmtcly before such date were vested in the Nagar
Mahdpahkd shdll vm m «md be hetd. hy the (‘ orporation for the puxpmcx of this
Act; and - .

) (h) all nths lmbxhlxu and obhgauons of (hc aforesaid Nag gar Mahapalika
v wh«.lhu 'msmn out of any contract or otherwisc existing immediatcly before

\uch dalc %hall b(. mc rights, Habilitics and obligations of the Corporation.

(2) Where any doubt or dispute arises as to whether any property. interest or
asset has vested in Corporation under sub-section (1), or any rights, liability or
obligation has become the right, fiability or obligation of Corporation such doabt or
; dispute shall be referred by the Mukbya Nagar Adhikari to the State Government
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Amendment of
Schedule |

Genceral
amendment of
LLPAct No, 2

of 1916

Amendment of

section 2

whose decision shall unless superseded by any decision of a court of Jaw shall be
final. '

580-B. All sums duc to the Nagar Mahapalika whether on account of any tax or.
Sums Gues  any other account. shall be recoverable by the Corporation and for the
purpose of such recovery, it shall be competent 1o the Corporation 1o take any
measure or institute any proceeding which it would have been open to the Nagar
Mahapalika to take or institute, i the Uttar Pradesh Urban Tocal Self Government
Laws (Amendment) Act. 1993 had not come into foree.

‘

S80-C. () All detts and - obligations incurred and all contracts made by or on

Debts. obligations. behalt of the Nagar Mahapalika  betore the date referred
contracts and pending 10 in sub-section (1 of section S80-A and subsisting on
proceedings the said date shall be deemed o have been incurred and

‘zmdL by the C orpnm(mn in exercise ot the pnwux umlcnul on it by this Act and
' shAll umunm in npudlmn duu)rduwlv ‘

(2) All pr()u(.dmﬂ\ puuhn" belore any Aulhomy ()t thc. said Nw_mr Mahamhk(r
~on the said date. which, undu the provisions of this Act. are required to be
institated before or andertaken by the Corporation shall be transferred (o and
umunuui by the C urpomlmn and all other such prcuuhn"s shall, so for as may be.
be trunsferred (o and continued by suc} .lulhom_v ‘before or by whom they have o

be instituted or undertaken undér the provisions of this Act.

( %) Atl dpp(,d]\ pending before any: mthnnty off the said Nagar Mahdpdhkd on
“the said date shall, so far as mdy be prautmhlc be d:sposcd of, as if lhu‘L was i
(‘orpnr'nmn whul mw were filed. '

@ All pmsuulmn\ m\muu.d by oron humll of ﬂlL said Nagar M: nmp'uik.'x and
Cal quuﬂ and ‘other kgdl pmwcdmgs by or against the \¢ud Nd"d!’ Mdhapdhka or any
i oﬂiu,r of the said Nagar Mahapahka pr.nduw on Ihc sald ddtc sha!i be conuuuul

by or against the C urpom(mn or the officer. as 1he asc ma; “be. as |f lhcrx, was a
C nrporauon constituted when such pmscculmn sun or proceeding was msmulcd

71. In Schedule 1 to the principal Act, in Part D thercot. in the entry in lhu'd column in
respect of section 107 (2% for the words” “Lanryma an initial salary of not ess than Rs. 200 in
consultation with the State Puh]u \Lrvmc Commission’, the words “nn( mdudcd in mc posts
I'LfUTLd to in'sub-section (1) of section 107 “*"shall he mhsmuted ‘ ”

- CHAPTER HI
Amendment of the United Provinces Municipalities Act, 916
72. In the United Provinces Municipalitics Act, 1910, hereinafter in this Chapter
referred o as the principal Act. for the words “*hoard™™, “*boards’". “*municipal board™" and
“‘municipal boards™’. wherever occurring including the headings, sub-headings and marginal
headings. the words “‘municipality””, “municipalities™ , *‘municipality’” and *“municipalitics™
shall respectively be substituted.

73. In section 2 of the principal Act,—

(a) for clause (1) the following clause shall be sebstituted. namety i —-

P
x
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» (h) ujl(’r LIauw,("z) mc mllnwmu ddusc.ﬁ

D) hackward classes™™ means the backward classes of citizens specified in
Schedule 1of the Uttar Pradesh Public Services (Reservation for Scheduled
Castes, Scheduted ‘Tribes and Other Backward C hsxu) Act, 199477

(h) clause (4) shall be ominted: ;
(©Yafler clause (5-a). the following clause shall be inserted, namely:—

“(S-aa) District Planning Committee™™ neans the District Planning
Commitice constituted under Article 243-71 of the Constitution:™

() dafter clawse (6), the following clause shall be inserted, namely:—

“6-) T linance Commission™ means the Finance Commission referred 1o in
Article 243-1 of the Constitation:™;

(¢) for clanse (Y). the Tollowing clauses shall be substitated, namely: —

(9 “municipality”” means an institution of self-government constituted
under section 3-A o _ T

{9-A) “municipal arca’ means the territorial area of a municipality the lmits
whercot shall be such as are defined under section '% T

(9-B) “Mumc:pzll council” me: ws the mumup.thly umsmutcd for a smdllu
urban arca under section 3-A ’

S {9-C) “Nagar Panchayat™ mcans ihc mumupaluy umsmuxcd mr a
ransitional area under section 3-A7 s e L

D afier dause (13). the following clause shall be inserted, namely:—

(13-A) Spanchayat’”, means-a panchayat referred 10 in clause (f) of Article

243-P of the Constitution:™ e

(®) fnr clause ( 16) mc l()l!owm«v dduxc \hd” hc, sulmzmwd namd o

“( |6) "pnpuknmn means the p()puldh()ﬂ as dsurmmcd dl mc LN preceding

ccnxus nl whuh ﬂzg rclc\ ant lwuru lmvc hccn pubhshc

'sh UI bc m

| !94- namely:

4
.2

“(”’ A) “‘smaller urmn dr
section 3; :

A22-B) Stte lection Commission™ mc‘ms the: ‘S!‘uc E lcux(m (‘mmm\\mn
rclurtd to in Article 243-K of the C onstituion™ .
(i) after clause (23), the lollowuw clause \hd" bcmserml ndde‘

**{23-A) "“transitional : > means a local area in lr-msmon lmm a ruml ares
{0 an urhan area declared as such under section %

" () after LLIU\C ("-1) lhc lnllowmu dauxc ‘<hall be iriserted. mmdy'——
*(24-A) “W.nrds( ‘ommittee” mum\ the; Wards Committee constituted under -

section 3-B”

74 For swnon 3ofthe pnnupal AclL, the mllowuw suuuns \mll be \'uimuul(’d namely:—

Gl

“3 (l) Hu. Govemor may, having rc"'lrd o lhc populanon of any. local arca. the
Dectaration ete. of wransitional . density of the population therein, the revenue
area and smater urban arca. - gencerated Ior local administration: the percen-

tage of employment in non-agricultural activities, the ¢cconomic importance or

such other factors as he may deem fit by notification in the officiat Gazette,--

(a) declare any local arca.
(i) having a population exceeding one fakh but not exceeding five takh o

be a smaller urhan arca. or

(1) haviag a popultion exceeding thirty thousand but not exceeding one

lakh 1o be a transitional area
Provided that in the districts of Garhwal and Kumaon Divisions of the
State. o focad arca having popufation exceeding 1ifty thousand may be

I3

_means a Iocal drca., _dular(.d as. such undt.r,

Substitution-of .

section 3

s

A

e g




~“3-A (1) There shall be u)mmukd in

urban area) tU A T

dLle!‘Ld as a xnmllu urhan arca and 2 local arca having a populatiopd
cxceeding filteen thousand but not exeeeding ﬁlly thousand may be declary
as a transitional arca: A '
(b) define the limits of a (ransitional arca or of a smaller urban arca. as ¢
case may he: '
(¢) include or exclude any arca in or from a transitional area or & smaller
urban area, as the case may be: and

" (d) cancel any notification under any of the preceding clauses. .

(2) Notwithstanding anything in sub-scction (1),—

urbdn area undu ﬁus Au

(b)‘tx‘rcry‘l'oéﬁl PRERERCE e
(i l) L«l"Ld . nouﬁul arca under section 3?7 as it stood nmm,dlaldy bc (
(ht, mmmun.unun of the Act rdcmd toin leuxc {ayor =iy

R

Jmulxcanm: hcmg is ucd aftu‘ thc prwm

,;lllf

: f men( slmli be déda d l .
© or bc mdudcd mcrun undu' this'Section’

atcordamc w:lh th pmvmons ut (Im Ac

Municipality - for mumupdhtv-—f, L
every transitional - : : i
arca ‘and mla"cr

¥

i

('I) lor “every lr‘mqumml arca, m hc khown as the Naaar I’Anch\yal and

(b) for every smaller urban area. 10 'be known as the Mumc:pal C ounul‘

Tt l g

. Provided that a Nagar Panchayat or a Municipal, C ounul as the case may e
may not be constituted umlcr this section in such urban arca or part {hereof as 1
Governor may. having regard 1o the size of lhe area and- the' mumupdl suvu

“being provided or proposed 1o be: provided by an industrial cstablishment in hs
aréa and such other factors as he may deem fit, by nofification in the official
Gazetie, specily (0 be an industrial township or in respect of such urban area or pa
‘thereof which has been declared as an industrial development area under the Unar,
Pradesh Industrial Arca Development Act, 1976. ;

(2) Every Nagar Panchayat or Municipal Council constituted. under sub+
section (1), shail be a body corporate.

(3 Notwithstanding anything in sub-section (1).—
() cevery Municipal Board existing immediately  before the:

commencement of the Uiar Pradesh Urban Local Seif Goveriiment hm*



(Amendment) Act. 1994, shall, on such commencement be deemed (0 be a
- Municipal Council under the Act:..

(b) every notificd arca committee constituted under section 338 or Town
Arca Committec constituted under the U.P. Towin Arcas Act. 1914 as it
stood immcediately before the -commencement of the Act referred (o in
clause (a). shall on such commencement be decmed to be a Nagar

Panchayat under this Act.

3-B. (1) There shall be constituted within a municipal arca, having a population
Constitution and  of three lakh or more, Wards Commitices consisting of such
composition ete. number  of wards, which shall not be less  than five, as the
of Wards Commi- State Government may, by notilication in the official Gazeue,
tees specity..

, (2) The territorial arca ol a War(n. (‘mnmxucc slm!l consist of mc territorial arcas
ool thc wardqcumpnsuu it e ’

(3) A Wards Committce shall L()n\l\l of a Chairperson and all the munbu\ of
the mumupdh(v re prcsumnﬂ lhc w‘uds wuhm !hc lcmmndl arca of such
# Committee. ‘ T

(4) The (‘h'urpusun of a Wards (‘ommuu.c shall be duud by the members of
that (‘ommmcc lmm ‘ummv\x lhcmxdvu

, (S) T he Ards (‘ommmw ﬂhdll Lxercxse such powus dnd p«,rform such -
lumuom as. may bu prumbud by ruks- )

£ T et G

75 In section 4 of the principal Act; for the words “Slalc (mwmmu\l ., wherever  Amendment of
s ry ' sect 4
umng the word (uovcnmr "7 shall be. vulntzmud section

AR ;‘ $oaiE

Amendment of

~ 76 In section’s ()l the pm\updl Acl for the- word “Mumupah(y ‘wherever oceurring cection S

uding the marginal heading, the words * ,lrﬁausmun‘.,l arca or smaller-urban arca’ shall he
“Qmission of
section 0

‘Amendment of
section 7

(d) qfler cldusc (bl)lhc i“ollowmtY clausc slmll hcmcerled nam(.ly,-7 0

(i) pmvndm“ watu supply lor domeslu, mdusmdl dﬂd commercial

fatig o

SE

purpos(}s AL CR I PR
(h) Ior Lhmke (nim) thc follow g clavse shalk bc'subcmuted mundy —_—

AU 430

SN mm) estab lthgf mdmumnn y and ‘stuno m.m.rmly ‘centres and thld
PR welfare dlld birth, control chmu dﬂd pmmmmg pnpulanon control, {amily
wclldrc aud smdll l‘umly nurms; ; .

et rniant 1) rq,uluhnml«mncm.h. e

(u) construciidi’ and ’mamtcn‘mcc of parking Elms bus’ stopx and public
L()l]\’LlllLﬂLL\ e . i e U aper v R A

ey oes 3 Sy o PR PRI i

(v) pmmmnw urhan lurully and cwkwmdl d\p(.(l\ .md pmlacmm of the
cavironment;

A{w) yllc"u(nduw the interests of weaker séctions’ ol souuv mdudmﬂ the
lmnd:mppcd and mentally retarded:. , :

(x) promoting cultural, cducational and acsthetic aspects:

(y) constructing and maintaining cattie pounds and preventing cruelty o
animals: '

ore Y
ont Lawy ) stuin improvement and upgradation:



60

Amendment of
section 8

Onmussion of
sectivn 8 A

Substitution of

. sections 9 and
9 A

and play grounds.”™

79. 1 scetion 8 of the principal Act.-
In sub-section (1)—

(a) in clause (h). the words ““public parks, gardens™ shadl be omitted:

(b in clause (1), for the words ““beards with the sanction in the case of Citigs

the State Government, and i the case of other municipalitics”™, the w
“municipality with the sanction”” shall be substituted.

R0, Scction 8—A of the principal Act shall be omitted.

Composition of and— L L e

municipality

(a) the clected mcmhcrs‘,wlmsc number shall -

3oes :

s

Cd

W nommalcd munhuﬂ who slmll bc nommdlcd hy> th Smlc Jovernmen

notification in the official Gazetie, from amongst persons, having \puml know
or prcnulcc inm umupdl admlmstmu(m (md whosc numbery 'shd“ in the ca.sc of -

*(i) Nagar Pandmval bc no( kxs ﬂmn (wo ¢md nd( mnre lhdﬂ lhrcc

..n

( u) Mumupdl Coungil. he not less llldn lhru. dlld noL morc { thm (it Vel

(c) the Chairpersons of the committees; if any; €\ldbll\h{,d under \u.lmn 104
they are not members under any of the foregoing clauses:. - - ‘

Provided that the persons referred o in clause (d) shall not have the right (o vote in t

mcetings of the muonicipality :

Provided turther that any vacancy in any category of members referred (o in clauscs

fa) 1o (e} shall be no bar o the constitution or reconstitution of & municimlil\'.”

TO-AL (l) In cvery municipality scats shail be reserved for the Scheduled

Reservation  Castes. and the Schedualed Tribes and the number of scats 80 reserve
of seats shall bear, as nearly as may be. the same  proportion to the total
number of scats 1o be filled by direct election in that municipality as the pupllldll(m
of the Scheduled Castes in the nnicipal arca or of the Scheduied Tribes 10 !hu"f




municipal area bears 1o the total population of such area and such seats may be
allotted by rotation to different wards in a municipality in such order as may be
prescribed by rules.

(2) In cvery mumcrpdhty, twenty seven per cent of seals to be trlled by direct
election shall be reserved for the backward classes and such seats may be allotted
by rotation to different wards in a municipality in such order as may be prescribed
by rules.

(3) Not less than onc-third of- the total number of seats reserved under sub-
sections (1) and (2) shall be reserved for the women belonging to the Scheduled
Cas(es the Scheduled Tribes or the backward classes, as the case may be.

(4) Not less than one third of the _tolal‘ngmbe'r of seats in a municipality
{including the number of scats reserved under sub-section (3)] shall be reserved for
women and such seats may be allotted by rotation 1o different wards in a
municipality in such order as may be prescribed by rules.

, (S) The. offices of the Prcsrdents of, the Mumcrpalmes rn the State shall be
reserved for the Scheduled Castes the Scheduled Tribes, the backward classes and
the women in such manner as may be prescribed by rules. - o '

(6) The reservauon of seats and ofﬁces of the Presnden(s for the Scheduled

. explratlon of lhe period specrﬂed in amde 3340f ﬂlﬁ Consutuuon
Explanation—1t is clarified that nothing in’this ‘section shall prevent the persons
" belonging to the Scheduled Casles, Scheduled Tribes, the: backward classes and the
‘women fmm comeslmg electron to umeserved seats'and ofﬁces B

Omission of

section 10
" Substitution of
section lO—A

. “IO—A (l) Every mumcxpahty shall unless sooner dtssolved mdersecnon 30,
~ Term of muni- continue for five years from the date apporﬁted ‘for us ﬁrsl .
crcipality meeung and no longer Frand it o v g - ‘
V) An election tocor istitute a muni pfllrly shall be completed F .
(a) before the exprry of its term specrﬁed in sub-secuon ay or o .

(b) ‘before the explrauon of a perrod of srx momhs from the dale of ns .
dlssoluuon' B ~

Prdvnded that where the’ remamder of the perrod ‘for wlnch the dlssolvcd
municipality would have continued is less than six months, it shall not be-necessary .
to hold any election under lhlS sub«sectxon for oonsutuung the mumcrpahly for such IR
penod :

'’ (3) A'municipality ‘constitited tipon 'the dlésolutmn of a mumcupallty before the
-expiration of its duration shall continue only for the remainder of the period for
- which the dissolved mumcrpalrty ‘would have commued under sub-secuon (1), had " -
. ;nnolbeen sodrssolved et e S S nea e e

Y PRI AT T R AR S SR R

84 Sections lO—AA and:11 ol the prmcrpal Act shall be omzlted Omission of

sections 10-AA
and 11
Substitution of
section 11-A

it

85 For seulon 11-A of the pnncrpal Acl lhe followmg secuon shall be subsmuted

namely — _

d “11-A. (1) For the purpose of election of members of a municipality every
od Delimitation municipal arca shall be divided into territorial constituencies to be
Jqal of wards known as wards in such manner that the population in each ward
ion- 4 ' shall, so for as practicable, be the .ame throughout the municipal area.”

the




(2) Each ward shall be represented by one member in the municipality.

Amendiment of 86. In section 11-B of the principal Act. in sub-section (D—
section 11 B ) ' '
' : : a) For clause (), the following clarve shall be substituted. namely ~
“(a) the nomber of wards in to which cach municipal arca shall m d“.;d“‘
for purposes of clections 1o the municipality:™:
(b) clause (¢) shalt be omitied -
(¢) for clause (@), the tollowing clavse shall be .\'ubslm‘uwl. namely ~
() the number of scats o be reserved for the SLhLdulul Casies, g-‘
Sthululud lnhu the hdtk\ 'ard LLI\\C\ and the women’™” ;

Substitution of

seclions 12 A
and 12 B .s'ubslmued‘ namely:—

R 2-AL 1 e mhcr\ of amumupdmy shall be dcuud ol the basis of ddn
5 Rectionof suﬁmﬂc in Atcnrd(mcc wﬂh the pm\nsums of (hl\ Au :

‘%7 For sections 12-A .md l"-—B of the principal Act, the following sections \hail

munlx,rs ; .

‘:“Ew;f"u_ o B ( ]) “lLl'L \hall hc an Clectoral mll fnr wuv ward whuh «!‘u i

: “Electoral ™ pererd ‘in“accordance with-the provisions of this Act und

’ volf for s - .+ superintendence. d:rcumn and control - of lhc" State P
every ward o COMMISSION. o iy i

(2) The Sute §iection (ummmmn \lmli cause to hc pnpdrul and putid

clectoral roll in the manner prescribed by rules and .opon its pubhw“; ]

subject 10 anv ahcmﬂun, addmmmr mod:ﬁca(wn madt. undu OF i Acco

this Act be the electoral mu for the ward mparcd in accordanee with this ¢

s ot 3 (3) Notwithstandiig ' anything @ mmdmcd in this Act, the S
(‘mnm:sxmu may, for the purpose of preparation of clectoral roll for o
“the electoral roll for the Assembly constitaency prepared under the R'
AR -0k the People Acta 1950 for (he time hung inforce: S0 mrw. it rcluh‘
S T, 1h<u ward ; e . o
. Provided that the du.mml mll mr sud\ w(nrd .shall not mdudc. Aany
“alicration or correction made after the last date for making nmmm
cluu(m ()f such’ w‘trd and b(.fon lhc cmnpknon nl suah dccuon

AT RFLE |
faon i

& G TE L Y

Amendment of ‘ 88. ln scclmn P—I.‘m thc prmupdl /\u in sub—scumn (2). for

section 12 B ;
“Mumupahty. Noulmd “Arca. Towa ‘Arca, C “antonment or (mon Sahlm
shall bL vulmuuied

the v
the word

“‘M umup‘u H ( antonment or arca ol (vmm P, 'mchdyal

Substitution of
section 12 F

ndmcly

(urmmon of- u1qmry ase u mav lhmk m whuhcr on an apphuumu madt: 0
L Electoral rolls SOr o' it own motion, that any uury m thé electoral roll should
corrected or deleted or that the name of any persoh entitled W be regidtered should

be added in the clectoral roll, it shall subject to the provisions of this Act and rules’

and orders made thereunder correct, defete or add the entry, as the case may e '

- Provided that no such mmumn deletion or addition shall be made alter the fast

date for making nomination for an election in the ward and before the mmp!uum :

of that clection:

Provided lmlhu that no correction or deletion affecting the i
person adversely shall be made without giving him reasonable opportanity of heasg

heard in respect of the action proposed to be taken ia retation o him™

mendment ol 0. In section 12-0 of the principal Act—
et 12 G



(a) for the words ““The Dircctor of Elections (Locat Bodies)™, the words *“The
« State Election Commission™” shall be substitured

(b) for the word “*he”” wherever occurring, the word **it™ shall be substituted -
(¢) the word **special”™, wherever occurring shall be omitted.
91, In section 12-11 of the principal Act,—
(a) for the words *“The State Government™, the words ““The State Llection
Commission™ shall be substitured;
(b) clausce (¢) shall be onitted.

92. For scction 13-A of the principal Act, the following section shall be substituied,
pamely,—
' “13-A. Lxupl as provided in section 31-A, the State (xovcmmuu shall, in con-

General’clection  ~ sultation with the State Election ‘Commission, by
notification m the official Gazette, appoint date or dates for gencral clection to a
mumupdhly

~93. For’ \cctl(ms 13-B dn(l 13-C ut lhc prmupdl Au lhc lollowmﬂ scumnx 'eh'lll be
substituted, namely=— = o0 S P

“13-B. The superintendence, direction and control of the conduct of (lﬂ clcuums
Supumtcndum "o the mumcnp'lhms shall be vu.tcd m thc Slalc B !uu(m
etc. of the conduct  Commission. '

ooliof the »lvcuons R

i13C/A [x.rson shall niot be quahﬁed for bem “chosen as and "f(:)r being a
Qualifications for member unless.—

c,lecuon of munber IR S Lot

(d) he is an clcu()r for any ward in !hc mumcnmhly

ST (BYin the casc ofa seat ru«.rvcd for the Scheduled Cwu, the ?du.duk.d
I‘nbcx the backward classes or lhc women, he is a person h(.lmwmw 10 the
T sald cataoory, as th casc may be: o

%

(L) hc hAs aummd lm, d"L m lwuuy one ycavs
‘)4 ln seetion 13-D of the, prmc;pdl Act~

(«‘) clduﬁc (h) shall hc ommed

it R

(h) aﬁer LlﬂU\L (1) lh(, lolluwmg leusc shdll be mverled n‘undy, -

B “(k) is so dis;qualiﬁcd by or undcr any. hw for the time being in, force for the

purposcs of clcumns to the lc"hlalurt, of the Sldu.

Prov:dcd lhat no puson shalt m dqulldllh(.d On lhc ground lhal hc is kss lhau
- twenty five years of age, if he has attained the age of twenty one years.”

95. Scction 13-F of the principal Act, shall be onitred.
96. In section 13-G of the principal Act—

(@) for the words ““The State Government™, the words **In so far as provision
with respect 0 any matter is not m'ldc by this Act, the State Llection Commission’”,
shall be substituted

(b)Y in clause (). the words “special procedure at clections in wards where seats

i are reserved for Scheduled Castes™™ . shall be oniitred.

Amendment of
section 12 H

Substitution of
section 13- A

Suhsu ullon of
sections 13°B
and 13-C

Amendment of
section 13-1D

Omission of
section 13-F
Amendment of
section 13-G



64 mmmm 208, 1094 o

Caa e

Amendment of 97. In section 13-H of the principal Act,-
section 13-H

(a) in sub-section (1) for the words *‘the District Magistrate sh
consultation, with the Board”, the words ‘‘the State Election Commission
consultation with the State Government™” shall be substituted ;

(b) in sub-section (2),-

(i) after the words *‘for the Scheduled Castes™’, the words “‘the Schedg]
Tribes, the backward classes or the women" ~hall be inserted ; i

(i) after the words *‘to the Scheduled Castes™, the words “*or the Sched
Tribes, or the backward classcs or the women, as the case may bc“ Shall“

inserted.
Ame‘fdmel“; ‘I’f 98. In section 13-1 of the principal Act, for the words “the State Governmer
section 13- direct that the vacancy be left unﬁlled until,, the next general elecuon” lhe words “such
ma)'belcﬂ unfilled’”, shallbesubst:tuted TR IR s e %
Amendment of

_section 13-J

Amendment of
section 13-K
Amendment of
} section 25
Substitution of 102 For secuon 30 ol;' the pnumpm Act, the followmg section shall be subs
section 30 -
namely,
. Power of State
Government - it by or undér this Act or any’biﬁér'la\’if'fof’ ihe time being in _force
to dissolve the .exceeds or abuses more than <once.its powers, it may, dfter.hay
mumclpahty glven the mumc:palxty a rcasonable opportumty to show cause 'h
_such order should not be made, by order, pubhshed wnth the reasous therefo in
 official Gazette; dissolvethc mumupahty A :
Omission of " ' 103" Section 31 of the prmcnpal Act, shall be ormtted
section 31 ST T

Substitution of - 104, For secnon 31 A of the pnnmpal Act, the followmg section shall be subst:mte
section 31-A ’ u

'uafuely,

“31-A. (1) Where a mumc:pahty is dissolved under section 30 the followmg'
Consequences of consequences shail follow :~ :
dissolution of
municipality
(a) All members of the municipality including the President shall, on a date
to be specified in the order, vacate their offices as such but without prejudice 0
their eligibility for re-election or renomination ; ‘
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(b) Until the constitution of the new municipality—
(i) all powcrls.'func(i(ms and dutics of the municipality. its President and
Committees shall be vested in and be exercised, performed and discharged by
such person or persons as the State Government may appoint in that behall
and such person or persons, shall be deemed in law to be the municipality,
the President or the Committee, as the occasion may require ;
(i) such salary and allowances of such person or persons as the State
Government may by general or special order in that behalf fix, shall be paid
cout of municipal Fund : /
(iii) the State Government may. from-time to time, by notification in the
official Gazette, make such incidental or consequential provisions, inc luding
provisions for adapting, altering or modifying any provisions of this Act,
- without alfecting the substance, as may appear (o it to be necessary or )
o cxpcdum ﬁ)r carrymu oul lhe purposu of this scumn :
105. ln section 34 of me principal Aa R ATEE R S SRR Amendment of -
section 34
(4) .in sub-section (2), the words *'in respect of aci(y" shall be ontinted .
(b) sub-section (3) shail be omitted.
106. In section 35 of the principal Act— , Amendment of

. section 335

(a) -the words “*or the Prcscnbcd Au(hnmy, as: lhe case may be”’ whcrcvcr
ocwmng xhdlbconulled Tt s R

(h) ln suh-wcuon . for the words "ths board of a city, or 10 the Prescribed
Authority that the board of a municipality olhu' (hdﬂ a city’’ the words **

munlCipahly shafi be substituted., ,

107. Insection 38 of the principal Act~ - . . Amendment of
o NCE AR . Y o section 3

(a) in lho mdrg,nml hmdmg after mc word “cléclcd (hc word\ ¢

uommalul _shall be inserted ; :
(b) afier the word “‘clected’ mu words **or nomumled” shall be m.serfed i
((,) aﬁer the words **his cl(_umn” the words **or nomnmuun * shall be inser 1ed.

1()8 In \eumn 40 of the prmup.ll /\u - R ) Amendment of-
' section 40-

(a) in sub-scction (1), the words, “in the case of a city, or the Prescribed
Authority in any other case” shatl be omitred :

(b) sub-scction (2) shall be ontitted 5

(¢) in sub-section (4) for the words, **when cither the State Government or the
Prescribed Authority. as the case may be”™, the words **when the State Government”™
shall be substituted @ -

(d) sub-scction (5) shall be omirted :

(¢) for sub-scction (6 the following sub-section shall be substifuted. vamely .~
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Amendiment of
section 41

Substiistion of

section 43

Amendment of
seclion 43.AA

Omission of
section 43-B
Amendment of
section 43-BB

Amcndment of
section 43-C

Subsuitution of
sevtion 44-A

“(6) without prejudice to any of the foregoing powers, the State Gor
may on any of the grounds referred to in sub-section (1), instead of remoy;
member give him a warning.””

109, In ~cction 41 of the principal Act. in sub-scction (4), the words *4g
Prescribed Authority whichever of these awthoritics passed the order of removal™
ontitted. )

110. For <cction 43 of ihe principal Act. the following section shall be substiy
namclv. —

4301 The President of the municipality shall be clectgd on the basis of

Election of  sultrage by the clectors in the municipal arca.

Presidens
(2 An outgoing President shall be eligible for re-clection.
(3) “The provision of this Act and the rules framed thereunder in relat
clection (including disputes relating 1o clection and clectorat offences) of ame
shall. madatis mutandis. apply in refation to clection of the President.

4y I in a general election a person is clected both as member and Preyi
of the municipality or being a member of the municipality is clected Pres
thereof in any hye-clection, he shall, except as provided in section 4‘) cease (
member from the date of his clection as Prulduu :

H1. In section 43-AA of the principal Act.--

a) in sub-section (1), in clause (a), for the words “‘in the mumupahly
words “*in the municipat arca’ shall be mb\mmed ‘

) \uh—\cm(m (3) shall be omitted.

112 Seution 43-B of the principal Act shall be omitted.

113, In ~ection 43-BB of the principal Act, in sub-scction (l) lhc words lulcr and
haurcs ‘or sub-section (1), of \cmm\xﬂ B~ shall be omitted.

114, In section 43-C of the principal Act,—

(@) for the words ~State Governmen(”, wherever occurring including the marginal
cading. the words, “the State Election Commission™ shall be subsfituted:

(b) the words “and settlement of dispute regarding” shall be ositted;

o) clauses ) w ir: shall be onitted.

115, For ~ection 44-A of the principal Act, the following section shall be substituted.
namely,—

“H-AL I a occurs in  the office of the President

B_\\'"’\'
o Proesdent bl be clected as soon as may be thereafter, but not tater than
in the mannet

Casual
owing 1o death or resignation or any other cause, the President

vacaney

ivtion

three months trom the date of occurrence of the said vacancey,

.-~
-

Providcd m sochnon



116, In scction 47 of the principal Act,—

() for sub-scction (1), the folfowing sub-scction shall be substituted, namely.—

“(1) A President of 2 municipality wishing to resign may forward his written
resignation through the District Magistrate to the State Government.™;

(b) in sub-scction (2). the words. *or the Prescribed Authority. as the case may be™

shall be omitred.
117. In section 47-A of the principal Act,—

(2) in sub-section (1),—

»

State Government to supersede the Board xt‘um" his rez asons lhuuor the words
“resign hns officc” shall hc ml)mlulf'd ‘

(i) the provn\o shall hc mmlled
(b) sub-scction (3), shall be omitted ;.. e e
(¢) sub-section (6), shail be omitted . | ‘
118. In section 48 of the principal Act, sub-section (3) shall be omitted . L

119.For . section 49 of the prmuml Acl lhc fnllowmﬂ section shall bc, tubvmuled
bu‘“ndy, . Lo s Lo RIS NS LS R S ) IR B :“._M. = Lot B

“49. The President of a mumupdluy \hdﬂ bc ex-off cio’
President 10 mumupdiuy E e LT g e
bemember o it B j 4

-

, 120. In section 54 of the principal l\u for sub-scetion (2), mc 1olh)wmg .sub.scuum
shall be substituted. namely,— ~ A

the date of his L'L(.ll()l\ or the ruxduc, ol hns term ol nlhcc as a munhu o[ the -
mumup:\hly, wlmhuu is loss?

121. In section S4-A of the pnnupdl Au in Sub- sccuon ( l) fo; thc, ‘words * dﬂd
accordingly the provisions of section 10-AA shall nintatis mutandis apply the words “and all .

thar%d by h1m shall be substituted.

122, In section 57 of the prmcxpdl Au in sub-sccuon (2) for th words "Umud
Provinces Public Health Service™, wherever (xcumn“ the wurds “Uuar Pmduh Provincial
Medical and Health Scrvice” shall be substituted.

123. In section 66 of the principal Act, in sub-scction (1), the wordx “Board of a”
shall hg ontitted.

124, In séction 69-B of ihe l’rmupal Act, in suh-summ (1),—

(20) for the words “municipal boards or to the municipal boards, Mahapalikas and
Jal Sansthans in the State”, the words “Nagar Panchayats or- Municipal Councils or

(i) in clausc (a), for the words “cither resign his office or represent (o the

“ member” of ‘the

*(2) The term of office of a Vuc I’I‘led(,nl of any ducnptmn shall be onc year from

powecrs, functions and datics of the Prcsuk.m shall be vested in and be ext_ruscd pufonm.d and

Amendment of

section 47

Amendment of
section 47-A

Amendiment of

section 48

8o patitution o

’ Séc!ion 49

Amcndnn 5

(if"se'cli'('m h

_ Amendment of
: Sccﬁo;u 54-A

Amendlmm of

section .57

Amendment of

section 66

“Amendment of

section 69-B
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Amendinent of
section 87-A

Amendment of
section 92

Amendment of
section 93

Amendment of
section 96

Insertion of
new section
97-A

to the Nagar Panchayats, Muicipal Councils, Municipal Corporations and Jaj:
Sansthans in the State” shall be substituted :
(h) the following cxplanation shall be inserted at the end, namely:—
“Explanation: - For the purposes of this sub-section it is clarified that servigey
common to the Nagar Panchayats, and Municipal Councils or Nagar Panchayas,
Municipal Councils. Municipal Corporations and Jal Sansthans in the districts of

Garhwal and Kumaon Divisions of the State may be created.””
125. 1n section 87-A of the principal Act,—

(a) in sub-scction (12), for the words “more than onc hal”". the words “two-thirds™
shall be substituted : :

(b) in sub-scction (13)— :
G) for the wmvds "um, ycar !he words “mo y(.ars shdll be mbshluled

(i) jor the words. “shall be more than om, hal(‘ " the words shall not hc lex:

than two-thirds’" shall be substituted ; ,
() in suh-%cumn (14), for the wurds ‘onc ycar”, the words “two y&xks” shall

substituted . ; o : : .

126. In section 92 of the principal Act, in sub-section ( 1), in the pmv:so. th wurd
“of a Board referred o in sub‘scumu (2) of section 43°° shall be omitred.

- 127. 1a section 93 of the principat /\cl Jor the words “Chicf Ingineer, Local Sclf
(mvemmuu Engincering Department, ihe Director of Medical and Tcalth Services, the
Asststam Dm,um of Muhml and, Hcal!h Services, the Civil, Surgeon™, the. words - ‘(‘hmf
flngmccr Uttar Pradesh Jal Nigam, lht, Dll’t.cl()l‘ of Medical, Health and I amdy Welfa&, Uuy
Pradesh, or the Assistant Director, Mcdu.dl {lcaith dnd l~amﬂy Wclfdrc, ‘Uttar’ l’radcsh the
Chief Medical Officer” shall be substitued . - : e

128. In section 96 of the principal Act, in sub-section (1),-- s
(a) Jor chusc (b) lhc mllowm}: dausu shall he subst.vmled namdy —_

*“(b) involving a valuc or amount. cxu.edm;, ten thousand’ rupucs in 1hc case
of a contract by the Mp_mrc‘lpalv Council and three thousand rupees in the casc of a

. Hcomm'ct' by the Nagar Panchayat”; .

(b) the following proviso shall be mverted namdy —

*“Provided that during the p(.rmd mluvmmo two m(.umgs of thc Mumupdl
Council, the President may s‘mumn contracts involving a value or dmoum not

exceeding (wenty thousand rupu\

129. After scction 97 of the principal Act, the following scction shall be inserted,
namely:— : A

4 .
anything contained in this Act,  every contract or
respect of anurban  development  project
receiving  aid

*“97-A.  Notwithsianding
estimate  in
sponsored by the Central Goveriment or
from the World Baok or any other forcign organisation, be

sanctioned in accordance with the scheme approved by the  State

Spectal provision
regarding certain
projects
made or
Govermment :



Provided that the meeung of the Mumcnpaluy for sancuon of funds for !he urban
developmem pro;ec.t shall be ‘convened and decision be taken within one month
tmm tbe date of appmval of the project by the State Government: . R

’ Provuled further what if the mecting of the’ mumapahty is not convened or ‘ .
decision is not taken wuhm lhe time specified in the first provnso, the mumcnpahty A L
. shall be deemed to have ‘canctioned the funds and if the sanction is refused or is

accorded with modifications, the matter shall be referred to the State Government

and the decision of the State Government shall be final and binding on the

municipality and the municipality shall be deemed to have sanctxoned the funds

accordingly. The Executive Officer may thereupon execute the pro;ect spend funds

and ensure compleuon of the pro]ecl wuhm !he supulaled ume. '

Provnded alqo lhat thc mumcxpalu/ Shdll undenakc regular momtonng of the o .
,_pmjects and shall send us report o the Slale Govemmem . ~

g . Amendment of
130 In secuon 110 A of | the pnyncnpal Act in eub v.ecuon (3) claese (d) shall be( section 110-A

0 tnuted

endment of

“CHAPTER IV-A
DISTRICT PLANNING COMMITTEE AND THE FINANCE COMMISSION

127 A. (1) There shall be consmuted m every district a District Planning Comimittee
'Dmna planning committee O consolidate the plane prepared by the Panchayats and
the Municipal Corporauom Manicipal Councils and Nagar Panchayats in the district '
and to prepare a draft development plan for the district as a whole.

(2) The District Planning Committee shall consist of such persons as may be

prescribed by rules : -
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Provided that not less than four-fifths of the total number of members o
comimittee shail be clected by, and {rom amongst, the elected members of th
Panchayat and of the Municipal Corporation, Municipal Councils and
Panchayats in the district in proportion to the ratio between the population g

rural areas and of the urban arcas in the district:
Provided further that the other members of such commitiee shall be nominated
by the State Government by order notified in the official Gazetic.
Provided also that any vacancy of members shall be no bar to the constituti

reconstitution of such commmcc

plan --
(a) have rcgard o _ K
0} mauers of common lmeres{ bctween the Panchayats and the ‘Munic]
Corporanons Municipal Councils and Nagar- Panchayats including s
planning, sharing of water and other physmal and natural resources, the int
devclopmem of infrastructure and envmmmemal conservation; e

(u) the extent and type of ava:lablc nesources whether ﬁnanc:al or olhe

. (b) u)nsuh such 1mmut:ous and orgamsatmns as thc Govemor may, by

specify.” ) R e
DR (5) The Chatrperson of a Dnsmct Plannmg Commmee shall fo
T "developmem plan as recommended by such commmeei o 'the State Gov'
127-B. (l)The Execuuve Ofﬁccr of a mumclpaluy‘ hall prepare every

Preparauon of developmem plau fof the mun1c1pal area m thc, mdnner prel

plan cribed by rules.
" (2) The Plan prepared under sub-section (1) shall-be placed before

municipality in its meeting and the. mummpahty may. approve' i wxm
wnhout modxﬁcahon . ‘ i ‘

- (3) The Execut:ve Ofﬁcer shall after the plan ls'approved by.
mumupahty send it to the District Plannmg Commmee before such da

may be prescnbcd by rules

127-C (1) The Fmancc (‘omm:sexon shall also re\new the fmanc:al posn
of the mumcnpahtxes and makc recommendamns ot

Finance Commission
Govemor as to--

- (a) the principles which should govern--
(i) the distribution between the State ‘and the municipalities of the nel
proceeds of the taxes, dutics, tolls and fees leviable by the State which may b
- divided between them and the allocation of shares of such proceeds 10 the

i municipaliies;
(i1) the detennination of lhc. axes, duucs tolis and fecs which may b

assigned o, or appropriated by, the municipalities;

(i1} the grants-in-aid to the municipalitics from the Consolidated Fund of the

State;



L

“l\l!ﬂ][ l

FEE
aarfnérr

, (b) lhe measures needed to 1mprove the ﬁnancral posmon of the
municipalities;

(c) any other matter referred to the ﬁnance commmron by the Governor in the
- interests of sound finance of the municipalities.

(2) Every recommendation of the finance commission made under sub-section (1)
shall, together with an explanatory memorandum as to the action taken thereon, be
laid before both the houses of the State Leglslature :

136. In section. 129 of the principal Act, the followmg margmal heading shall be
inserted, namely:--
‘‘Restriction in the 1mp0emon of water lax

137. In section 132 of the pnncrpal Act, in sub- section (l) for the word
“‘municipality””, the words *“‘municipal area’” shall be substituied.

138. In section 137 of the prmcrpal Act, in sub~sechon (1) for thc words “mc board
“of the municipality’”; the words “‘the mumcrpahty" shall be substttuted

139. In sections 141, 145, 151, and 158 of the prmdpal Act for the word
{ ‘municxpal:ty” wherever _occurnng, the wor_ds ‘:mumc‘lpal area shall ‘be subsututed :

140 In secuon 160 of lhe pnncrpal Act sub—secuou (2) shali be omdted
141. In sections 173, 178 188 189 191 and 196 of lhe pnncapal Act, for the word

shan be substituted.

F 142 In sections 200 and 202 of the pnnc:pal Acl, for lhe words “mumcapal hmus ;
wberever occumng, the words “mumcrpm area” shall be subsr:tuted Rt

143 In secuon 212—A oﬂhe pnncrpal Act,-- :

@i in d:e margmal hmdxng, jor the words «

area” sha!l be subsmuted

) for thewords“lunﬂs ,me mummpaht)’ the words “lin
 shall be substituted. i ‘ ; 1

mumcrpal !umts”, the word

and “rhumcrpal limits”, wherever occurring, the words “mumcrpal area and “mumcxpal area”
shall respecnvely be subsututed e

of every mumcxpahty” the words “Every mumcrpahty” shall be: substzlazed' :

words “the lnmts of the mumcrpalx ", the words “‘the mumcrpal area’’ shall be subsmuted

“‘municipality’’ and “mumcrpal Timits”, wherever occurring, the words “mu
“the limits of mumcnpal area’* shall ‘respectively be Subsututed BUE G

148, ln secuon 245 of the prmcrpal Act, - " o ‘f :

area” shall be substituted:

(b) in sub-section (3), for the words * mumcrpal boundary , the ‘words
““boundary of the municipal area” shall be substituted.

149. In sections 246, 248,.250 and 252 of the pnncrpal Act, for the word
“‘municipality’’, wherever occurring, the words “mumclpal area’” shall be substitured.

150. In sections 273 and 275 of the principal Act, for the words ““municipal Himits™,
wherever occurring, the words *‘the limits of the municipal area” shall be substiiuted.

“mumcrpa.hty” wherever occurrmg mcludmg the margmal headmg, the words “mumcnpal‘ ;

144. In sections 220 224 and 226 of the prmcrpal Act, for the words “mumcrpahty ;

145, In secuon 228 of the pnncrpal Acr, in sub-sectron (1) for me words “The board E
146, In section 235 of the prmcrpal Act, in sub-secuon (l) in'c ause (g) for thef,

147, Tn sections 237,238, 239, 240’ and 741 of the principal ‘Act, for the words
i mcrpalarea and ,
- ,3238, 239,240

(@) for the word “mumcr xt ” wherever occurnn ; rhe words munici al
)’ Unicip

Amendment of
seetion 129

Amendment of
secnon 132

Amendment of

© . section 137
" Amendment of
~..-sections 141, -
R 145,151, and

158

o Amendmem of -
" section 160

Amendment of

~sections; 173,

178, 188, 189,
191 and 196

Amendment of

‘sections 200

" and 202

- Amendment of
Gie . section 212-A
“municipal

" ‘Amendment of _
. ;sectlons 220
- 224and 226

" Amendmeut of ;
: sectxon 228 :

Amendment of
ok sectlon 235

ﬁ"'Amendment of :

sections. 237,

1-section. ,245 o

Amendment of
sections 246,
248, 250 and
252
Amendment of
sections 273
and 275



279 and 282 of the pnncrpal Act, for the word ‘‘municipality”

151 ln secuons

Amendment of
-sections 279 wdrds “mumcrpalarea hallbesubstitu:ed
. and 282 -
“ Amendmentof - . ... -152 in secugn2840fmepnmpai Acl,—«
section 284 e : v
e - (a) for the word “mumcrpaluy wherever occurrmg, e words ‘ ‘munic
shanbe mbsmuted PR
() in sub—seeuon (2) for the words ‘municipal boundary . the words
= . “boundary of mcmummpalarea shallbesubsmuted ' .
Amendment of 15’% In section 296 of the principal Act in’ sub-section (2), it clause (i, for ?
the words “mumcrpal area shall be subsmmed

section 296 . wor “mumcrpahty
154 In secum2980fthepnncxpai Act, -

.. Amendment of :

sectron 298 i
v umng including the Lists, the:

Fboard of:a’*;-wh erever occurring. shall

ets, slaughter houscs, salc of foc
its’’, the words lum,« m‘ m

: nswlakmu wx)e\ i ’
¥ ed b ‘he Sta‘ﬁ (_!Un L

\s publar lih;l\ oi s mf mm
conm«, v _md [t gy 1

b

. Amendsent of ;
£ secuon 318 orrutted

| ~ Amendment of 157 In secuon 1333 of me prmcrpal Act,
*f ’ section 333 :
i Substitution of - 158. For sccuon 333 A of the prmcrpal Act (he following section shall ¥
i section 333-A substttuted namely:—
iq B - R
B «333-A- Where a smaller urban area is declared in phce ofa transmonal arc.
‘ _+ Consequences of the following consequences shat} fo! s frruw the ain sy
L declaration of a the declaration of the smaller urban i 30

smaller urban area

in place of a

transitional area.




(i) all taxes, fees, licenses, fines or penalty imposed, prescribed, or levied on the
date immediately preceding the said date, by the Nagar Panchayat be deemed 0 have
been imposed, prescribed or tevied by the Municipal Council under or in accordance
with the provisions of this Act and shall until modified or changed continue to be

so realisable;

(i) any expenditure incurred by the Nagar Panchayat, on or before the date
immediatcly preceding the said date, from its fund, shall continue 1o be so incurred
by the Municipal Council as if it was an expenditure authorised by or under this
Act;

(iii) all properties, including rights or benefits subsisting under any deed,
contract, bond, sccurity or choscs- maux&l vested in the Nagar Panchayat, on the
date immediately preceding the said dates shall be transferred to and vested in and
enure for the benefit of the Municipal Council;

_ (iv) all liabilities, whether arising out of contract or otherwise which have
~accrued against the Nagar Panchayat and are outstanding on the date immediately
precedmg the said date shall thereafter be the liabilities of the Municipal Council;

‘ (v) the Mummpal fund of the Nagar Panchayat and all the proceeds of any
' unexpended taxes, tolls, fees or fines levied or realised by it, shall be transferred to
‘and from part of the Mumcnpal fund of lhe Mumcxpal Councnl

(v1) all legal proccedmgs commcnced by or agamst me Nagar Pancbayat and
_pending on the date immediately precedmg the said datc, shall be commued by or
against me Mumcnpal Council;

(vu) any officer or servant who on the dale munediately precedmg the said date,
was employed by the Nagar Panchayat, in full time employment shall be transferred

appomtcd by il under the provisions of this Act; and

Nagar Panchayat, shall be deemed to have been done or taken by the Municipal

_any acnon taken by it”

159 For secuon 333-B of the prmcxpal Act, the followmg sectmn shall be
Substituted, namely—— ;

;- *4333. B . Where a municipality is constituted for a mumcxpal area whxch has been

municipality by consequences shall follow as from the date of *constitution
" excluding an area - (hereinafterin this section mferred toas: the saxd date) of

- from ex:stmg*mum- the mumc:pahty-- T,
) cnpalarea er e .

ke

by the newly constituted rhunicipality under the provisions of this Act;

(b) any expenditure in respect of the area included in the municipal area of the

‘ newly constituted municipality incurred by the municipality of the undivided

‘ : municipal area on or before this date immediately preceding this said date from

“ 2 ' its funds, shall continue (o be so incurred by the newly constituted municipality
as if it was expendilure authorised by or under this Act;

(¢) all property within the municipal area of the newly constituted
municipality, including the rights or benefits subsisting under any deed, contract,
bond, security or choses-in-action vested in the municipality of the undivided

to and become an officer or servant of the Municipal Council as if he has been ’

(viii) anythmg done or any acuon taken mcludmg any appomtmem or.
delegation made, notification, order or direction issued, rule, regulation, form, bye- -
© = law or scheme framed, permit or licenses granted or registration effected by the

o B &Councﬂ and shall commue inforce accordmgly unul supersedcd by anylhmg doneor .

o Consequences of - excluded from an existing municipal area (heremaucr inthis. .,
constitution of a section referred to as undivided municipal area) the’ folfowmg{ I

© (a) all taxes fees licences, fines or penalmes nnposed presmbed or lev1ed E
on the date immediately preceding the said.date, by the municipality of the -
.undivided municipal arca be deemed to have been imposed, prescribed or levied

Substitution of

section 333-B
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Repeal of 163 The
U.P.Actno. 2 Mumczpalmes, Nouﬁed Areas and 'lown Areas
of 1914 and hereby repealed. .
"U.P. Act no. 8 : R -
of 1994 S

(ix) for the entries against sectio
substituted, namely,— ’
«“To remove a member of a Board™;

(x) the entrics against cections 40 (2) and 40 (5) shall be omitted ;
(xi) in the entries against section 40 (6). the words “or to suspend” shal

omitred :
(xii) the entry

(xiii) in the entry against cection 48, the words ¢
ction 55 (3), the words “of suspend” shall be on
37 10 339 shall be omilted . ‘

(xiv).in the entry against s¢
(xv) the entries against sections 3

REPEAL

Umted Provmocs Towﬁ

GoTaogodio-Todlo-—45 #ie Rreyt - 3-5-94-(327)-1994 500 - arEUHHTE |

n 40 (1), the fbllowing‘enuies sh

against section 47-A shall be onulzed

' CHApfrEd-'i\"/f’~ o

Areas Act 1914 and lhe Ut
(Alpakahk Vyavastha) Adhmnyam,

‘or suspend’” shall be omi

Byorder
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UTTAR PRADESH SARKAR
VIDHAY! ANUBHAG—I

e o

No. 36/XVH -V-1-1 (KA) 47- 1996
Dated Lucknow, January 5, 1996

- e oy e -

NOTIFICé._’I; EON

Lo : MISCELLANEOUS
HE followxng Eresident's Act enacted on Janyary 5, 1996 is pubhshed for general

atlon S

UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS
(AMENDMENT) ACT, 1996

e ~ (PRESIDENT’S ACT No. 3 oF 1996) ,

ct d by the President in the Forty-sixth Year of the Republic of India

T AN

’ ACT :

r.fo_amend the Uttar Pradesh Municipal Corporattons' Act, 1959 -and

the Uttar Pradesh Municipalities Act, 1916. : _
ise of the pow=rs Gonferf>d by Sectlon 3 of rhe Uttar Pradesh

fature (Dzlegatio™ of Powers) /.2t, 1955, the President it plea-

0 as follows — R

. CHAPTER—I

5o ) Preliminary - , ,

*h ’Act may be called the Uttar Pradcsh Urban Local Self- Shost title and

L4 Uniiuhy: T T 7. YOS
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: CHAPTER-II
Amend Amendment of the Uttar Pradesh Municipal Corporations Act, 1959
m £ . : L -
section 7 of 2. Insection 7 of ihe Uttar Padesh Municipal Corporations Act, 1959,

:Jf'fg' éct no. I in subsection (5}— =~ .
) . (&) after the words “Nagar Pramukhs” the words “and the
Upa-Nagar Pramukh’ shall de jnserted ;
(¥) :he following proviso shall be inserted, namely :—
“Provided that if the office of the Nagar Pramukh of a Corpo-
ration is reserved the office of Upa Nagar Pramukh of that Corpo-~
ration shall not be reserved.”. ‘ :

- CHAPTER—-IIT |
Amendment of the Uttar Pradesh Municipalities Act, 1916

Amendment of 3. Insection 9-A of the Uttar Pradesh Municipalities Act, 1916, here-

section S-A of : Y . .
P act a0 2 inafter referred to as the principal Act, in sub-section (5—

of 1916 (@) after the word “Presidents” the words “and the Vice-Presi-
- dents” shall be fnserted; : ‘

(b) the following provyiso shall be inserted, namely :—
“Provided that if the office of the President of a Municipality is
rescrved, the office of Vice-Presidents in that Municipality shall not
be reserved.”.

Amendment of 4. Insection 13- of the priacipal Act, in sub-section (1) clause (c)
section 137 shall be omtrted. ‘
: CHAPTER IV
Miscellaneous
Repeal and : 3 < 2 |
savigg. 5. (1) The Uttar Pradesh Urban Local Self-Government Laws

(Fourth Amendment) Ordinance, 1995 is hereby repealed.

" (2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the Ordinance referred to in sub-section (1), shall
be deemed to have been done or taken under the corresponding provisions

of this Act.
SHANKER DAYAL SHARMA,
President.

K. L. MOHANPURIA,
Secretary to the Government
of India.

Reasons for the enactmert

Comprehensive smeadmeats were made in pursuance of the Cousstitution )
(74th Amendment) Act, 1992 in the Urban Local Self-Government Laws. Sub-section (5)
of section 7 of the Uitatr Pzadesh Muaicipal Corporations Act, 195 and sub-section’(5) of
section 9-A of the Uttar Pradesh Municipalities Act, 1916 respectively provided for
reservation of the offiz2s of ths Nigar Pramukha of the Municipal Corporations and of the
Presidents of the Muanicipalities in favour of ths Scheduled Castes, Scheduled Tribes,
backward classes and the wom:a. Accardiag to the State Elsction Commission reservation
to the offices of Upa-Nagai Pramuki and the Vics-Presidents like those of the Nagar
Pramukhs and the Presidents “'was also necessary, The provisions: of section 130 of the
Representétion of thz Pzople Act, 1951 that no person’shall on the date or dates on Wwhick
the poll is taken at aay p,lliny station canvass for votes, solicit the vote of any clector -
persuade any elector not to vote for any particular candidate, persyade any elector mot to
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vote at the election or exhibit any notice or sign relating to the election within the polling
station or in any public ot private place within a distzance of one hundred nmetres of the
. polling station were acc;i)rdingly provided in section 48 of the Utiar Pradeslhy MUH%Cipa,

559
’ Corporation Act, 1558 but in clause {c) of sub-zection (1) of section 13-J of f the
the Uttar Pradesh Municipalities Act, 1916, the provision of twenty five metres was made in
place of one hundred metres. It was decided to 2mend the aforesaid Acts to provide for
- the rescrvation to the offices of the Upa-Nagar Pramykhs and the Vice-Presidents Sand to
gg: 2 provide for ons hund red mstres in place of twenty five metres for the said offences rejating

to clections.
2. Since the State Legislature was pot in session and immediate legisiative action
in tht maiter was neccssary, the Uttar Pradesh Urban Local Self-Go vernment_Laws
I (Fourth Amendment) Ordinance, 1995 (U. P. O-dinance No. 38 of 1995) was promulzated
X by the Governor on the 29th September, 1995.
3. The President issued & proclamation on the 15th October, 1995 under article

=
® 356 of the Constitution. in relation to the State of Uttar Pradesh, declaring inter alia,
that the powers of Legislature of the State shall b2 exercised by of under the authority
 is of Parliament. Parli. ment has, under article 357 (1) (a) of the Constitation, now
10t , . confefred on the President, the powers of the Legislature of the State of Uttar Pradesh

i to make laws vide ti: Uitar Pradesh State Lagislature (D:legation of Powars) Act, 1995
() (2 of 1966).
3 4. Thesaid D:dininzs Could not bz repiaced by an Act and the Ordinance is
expiring 0oa th? 7¢th January, 19235, Itis therefore, decided that th: said Ordnpiance shall

E be replaced by a Presiden®’s Act.
0. 5. Under the proviso to Sub-section (2) of ssction 3 of the Uttar Pradesh State
e "7 Legislature (D:legation of Powars) Act, 1995 (2 of 1996) the P.esident shall, before
sn NolE enicting any Presiden®’s Act, consult a Comnittee cynstituted for the purpose consisting
i ,‘ b~ _of the m2mbers of both the HousSes of -Parliament. As the said Committee ha$ yet not
L &5 bsen constituled and th: matter Is very urgent, it is proposed to enact the measure

<|T|i

| ‘without reference to the said Committee,
’ i . C. RAMACHANDRAN,
Secretary to the Government of India.
By order,?
R.D. MATHUR,
Pramukh Sachiv.
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No. 2442 (2)/XVII-V-1—1 (KA) 39-2001
Dated Lucknow, October 6, 2001

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of
India, the Govemor is pleased to order the publication of the following English
translation of the Uttar Pradesh Nagar Swayatta Shasan Vidhi (Sanshodhan) Adhiniyam,
2001 (Uttar Pradesh Adhiniyam Sankhya 23 of 2001) as passed by the Uttar Pradesh
Legislature and assented to by the Governor on October 5, 2001. :

THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT LAWS
(AMENDMENT) ACT, 2001
(U.P. Act No. 23 of 2001)
(As passed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the Uttar Pradesh Municipal Corporation Act, 1959 and the
Uttar Pradesh Municipalities Act, 1916.
IT IS HEREBY enacted in the Fifty-second Year of the Republic of India, as
follows :(— -
CHAPTER-I
Preliminary :
1. This Act may be called the Uttar Pradesh Urban Local Self-Government  Short title
Laws (Amendment) Act, 2001.

FATE L
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CHAPTER-II
 Amendment of the Uttar Pradesh Municipal Corporation Act, 1959

Amendmentof . 2. In section 12 of the Uttar Pradesh Municipal Corporation Act, 1959,

section 12 08 145" hereinafter in this Chapter referred to as the principal Act,—

(a) for sub-section (1), the followmg sub-section shall be subst:tuted
namely :—

*“(1) The Up Nagar Pramukh shall be elected from amongst elected
Sabhasads; as soon as may be, after the election of Sabhasads has been
completed or after the expiry of term of office of an Up Nagar
Pramukh.”’;

(b) for sub sectmn 3) the followmg sub-sectlons shall be substttuted
~ namely :— -
““(3) The Up Nagar Pramukh shall be elected by the electorates
v consisting of Nagar Pramukh, Sabhasads, Paden Sadasyas and Nam Nirdishta
' Sadasyas of the Corporation and the voting at such electlon shall be secret
ballot

(3-a) A person securmg the highest number of votes in an electlon
* under sub-section (3), shall be declared elected and in the case of equahty of
votes, the Nirvachan Adhlkan shall decide by lot and declare the person
—— elected on whom the lot falls.”

Amendment of 3.1In section 46 of the principal Act, in clause(s), Jor the word ‘“Sabhasads’’

section 46 the words ° electorates referred to m sub-sectlon (3) of section 12.” shall be
 substituted.

, CHAPTER-III
Amendment of the Uttar Pradesh Municipalities Act, 1916

Amendment of 4. In section 53 of the Uttar Pradesh Municipalities Act, 1916, hereinafter
section 53 of U.P. .
Actno. 2 of 1916 referred to as the principal Act,
(a) in the heading, for the words ‘‘a Vice-President’’ the words
“‘the Vice-President” shall be substituted ; '

(b) in sub-section (1), for the words ‘‘any Vice-President’’ the words
“‘the Vice-President’’ shall be substituted ;

(c) in sub-section (3) for the words “‘a Vice-President’ the words
“‘the Vice-President’’ shall be substituted. '

Amendmentof 5. In section 54 of the principal Act,—
" section 54 o ‘ :
- (a) for sub-section ( l), the followmg sub-sections shall be substttuted
. . namely :—

“(1) Every Municipality shall have a Vice-President elected, as
occasion arises, from amongst it’s elected members by the electorates
consisting of President, elected members, ex-officio members and
nominated members of the Mumc1pahty and the voting at such election
shall be by secret ballot.

(1-a) A person securing the highest number of votes in an election
under sub-section (1) shall be declared elected and in the case of

equality of votes, the returning officer shall decide by lot and declare
the person elected on whom the lot falls.”” ;

(b) in sub-sections (2) and (4) for the words “‘a Vme—Presndent”
wherever occuring, the words “the Vice-President’” shall be
* substituted; : :

(c) in sub-section (3) for the words-*‘any Vice-President’’ the words
““the Vlce-Presldent" shall be substituted.
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. ) incipal Act— .« Amendment of
6. In section 54-A of the principa _section 54-A

(@) in the heading the words ‘‘and procedure for election of Vice-
President’’ shall be omitted; '

(b) existing sub-section (1) shall be renumbered as section 54-A; and

(c) sub-sections (2) to (9) shall be omitted.

7. In section 55 of the principal Act— ~ ' Amendment of
section 55

(@) in sub-section (1), in the English translation, for the words “A
Vice-President”’, the words ““The Vice-President’’ shall be substituted;

(b) sub-section (2) shall be omitted.

‘ By order,
Y.R. TRIPATHI,
Pramukh Sachiv.

STATEMENT OF OBJECTS AND REASONS

Séction 12 of the Uttar Pradesh Municipal Corporations Act, 1959, infer-alia, provides that the

Up Nagar Pramukh shall be elected as soon as may be after the election of Sabhasads has been completed,

by the members in accordance with the system of proportional representation by means of the single

* transferable vote. Section 54 of the Uttar Pradesh Municipalities Act, 1916 provides that the Vice President

of the Municipal Council or the Nagar Panchayat shall be elected by a spécial resolution. It has now been
decided to amend the said Acts to provide that,—

-(i) the Up Nagar Pramukh shall be elected from amongst elected Sabhasads after the
election of Sabhasads has been completed or after the expiry of term of office of an Up Nagar
Pramukh by the electorate consisting of Nagar Pramukh, Sabhasads, Paden Sabhasads and Nam
Nirdisht Sadasyas of the Corporation;

(ii) the Vice President shall be elected by the electorates consisting of president, elected .

members, ex-officio members and nominated members of the Municipal Council or the Nagar
Panchayat, as the case may be,

The Uttar Pradesh Urban Local Self Government Laws (Amendment) Bill, 2001 is introduced
accordingly. ‘ '

Rogaogofio—To Wo 435 U (RN} —(1161)—2001—S597—(FYLR / ATHE) |
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No. 476(2)/VII-V-1-1(ka)15/2005
Dated Lucknow : March 24, 2005

IN persuance of the provisions of clause {3] of article 348 of the Constitution of
India, the governor is pleased to order the publication of the following English translation
of the Uttar Pradesh Nagar Swayatta Shasan Vidhi (sanshodhan) Adhiniyam, 2005
[Uttar pradesh Adhiniyam Sankhya 8 of 2005] as passed by the Uttar Pradesh Legislature
and assented to by the Goveror on. March 23, 2005:—

THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT LAWS
(AMENDMENT) Act, 2005
(U.P. Act No. 8 0 2005)
(As passed by the Uttar Pradesh Legislature)
AN
ACT

further to amend the Uttar Pradesh Municipal Corporation Act, 1939 and the
Uttar Pradesh Municipalities Act, 1916.

IT IS HEREBY enacted in the Fifty-sixth Year of the Republic of India as
follows :—-

CHAPTER-1
Preliminary

1. This Act may be called the Uttar Pradesh Urban Local Self Government Short title

Laws (Amendment) Act, 2005.

CHAPTER-II .
Amendment of the Uttar Pradesh Municipal Corporation Act, 1959

Amendment  of 2. In section 6 of the Uttar Pradesh Municipal Corporation Act, 1959,
:f::':: 26 o?'; 93")?‘ hereinafter in this chapter referred to as the Principal Act, in sub-section (1) for the first
' proviso the following proviso shall be substituted, namely:

“‘Provided that the persons referred to in clause (b) shall hold office
during the pleasure of the State Government and they shall have the right to
vote in the meetings of the Corporation.”

Insertion of new 3. Afier section 25 of the principal Act the following section shall be inserted, -
section 25-A namely: .

¢25-A Notwithstanding any thing to the contrary, contained in any other
Bar to legislators
becoming or continuing
as Mayor, Deputy
Mayor or Corporator

provision of this Act,—

(a) A person shall be disqualified for being elected at, and for being a
Mayor, Deputy Mayor or Corporator, if he is a Member of Parliament or of the
State Legislature;

_ (b) if a person after his election as Mayor, Deputy Mayor or Corporator
subsequently elected or nominated to any of the offices referred to in clause (a)
he shall on the date of first publication in the Garzette of India or of the Uttar
Pradesh of the declaration of his election or his nomination, cease and within a
period of fourteen days from such notification intimate by notice in writing
signed by him and delivered to any person authorized by the Government in
this behalf, submit his option, in which office he wishes to serve and any choice
so intimated shall be conclusive, failing which he shall upon expiry of said
period, to hold, the office of Mayor, Deputy Mayor or Corporator and a casual
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vacancy shall thereupon occur in the office of the Mayor, Deputy Mayor or
Corporator as the case may be.”’

CHAPTER-11I .
Amendment of the Uttar Pradesh Municipalities Act, 1916

Amendment  of 4. In section 9 of the Uttar Pradesh Municipalities Act, 1916 for the first

f:::’: 29 o(f’i 911J'6P' proviso the following proviso shall be substituted, namely:

“‘Provided that the persons referred to in clause (d) shall hold office
during the pleasure of the State Government and they shall have the right to
vote in the meetings of the Municipalities™*.

STATEMENT OF OBJECTS AND REASONS

In order to take advantage of the special knowledge and experience of the nominated members in
the implementation of development activities and welfare scheme it has been decided to amend the Uttar
Pradesh Municipal Corporation Act, 1959 and the Uttar Pradesh Municipalities Act, 1916 to give voting
right to such members of the corporations, mumcnpal councils and the Nagar Panchayats, It has also been
decided to provide for disqualifying a person for being elected as, and for being, a Mayor, Deputy Mayor

or corporator who is a Member of Parliament or a Member of the State Leglslature by amendmg the said
Act of 1959. o

The Uttar Pradesh Local Self-Government” Laws (Amendment) Bl“, 20()5 is introduced
accordingly.

" Byorder,
 D.V.SHARMA,
" Pramukh Sachiv.

o THo o Wo—To o 974 W1 (fR0)—(2435)—2005-597 ~fai (FrgeR / NHRAT) |
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No. 1148/VII-V-1-1(ka)23-2006
Dated Lucknow, September 16, 2006
In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the -
Governor is pleased to order the publication of the following English translation of the Utiar Pradesh .
Nugar Sthuniya Swayatta Shasan Vidhi (Sansodhan) Adhiniyam, 2006 (Uttar Pradesh Adbiniyam 2
Cankhea 25 of 2006) as passed by the Uttar Pradesh Legislature and assented to by the Governor on |
sntember 15, 2006.

THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT LAWS
(AMENDMENT) ACT, 2006
(U. P. Act no. 25 of 2006)
[As Passed by the Uttar Pradesh Legislature]

- AN

ACT
further to amend the Uttar Pradesh Mumc:palztzes Act 1916 and the Uta;
fPradesh Mumczpal Corporatzon Act, 1959.

IT 1S HEREBY enacted in the Fifty- -seventh Year of the Repubhc of Indla
follows :— :

. CHAPTER-1
Prehminary

Short title and - 1. (1) This Act may be called the Uttar Pradesh Urban Local Self Govemm :
commencernent Laws (Amendment) Act, 2006.

(2) It shall be deemed to have come 1nto force on July 12 2006 ;
\ ¥';:"A;ﬁ'¢nﬂ el t of the Uttar Pradesh Mumcxpalltles Act, 1916 o

Aﬂie"di;‘cxt (;f | 2 In sectxon 9—A of Uttar Pradesh Mumc1paht1es Act, 1916 Jor
Um;m:ct;‘ooz of sectlon ) the followmg sub—sectlon shallbesubstztuted namely —

1916 \
4 (5) The oﬁices of Presxdent and V1ce Pres:dent of the Mumcxpal Councxls :
: Nagar Panchayat shall be reserved and alloted for the Schedule Castes, the Schedul
' Tribes and the Backward Classes and Women, in the manner given ] below —

( 1 ) Reservatxon and allotmcnt of ofﬁces of the Pres1dent

(a) the reservation and allotment of offices of thc Pr&sxdent undet
sub-section, shall be done separately for the Mumclpal Counclls and Nagar
Panchayats in the manner hereinafter provided.

(b) The number of offices to be reserved—

. (i) for the Scheduled Castes or for the Scheduled Tribes or for the-
backward classes shall be determined in the manner that it shall bear, as
nearly as may be, the same, proportion to the total number of offices in’
the State as the population of the Scheduled Castes in the urban area of
the State, or of the Scheduled Tribes in the urban area of the State, or of -
the backward classes in the urban area of the State bears to the total
population of such area in the State and if in determining such number 3
of offices, there comes a remainder then, if it is half or less than half of “ A
the divisor, it shall be ignored and if it is more than half of the divisor,
the guotien: shall be increased by one and the number so arrived at shall
he the number of offices to the reserved for the Scheduled Castes or the
Scheduled Tribes or the backward classes. as the race mav he -




Provided that the .number of offices to be reserved for the
backward classes under this clause shall not be more than twenty-seven
percent of the total number of offices in the State;

. (i) for the women belonging to the Scheduled Castes, the
Scheduled Tribes and the backward classes as the case may be, under
sub-section (3) shall not be less than one third cf the number of offices
for the Scheduled Castes, Scheduled Tribes and for the backward
classes and if in determining such number of offices there comes a
remainder then the quotient shall be increased by one and the number
so arrived at shall as the case may be the number of offices be reserved
for women belonging to the Scheduled Castes, Scheduled Tribes and

~ backward classes ; ‘
~ Provided that the numbcr of offices to be reserved for the backward
classes under this clause shall not be more than twenty-seven percent of
v the total number of ofﬁces in the State;

v (u) for the _women belongmg to the Scheduled Castes the
- Scheduled Tribes and the backward classes as the case may be, under
- sub- sectxon (3) shall not be less than one third of the number of offices
for the Scheduled Castes, Scheduled Tribes and for the backward classes
and if in determxmng such number of offices there comes a remainder
then the quotient shall be mgreased by one and the number so arrived at
shall as the case may be the ‘number of offices be reserved for women

. belonging to the Scheduled Castes, Scheduled Tribes and backward

T © All Mumclpal Councils and Nagar Panchayats of the State Shall be
~ arranged i in such serial order that the ‘Municipal Councils or Nagar Panchayats
" having largcst percentage of population of Schedule Castes in the State, shallbe

" placed at serial number 1 and Municipal Councils or Nagar Panchayats having
lesser population of the Scheduled Castes than those shall be placed at number
2 and the rest shall likewise be placed respectlvely at succeedmg numbers.

(aD subject to item (u) of sub-clause (b) the number of ofﬁces of the
" Presidents determined ‘under: sub-clause (b) for Municipal Counc:ls or the
" Nagar Panchayats of the State’ shall be allotted to different Mumcxpal Councnls
;_or Nagar Panchayats in the State as the case may be, in the manncr that——— :

G ) the number of oﬁices dctermlmd under item (i) of sub-clanse ® -
, for thc offices of Scheduled- Castes mcludmg the number of offices
.+ determined under item (u) of the  said sub-clause for the women
... belonging to the Scheduled Castes, shall be allotted to Scheduled Castes
;... mext to the mumcxpal councxl or Nagar Panchayat placed at serial no. 1

- under sub-clause (c):

Provided that such Municipal Council or Nagar Panchayats shall be
first allotted to the women belonging to the Scheduled Castes ;
(i) the number of offices determined under item (i) of sub-clause (b) for
the offices of Scheduled Tribes including the number of offices
determined under item (ii) of the said sub-clause for the women
belonging to the Scheduled Tribes be allotted to Scheduled Tribes
serialwise next to the last serial allotted under item (i) ;

Provided that such Municipal Council or Nagar Panchayat shall be
first allotted to the women belonging to the Scheduled Tribes.
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————

(iii) the number of offices determined under item (i) of sub-clauge
(b), for the offices of backward classes including the number of offices
determined under item (ii) of the said sub-clause for the women
belonging to the backward classes shall be allotted to backward classes
serial wise next to the last serial number allotted under item (ii) :

Provided that such Municipal Coqncil or Nagar Panchayat shall be
first allotted to the women belonging to the backward classes.

(iv) the number of offices determined under item (ii) of sub-clause
(b) excluding the officers determined under the said sub-clause for the
women of Scheduled castes, Scheduled Tribes and backward classes shall
be allotted to the women serialwise next to the last serial number allotted
under items (iii) .
() If on the basis of the population of Scheduled Castes or Scheduled
Tribes in a Municipal Council or Nagar Panchayat.

(i) only one office could be reserved for the Scheduled Castes or for 2
the Scheduled Tribes as the case may be, such office shall be allottcd to
the women.

(ii) no office could be reserved for the Scheduled Castes or for the
Scheduled Tribes, the order of allotment of offices referred in sub-clause -
(d) shall be so adhered to as if there is no reference in it to the Scheduled
Castes or to the Scheduled Tribes, as the case may be.

(f) the offices allotted in any previous election to the Scheduled Castes,
the Scheduled Tribes, the backward classes or the women shall not be allotted
in the subsequent election respectively to the Scheduled Castes. the Scheduled
Tribes, the backward classes or the women and the offices in such subsequent -
election shall be allotted serially from the next to the last office allotted to the
women in the previous election in the order referred to in sub-clause (d) in
cyclic order.

(2) Reservation and allotment of the offices of Vice President,—

For the reservation and allottment of offices of the Senior Vice President of
Municipal Councils or the Vice President of Nagar Panchayats, the provisions of sub-
clause (5) of clause (1) shall mutatis mutandis apply :

Provided that the number of offices to be reserved for the backward classes

. under this clause shall not be more than twenty seven percent of the total number of
- unreserved offices of President in the State :

provided also that the number of offices to be reserved for the women shall not

* be less than one third of the total number of unreserved offices of President and if in

determining such number of offices. there comes a remainder then the Quotient shall be
increased by one and the number so arrived at shall be the number of offices to be
reserved for women :

Provided also that offices allotted in any clection to the women shall not be
allotted to the women in the next following election and shall be allotted to the next
Municipal Council or Nagar Panchayat, as the case may be:

Provided also that if the office of the President of a municipal Council is
reserved, the office of Vice President of . that Municipal Council shall not be reserved:

Provided that where the offices of Senior Vice President in the Municipal
Councils, are reserved for Scheduled Castes or backward classes or women. the office
of Junior Vice President in such Municipal Councils the office of the junior most Vice
President shall be reserved for backward classes, women or Scheduled Castes, as the
case may be.

Z
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(3) Allottment order

(a) Notwithstanding anything contained in the foregoing clauses the State
Government shall, determining, the number of offices to be reserved for the
Scheduled Castes, Scheduled Tribes, Backward Classes and the women, by
order published in the Gazette, allot the offices to the Municipalities.

(b) The draft of order under sub clause (a) shall b¢ published for
objections for a period of not less than seven days.

(c) the State Government shall consider the objections if any, but it shall
not be necessary to hear in person on such objections unless the State
Government considers it necessary so to do and thereupon it shall become final.

(d) The draft of order referred to in sub-clause (b) shall be published in
atleast one daily newspaper having wide circulation in the concerned district
and shall also be affixed on the notice board of the offices of the District
Magistrate and the concerned Municipality.

CHAPTER-III
Amendment of the Uttar Pradesh Municipal corporation Act, 1959

3. In section 7 of the Uttar Pradesh Municipal Corporation Act, 1959 for sub-

gtion (5) the following sub-section shall be substituted, namely:~

() The offices of Mayor and Deputy Mayor of the Corporation shall be
reserved for the Scheduled Castes, the Scheduled Tribes and the Backward
Classes and women in the manner given below:~

(1) Reservation and allotment of offices of mayor:—

{a) The reservation and allotment of offices of the Mayor shall be done in
the manner hercinafter provided.

(b) The number of offices to be reserved-

(i) for the Scheduled Castes or for the Scheduled Tribes or for the

- backward classes shall be determined in the manner that it shall bear, as
nearly as may be, the same proportion to the total number of offices in
the state as the population of the Scheduled Castes in the urban area of
the State, or of the Scheduled Tribes in the urban area of the State, or of
the backward classes in the urban area of the State bears to the total
population of such area in the State and if in determining such number of
offices there comes a remainder then, if it is half or less than half of the
devisor, it shall be ignored and if it is more than haif of the devisor, the
_quotient shall be increased by one and the number so arrived at shall be
the number of office to be reserved for the Scheduled Castes or the

Scheduled Tribes or the backward classes, as the case may be: '
Provided that the number of offices to be reserved for the

backward classes under this clause shall not be more than twenty-seven
per cent of tl\le total number of offices in the State;

(ii) for the women belonging to the Scheduled Castes, the
Scheduled Tribes and the backward classes as the case may be, under
sub-section (3) shall not be less than one third of the number of offices
for the Scheduled Castes, Scheduled Tribes and for the backward
classes, and if in determining such number of offices there comes a
remainder then the quotient shall be increased by one and the number
so arrived at shall, as the case may be, be the number of offices to be
reserved for women belonging to the Scheduled Castes, Scheduled
Tribes and backward classes.

Amendment of
section 7 of U. P.
Act no. 2 of 1959
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7i} the number of offices determined under item (i) of sub-clauge
‘¢ “or the offices of Scheduled Castes including the number of offy
determined under item (ii) of the said sub-clause for the women
belonging to the Scheduled Castes, shall be allotted to Scheduled
Czsies serialwise next to the Municipal Corporations placed at seriaf
nc. 1 onward under sub-clause {c):

Provided that such Municipal Corporations shall be first allot
i the women belonging to the Scheduled Castes ;

ii) the nurhber of offices determined under item (ii) of sub cla
(b} for the offices of Scheduled Tribes including the number of offi
ieiermined under item (ii) of the said sub clause for the womes’
belonging to the Scheduled Tribes, shall be allotted to Scheduled Tn
serialwise next to the last serial allotted under item (i):

Provided that such Municipal Corporation shall be first allotted
the women belonging to the Scheduled Tribes.

(iit) the number of offices determined under item (i) of sub ¢l 2
(b). for the offices of backward classes including the number of o ‘
determined under item (ii) of the said sub clause for the wom
beionging to the backward classes shall be allotted to backward claset
serialwise next to the last serial number allotted under item (ii) : :

Provided that such Municipal Corporation shall be first allotted :
the women belonging to the backward classes;

(iv) the number of offices determined under item (ji) of sub sectiofi

(b) excluding the offices determined under the said sub-clause for the

women of Scheduled Castes, Scheduled Tribes and backward classes

shall be allotted to the women serial wise next to the last serial numbcr‘

allotted under item (iii).

(e) If on the basis of the population of Scheduled Castes or Scheduled:
Tibes in a Municipal Corporation.

(i) only one office could be reserved for the Scheduled Castes or
for the Scheduled Tribes as the case may be, such office shall be
“allotted to the women ;

(ii) no office could be reserved for the Scheduled Castes or for
the Scheduled Tribes, the order of allotment of offices referred in
sub-claus~ (d) shall be so adhered to as if there is no reference in it 10
the Scheduled Castes or to the Scheduled Tribes, as the case may be.
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(f) the offices allotted in any previous election to the Scheduled Castes,
the Scheduled Tribes, the backward classes or the women shall not be alloited
in the subsequent “election respectively the Scheduled Castes, the
Scheduled Tribes, the backward classes or the women and the offices in such

subsequent election shall be allotted serially from the next to the last office

allotted to the women in the previous election in the order referred to in
sub clause (d) in cyclic order.

(2) Reservation and allotment of the offices of Deputy Mayor,~

For the reservation and allotment of office of the Deputy Mayer of Municipal
Corporations, the provisions of sub-clause (5) of clause (i) shall mutatic mutandis apply:

Provided that the number of offices to be reserved for the backward classes
under this clause shall not be more than twenty seven percent of the total number of
unreserved offices of Mayor in the State:

Provided also that the number of offices to be reserved for the women shall
not be less than one third of the total number of unreserved offices of Mayor and if in
determining such number of offices, there comes a remainder than the quotient shall be
increased by one and the number so arrived at shall be the number of offices to be

" reserved for women:

Provided also that the offices allotted to any election in any election to the
women shall not be allotted to the women in the next following clection and shall be
« allotted to the next Municipal Corporation, as the case may be:

Provided also that if the office of the Mayor of a Municipal Corporation is
reserved, the office of Deputy Mayor of that Municipal Corporation shall not be
reserved.

(3) Allotment order,~

(a) Notwithstanding anything contained in the foregoing sub-sections
the State Government shall, after determining the number of offices to be
reserved for the Scheduled Castes, Scheduled Tribes, backward classes and
the women, by order published in the Gazette allot the offices to the
Municipal Corporations.

(b) The draft of order under sub-clause (a) shall be published for
objections for a period of not less than seven days.

(c) The State Government shall consider the objections if any, but it

shall not be necessary to hear in person on such objections unless the State -

Government consider it necessary so to do and thereupon it shall become
final.

(d) The draft of order referred to in sub—clause (b) shall be published in
at least one daily newspaper having wide circulation in the concemed district

and shall also be affixed on the notice board of the offices of the District
Magistrate and the concerned Municipal Corporation.

4.(1) The Uttar Pradesh Municipalities (Amendment) Ordinance, 2006
and the Uttar Pradesh Municipal Corporation (Amendment) Ordinance, 2006
are hereby repealed.

(2) Notwithstanding such repeal, anything done.or any action taken
under the provisions of the Acts referred to in chapter I and II as amended by
the Ordinances referred to in sub-section (1) shall be deemed to have been
done or taken under the comesponding provisions of the said Acts as
amended by this Act as if the provisions of this Act were in force at all
meterial times. :

Repeal and
~ Saving
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STATEMENT OF OBJECTS AND REASONS

Sub-section (5) of section 9-A of the Uttar Pradesh Municipalities Act, 1916 was held ultra-virous
and rules 6 and G-A of the Uttar Pradesh Municipalities (Reservation and Allotment of Seats and Offices)
rules, 1994 were held illegal and invalid by the Hon'ble High Court in its judgement dated February ¢,
2006. In the light of the said judgement it was decided to amend the said sub-section (35) to include mutatis
mutandis the provisions of the said rules 6 and 6-A. As similar provisions were existed in sub-section (5)
of section 7 of the Uttar Pradesh Municipal Corporation Act, 1959 and in the Uttar Pradesh Municipal
Corporations (Reservation and Allotment of Seats and Offices) Rules, 1994, it was also decided to make
similar amendment in the said Act of 1559.

Since the State Legislature was not in session and immediate legislative action was necessary, the
Uttar Pradesh Municipalities (Amendment) Ordinance, 2006 (U.P. Ordinance no. 3 of 2006) and the Uttar V\
Pradesh Municipal Corporation (Amendment) Ordinance, 2006 (U.P. Ordinance no. 4 of 2006) were
promulgated by the Governor on July 12, 2006. 5

This Bill is introduced to replace the aforesaid Ordinances.

By order,
R. M. CHAUHAN,
Pramukh Sachiv.
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5 Dated Lucknow, December 11, 2006

7| IN pursuance of the provisions of clause (3) of Article 343 of the Constitution of India, the
T} Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
if | Nagar Sthaniya Swayatta Shasan Vidhi (Dwitiya Sanshodhan) Adhiniyam, 2006 (Uttar Pradesh Adhiniyam

i_ Sankhya 38 of 2006) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
* December 8, 2006 . ' -
THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT LAWS
(SECOND AMENDMENT) ACT, 2006
T (U.P. ACT NO. 38 oF 2006)
T [As passed by the Uttar Pradesh Legisiature]
AN
ACT
‘:|_Cﬁ' ¥
. Jfurther to amend the Uttar Pradesh Municipalities Act, 1916 and the Uttar
Pradesh Municipal Corporation Act, 1959.
IT IS HEREBY enacted in the Fifty-seventh Year of the Republic of India as

Tac  follows :(—

a CHAPTER-I

FT Preliminary
- ® 1. This Act may be called the Uttar Pradesh Urban Local Self Government Short title

@wa  Laws (Second Amendment) Act, 2006.
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CHAPTER-II
Preliminary
Amendment of the Uttar Pradesh Municipalities Act, 1916

Amendment of 2. In section 43-D of the Uttar Pradesh Municipalities Act, 1916 hereinunder in

section 43-D of hi h f

UP. Actno.2of  this chapter referred to as the principal Act, for sub-section (4), the following

1916 sub-section shall be substituted, namely :—

‘‘(4) Within seven. days of the constitution or reconstitution of the

Municipality, the District Magistrate shall convene a meeting of the
Municipality for the Administration of oath or affirmation in the manner
prescribed in this section and such meeting shall be presided over by the - i
District Magistrate or in his absence by a Deputy Collector nominated by him
in this behalf. The Meeting, so convened shall be treated as the First Meeting
of the Municipality.”

Insertion of new 3. Afier section 68-A of the principal Act the following sections shall be

section 68-B and .
section 68-C inserted, namely:—

*‘68-B (1) Notwithstanding anything to the contrary contained in any
other law for the time being in force and without prejudice to the generality of
the powers conferred by this Act or the rules made thereunder the Executive
Officer of concerned Municipality, may at any time by general or special order
direct any regular, adhoc or contractual employee of the Municipality, who
goes or remains on or otherwise takes part in any strike which has been
prohibited by an order under sub-section (1) of section 3 of the Uttar Pradesh
Essential Services Maintenance Act, 1966 to resume duty by the day or hour
and in the manner specified in the order.

{2) Notwithstanding anything to the*conti’a_ry contained in any other
provisions of this Act or the rules made thereunder,~ :

(a) the employment or contract of a regular, adhoc or contractual
employee of the Municipality shall become void with effect from the day
or hour specified in the order referred to in sub-section (1) if the
employee fails to resume duty in response to the said order; . ’ ‘

(b) where the employment or contract of a regular, adhoc or
contractual employee bécomes void under clause (a), the services of such
employee shall stand terminated and such employee shall not be entitled
to any.notice before the termination of his services and no disciplinary
enquiry shall be required.  before such action.

(3) In particular and without prejudice to the generality of the foregoing
provisions of this section, the Municipality shall not be liable for payment of
salary of any such employee beyond the day or hour specxﬁed in the order
referred to in sub-section (1). ;

68-C. The Executive Officer of . concemned Municipality shall,
notwithstanding anything to the contrary contained in any other provisions of
this Act or the rules or regulations made thereunder be competent to appoint on
temporary basis any person possessing the requisite qualifications for
discharging the duties of the post of the employee referred to in section 68-B.”

CHAPTER-III
Amendment of the Uttar Pradesh Municipal Corporation Act, 1959

Amendment of 4. In section 85 of the Uttar Pradesh Municipal Corporation Act, 1959,
section 85 of U P 1 reinafter in this chapter referred to as the principal Act, for sub-section (1-A) the
following sub-section shall be substituted, namely:—

Act no. 2 of 1959
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inserted,

“(1-A) Within seven days of the constitution under section 9 or
reconstitution under section 538 of the Corporation the Municipal Commissioner
shall convene a meeting of the Municipal Corporation. The Commissioner of the
Division or in his absence the District Magistrate shall administer the oath or
affirmation to the Mayor and thereafter the Mayor shall administer the oath or
affirmation to corporators who have been declared elected. Such meeting shall be
presided over by the Commissioner of the Division or in his absence the District
Magistrate. The meeting so convened, shall be treated as the First Meeting of the
Municipal Corporation.”’

5. After section 112-D of the principal Act the following sub-sectlon shall be
namely:—

““112-E (1) Notwithstanding anything contained in any other faw for the
time being in force and without prejudice to the generality of the powers
conferred by this Act or the rules made thereunder the Municipal Commissioner
may at any time by general or special order direct any regular, adhoc or
contractual employee of the Municipal Corporation who goes or remains on or
otherwise takes part in any strike which has been prohibited by an order under
sub-section (1) of section 3 of the Uttar Pradash Essential Services Maintenance
Act, 1966 to resume duty by the day or hour and in the manner specified in the
order.

(2) Notwithstanding anything contained in any other provisions of this Act
or the rules made thereunder,- ‘

{a) the employment or contract of a regular, adhoc or contractual
employee with the Corporation shall become void with effect from the day
or hour specified in the order referred to in sub-section (1) if the employee
fails to resume duty in response to the said order;

(b) where the employment or contract of a regular, adhoc or.

contractual employee becomes void under clause (a), the services of such

employee shall stand terminated and such employee shall not be entitled to

any notice before the termination of his services, nor any disciplinary
inquiry shall be required before such action.

(3) In particular, and without prejudlce to the generality of the foregoing
provisions of this section, the Municipal Corporation shall not be liable for
payment of salary of any such employee beyond the day or hour specified in the
order referred to m subosectlon (1.

(4) The Municipal Commissioner shall, notwithstanding anything to the
contrary contained in any other provisions of this Act or the rules and regulations
made thereunder be competent-to appoint on temporary basis any person
possessing the requisite qualifications for discharging the duties of the post or the
employee referred to in sub-section (2).

6. In section 172 of the principal Act,—

(a) in sub-section (1) for clause (c) the following clauses shall be
substituted, namely:-

*‘(c) a tax on helicopters or any other type of planes, when they land on or
take off from the helipads, airports, airsteps or places made for this purpose
situated within the Corporation. The tax so imposed shall be paid by the airport
authority or person or persons, or managers, or director or institution or
department or agency involved in the maintenance, management and supervision
of the airport, airstrip, helipad or the place as the case may be.”’

(d) a tax on trades and professions.

Insertion of
new section
112-E

Amendment -
of section 172
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(e) a tax on deeds of transfer of immovable property situated within the

city.
(f) a tax on vacant land situated within the city.
(b) in sub-section (2),~
(i) for clause (a) the following clause shall be swbstitued,
namely:—
“*(a) a tax on callings and on holding a public or private
appointment.”’
(ii) clause (g) shall be omirted. V
Amendment of 7. In section 177 of the principal Act, for clause (c) the following clause shall

section 177 be substituted, namely:—

“(c¢) building solely used as schools and intermediate colleges whether
aided by the State Govemment or not, fields, farms and gardens of
Government aided institutes of research and development, playgrounds of
Government aided or unaided recognised educational institutions and sports
stadium.”’

“STATEMENT OF OBJECTS AND REASONS

With a view to making the provisions of the Uttar Pradesh Municipalities Act, 1916 and the Uttar
Pradesh Municipal Corporation Act, 1959 more effective, it has been decided to amend the said Acts
mainly to provide for,— '

(a) clarifying that the meeting of a Municipality or of a Corporation convened after its
constitution or re-constitution for administration of oath or affirmation shall be the first meeting of
that Municipality or Corporation as the case may be;

(b) empowering the Executive Officer of a Municipality or the Municipal Commissioner o}
a Corporation to direct, by general or special order, any regular, adhoc or contractual employee of
the Municipality or the Corporation, as thé case may be, who goes or remains on or otherwise
takes part in any prohibited strike to resume duty and to make new appointment to the posts held
by the employees who have failed to comply with the said order;

(c) authorising the Corporation to impose tax on helicopters or any other type of planes
when they land on or take off from the helipads, airports, airstrips or places made for this purpose
situated within the Corporation instead of on animals used for riding, driving, draught or burden
kept within the city; ~

(d) authorising the Corporation to impose tax on certain items in respect of which the
Corporation is heitherto authorised to impose tax in addition to the items on which the
Corporation is fully authorised to impose tax;

() exempting from levy of tax the fields, farms and gardens of Government, aided institutes
of research and development, playgrounds of Government, aided or unaided recognised
educational institutions and sports stadium. ,

The Uttar Pradesh Urban Local Self-Government Laws (Second Amendment) Bill, 2006 is
introduced accordingly.

By order,
VIRENDRA SINGH,
Pramukh Sachiv.
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No. 422('2)IIJXXIX-V-1-2023-‘]'(ka)—5—2023
Dated Lucknow, Augusi 21,2023

IN pursnance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Naagar Sthaniya Swayatt Shasan Vidhi (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam
Sankhya 5 of 2023) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
August 17, 2023. The Nagar Vikas Anubhag-1 is administratively concerned with the said Adhiniyam:

THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT LAWS
(AMENDMENT) ACT, 2023

(U.P. Act No. 5 0f 2023)
. [4s passed by the Uttar Pradesh Legislature]

AN
ACT

ﬂlrther to amend the Uttar Pradesh Mumczpa!zttes Act, 1916 and the Uttar Pradesh
Mumc:pal Corporation Act, 1959.

IT Is HEREBY enacted in the Seventy fourth Year of the Republic of India as follows :—

CHAPTER-1

Preliminary
Short title, . €)] ThiS Act may be called the Uttar Pradesh Urban Local Self
extent and Govemment Laws (Amendment) Act, 2023.

commencement

(2) 1t shall extend to the whole of the State of Uttar Pradesh.
(3) It shall be deemed to have come into force on 29" March, 2023.

-
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S CHAPTER-II
AMENDMENT OF THE UTTAR PRADESH MUNICIPALITIES ACT, 1916
2 - In the Uttar Pradesh Municipalities Act, 1916, for sub-section (5) of section Amendment of
9-A, the following sub-section shall be substituted, namely :- section
. . 9-A of U.P.Act
no. 2 of 1916

“(5) The office of the President of the Municipal Councils and Nagar
Panchayat shall be reserved and aliotted for the Scheduled Castes, the Scheduled Tribes
‘and the Backward Classes and women, in the manner given below:-

_ (1) Reservation and allotment of offices of the President - (a) The
reservation and allotment of offices of the President under this sub- section, shall be
done separately for the Municipal Councils and Nagar Panchayats in the manner
hereinafter provided. '

{b) The number of offices to be reserved —

(i) for the Scheduled Castes or for the Scheduled Tribes shall be
- determined in the manner that it shall bear, as nearly as may be, the same
proportion to the total number of offices in the State as the population of the
Scheduled Castes in the urban area of the State, or of the Scheduled Tribes in
the urban area of the State, bears to the total population of such area in the
State and if in determining such number of offices, there comes a remainder
then, if it is half or less than half of the divisor, it shall be ignored and if it is
more than half of the divisor, the quotient shall be increased by one and the
number so arrived at shall be the number of offices to be reserved for the
Scheduled Castes or the Scheduled Tribes, as the case may be;

(i) for the Backward Classes shall be determined in the manner that it
shall bear, as nearly as may be, the same proportion to the total number of
offices in the State as the population of the Backward Classes in the urban
areas of the State bears to the total population of such area in the State and if in
determining such number of offices, there comes a remainder then it shall be
ignoted and the number so arrived at, shall be the number of offices to be
reserved for the Backward Classes : )

. Provided that the number of offices to be teserved for the backward
classes under this clause shall not be more than twenty-seven per cent of the
total number of offices in the State,

(iii) for the women belonging to the Scheduled Castes, the Scheduled
Tribes and the Backward Classes, as the case may be, under sub-section (3)
shall not be less than one-third of the number of offices for the Scheduled
Castes, Scheduted Tribes and for the Backward Classes and if in determining
such number of offices there comes a remainder then the quotient shail be
increased by one and the number so arrived at shall be the number of offices to
be reserved for e women belonging to the Scheduled Castes, Scheduled
Tribes and Backward Classes, as the case may be;

(iv) for the women, shall not be less than one-third of the total number of
offices in the State including the number of offices reserved under item (iii) and
if in determining such number of offices, there comes a remainder then- the
quotient shall be increased by one and the number so arrived at shall, be the
number of offices to be reserved for the women.
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Explanation- 1t is hereby clarified that the words "urban area of the State” as
occurring in this sub-clause, shall mean and shall be deemed to include, the urban area of

.all the Municipal Councils or the urban area of all the Nagar Panchayais, as the case may
be.

{¢) In'case of the Municipal Councils of the State:-

(i) the number of offices determined under item number (i) of sub-clause (b) for
the Scheduled Castes including.the number of offices determined under item (iii) .of the
said sub-clause for the women belonging to Scheduled Castes shall be distributed into
Divisions as a unit in such manner that the proportion of offices reserved for Scheduled
Castes in a Division shall bear the same proportion to the total number of offices in that
Division as the population of Scheduled Castes in the urban areas of the Division bear to

the total urban population of the Division:

Provided that if the proportion of offices determined in such manner for Scheduled
Castes to the total number of offices in a Division exceeds the proportion of total number
of offices reserved for Scheduled Castes to the total number of offices at the State level,

. such allotment of the offices in that Division would be restricted to the extent of that

proportion: _

Provided further that if the total number of offices determined for Scheduled Castes
at the State, level remains to be distributed amongst the Divisions of the Stéte, such offices
shall be distributed in those Divisions, in descending order, whose proportion of Schedule
Caste population to the total urban population of the Division is more than the proportion
of Scheduled Castes population in the urban area of the State bear to the total urban
popuiation of the State: :

Provided also that such distribution of offices of Scheduled Castes in the Divisions
shall be done one office at a time to one Division; and this cycle shall continue till no such
office remains to be distributed;

(ii) the number of offices determined under item number (i) of sub- clause (b) for
the Scheduled Tribes including the number of offices determined under item (iii) of the
said sub-clause for the women belonging to Scheduled Tribes shall be distributed into
Divisions as unit in such manner that the proportion of offices reserved for Scheduled
Tribes in a Division shall bear the same proportion to the total number of offices in that
Division as the population of Scheduled Tribes in the urban area of the Division bear to
the total urban population of the Division:

Provided that if the proportion of offices determined in such manner for Scheduled
Tribes to the total number of offices in a Division exceeds the proportion of total number
of offices reserved for Scheduled Tribes to the total number of offices at the State level,
such allotment of the offices in that Division would be restricted to the extent of that
proportion: o :

Provided further that if the total number of offices determined for Scheduled Tribes
at the State level remains to be distributed amongst the Divisions of the State, such offices
will be distributed in those Divisions, in descending order, whose proportion of Scheduled

~ Tribes population to the total urban population of the Division, is more than the proportion

of Scheduled Tribes population in the urban area of the State bears to the total urban
population of the State:
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Provided also that such distribution of offices of Scheduled Trbes in the
Divisions shall be done, one office at a time to one Division; and this cycle shall
continue till no such office remains to be distributed;

(iif) the number of offices determined under item number (ii} of sub- clause
(b) for the Backward Classes including the number of offices determined under item (1i1)
of the said sub-clause for the women belonging to Backward Class shall be distributed
into Divisions as unit in such manner that the proportion of offices reserved for
Backward Classes in a Division shall bear the same proportion to the total number of
offices in that Division, as the population of Backward Classes in the urban areas of the
Division bear to the total urban population of the Division:

Provided that if the proportion of offices determined in such manner for
Backward Classes to the total number of offices in a Division exceeds the proportions of
total number of offices reserved for Backward Classes to the total number of offices at
the State level such allotment of the offices in that Division would be restricted to the
extent of that proportion:

Provided further that if the total number of offices determined for Backward
Classes at the State level remains to be distributed amongst the Divisions of the State,
such offices shall be distributed in those Divisions, in descending order, whose
proportion of Backward Class population to the total urban population of the Division is
more than the proportion of Backward Class population in the urban area of the State
bear to the total urbanpopulation of the State:

Provided also that such distribution of offices of Backward Classes in the
Divisions shall be done one office at a time to one Division; and this cycle shall
continue till no such office remains to be distributed.

(d)Subject to sub-clause (b) the number of offices of the Presidents determined
under sub-clause (c} for Municipal Councils of a Division shall be allotted to different
Municipal Councils in the Division, in the manner that —

(i) the Municipal Councils of a Division shall be first arranged in accordance
with the percentage of population of the Scheduled Castes in the Division in descending
order and the number of offices determined in item (i) of sub-clause (c) for the
Scheduled Castes including the number of seats determined under the said sub-clause

for the women belonging to the Scheduled Castes, shall be allotted to such Municipal -

Councils which have the largest percentage of population of the Scheduled Castes in the
Division: ' ' _
Provided that such Municipal Councils shall be first allotted to the women
belonging to the Scheduled Castes;

(ii) the Municipal Councils, excluding those which have been reserved under
the item (i) of this sub-clause, shall then be arranged in accordance with the percentage
of population of the Scheduled Tribes in the Division, in descending order and the
number of offices determined in item (ii) of sub-clause (c) for the Scheduled Tribes,
including the number of offices determined under the said sub-clause for the women,
belonging to the Scheduled Tribes, shall be allotted to such Municipal Councils which
have the largest percentage of population of the Scheduled Tribes in the Division:

Provided that such Municipal Councils shall be first allotted to the women
belonging to the Scheduled Tribes; '
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(iii) the Municipal Councils, excluding those which have been reserved under the
item (i) and (i) of this sub-clause shall then be arranged in accordance with the
percentage of population of the Backward Classes in the Division, in descending order
and the number of offices determined in item (iii) of sub-clause (c) for the Backward
Classes, including the number of offices determined under the said sub-clause for the

. women, belonging to the Backward Classes, shall be allotted to such Municipal Councils
which have the largest percentage of population of the Backward Classes in the Division:

Provided that such Municipal Councils shall be first allotted to the women

* belonging to the Backward Classes;

(iv) the Municipal Couhcils, excluding those which have been reserved under the
item (i), (ii) and (iif) of this sub-clause shall then be arranged in accordance with the
population of the Municipal Councils in the Division, in descending order and the number
of offices determined in item (iv) of sub-clause (b) excluding the number of offices
determined under the item (iii) of sub-clause (b) for the women, belonging to the
Scheduled Castes, Scheduled Tribes and Backward Classes, shall be allotted to such
Municipal Councils in the Division:

_ Explanation- For the purposes of item (i}, (ii) and (iii) of this sub-clause the
arrangement of Municipal Councils in descending order shall be done in the manner that
the Municipal Council having the largest percentage of population of the Scheduled
Castes, the Scheduled Tribes or the Backward Classes, as the case may be, in the
Division shall be placed first and Municipal Council having lesser percentage of
population of Scheduled Castes, Scheduled Tribes and the Backward .Classes than the
first shall be placed next and so on and for the purposes of item (iv) of this sub-clause the
Municipal Councils shall be arranged in the like manner, keeping in view the population
of the Municipal Councils in the Division:

(e) In case of the Nagar Panchayats of the State:-

(i) the number of offices determined under item number (i) of sub-clause (b) for
the offices of Scheduled Castes including the number of offices determined under item
(iii) of the said sub-clause for the. women belenging to Scheduled Castes shall be
distributed into Districts as unit in such manner that the proportion of offices reserved for
Scheduled Castes in a District shall bear the same proportion to the total number of
offices in that District as the population of Scheduled Castes in the urban area of the
District bear to the total urban population of the District: ,

Provided that if the proportion of offices determined in such manner for Scheduled
Castes to the total number of offices in a District exceeds the proportion of total number
of offices reserved for Scheduled Castes to the total number of offices at the State level,
such allotment of offices in that District would be restricted to the extent of that
proportion: ‘

- Provided further that if the total number of offices determined for Scheduled Castes
at the State level remains to be distributed amongst the Districts of the State, such offices
will be distributed in those Districts in descending order, whose proportion of Scheduled
Caste pbpulan'on to the totzl urbar population of the District is more than the proportion
of Scheduled Caste population in the urban area of the State bear to the total urban
population of the State: . .

Provided also that such distribution of offices of Scheduled Castes in the Districts
shall be done one office at a time to one District; and this cycle shall continue till no such

#0ffice remains to be distributed.
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(ii) the number of offices determined. under item number (i) of sub- clause (b)
for the offices of Scheduled Tribes including the number of offices determined under
item (iii) of the said sub-clause for the women belonging to Scheduled Tribes shall be
distributed into Districts as unit in such manner that the proportion offices reserved for
Scheduled Tribes in a District shall bears the same proportion to the total number of
offices in that District as the population of Scheduled Tribes in the urban area of the
District bears to the total urban population of the District:

Provided that if the proportion of offices determined in such manner for
Scheduled Tribes to the total number of offices in a District exceeds the proportion of
total number of offices reserved for Scheduled Tribes to the total number of offices at
the State level, such allotment of offices in that District would be restricted to the extent
of that proportion:

Provided further that if the total number of offices determined for Scheduled

" Tribes at the State level remains to be distributed amongst the District of the State, such
offices shall be distributed in those Districts in descending order whose proportion of
Scheduled Tribes population to the total urban population of the District is more than
the proportion of Scheduled Tribes population in the urban area of the State bear to the
total urban population of the State:

Provided also that such distribution of offices of Scheduled Tribes in the
Districts shall be done one office at a time to one District; and this cycle shall continue
till no such office remains to be distributed.

(ili)  the number of offices determined under item number (ii) of sub- clause
(b) for the offices of Backward Classes including the number of offices determined
under jtem (iii} of the said sub-clause for the women belonging to Backward Classes
shall be distributed into Districts as unit in such manner that the proportion of offices
reserved for Backward Classes in the District shall bear the same proportion to the total
number of offices in that District as the population of a Backward Class in the urban
areas of the District bears to the total urban population of the District:

Provided that if the proportion of offices determined in such manner for
Backward Classes to the total number of offices in a District exceeds the proportion of

total number of offices reserved for Backward Classes to the total number of offices at

the State level such allotment of offices in that District would be restricted to the extent
of that proportion:

Provided further that if the total mimber of offices determined for Backward
Classes at the State level remains to be distributed amongst the Districts of the State,
such offices shall be distributed in those Districts in descending order, whose proportion
of Backward Class population to the total urban population of the District is more than
the proportion of Backward Class population in the urban area of the State bears to the
total urban population of the State:

Provided also that such distribution of offices of Backward Classes in the
Districts shall be done one office at a time to one District; and this cycle will continue
till no such office remains to be distributed.

(f) Subject to sub-clause (b) the number of offices of the Presidents determined
under sub-clause (¢) for Nagar Panchayats of a District shall be allotted to different
Nagar Panchayats in the District, in the manner that —

:

514 RPH 2023 Adhiniyam folder. data 6d



16 Ie USTT SEIURY, oi, 21 JUTE, 2023

(i) the Nagar Panchayat of a District shall be first arranged in accordance with
the percentage of population of the Scheduled Castes in the District in descending
order and the number of offices determined in item (i) of sub-clause (e) for the
Scheduled Castes including the number of seats determined under the said sub-clause
for the women belonging to the Scheduled Castes, shall be allotted to such Nagar
Panchayat which have the largest percentage of population of the Scheduled Castes in
the District: ‘

Provided that such Nagar Panch:clyat shall be first allotted to the women
belonging to the Scheduled Castes; R

(ii) the Nagar Panchayat, excluding those which have been reserved under the
item (i) of this sub-clause, shall then be arranged in accordance with the percentage of
population of the Scheduled Tribes in the District, in descending order and the mumber
of offices determined in item (ii) of sub-clause (e) for the Scheduled Tribes, including
the number of offices determined under the said sub-clause for the women, belonging
to the Scheduled Tribes, shall be allotted to such Nagar Panchayat which have the
largest percentage of population of the Scheduled Tribes in the District:

Provided that such Négar Panchayat shall be first allotted to the women
belonging to the Scheduled Tribes; '

(iti} the Nagar Panchayat, excluding those which have been reserved under
the item (i) and (ii) of this sub-clause shall then be arranged in accordance with the
percentage of population of the Backward Classes in the District, in descending order
and the number of offices determined in item (iii) of sub-clause (e) for the Backward
Classes, including the number of offices determined under the said sub-clause for the

_ women, belonging to the Backward Ciasses, shall be allotted to such Nagar Panchayat
which have the largest percentage of population of the Backward Classes in the
- District:

Provided -that such Nagar Panchayat shall be first allotted to the women
belonging to the Backward Classes;

(iv) the Nagar Panchayat, excluding those which have been reserved under
the item (i), (ii) and (iii) of this sub-clause shall then be arranged in accordanice with -
the population of the Nagar Panchayat in the District, in descending order and the
number of offices determined in item (iv) of sub-clause (b} excluding the number of
offices defermined under the item (iii) of sub-clause (b) for the women, belonging to
the Scheduled Castes, Scheduled Tribes and Backward Classes, shall be allotted to
such Nagar Panchayat in the District:

- Explanation- For the purposes of item (i}, (i) and (iii} of this sub-clause the
arrangement of Nagar Panchayat in descending order shall be done in the manner
that the Nagar Panchayar having the largest percentage of population -of the
Scheduled Caste, the Scheduled Tribes or the Backward Classes, as the case may be,
in the District shall be placed first and Nagar Panchayat having lesser percentage of
population of Scheduled Castes, Scheduled Tribes and the Backward Classes than the
first shall be placed next and so on and for the purposes of item (iv) of this sub-clause
the Nagar P&nckay.a'r shall be arranged in the like manner, keeping in view the
population of the Nagar Panchayat in the District.

514 RPH 2023 Adhiniyam folder. data 6d




e

—

TN WY YN THE, 21 3TN, 2023

17

(g) If on the basis of the population of the Scheduled Castes, the Scheduled
Tribes or the Backward Classes in a Municipal Council or Nagar Panchayat —

(i) only one office could be reserved for the Scheduled Castes or for the

Scheduled Tribes or for the Backward Classes, as the case may be, such office

shall be allotted to the women.

- (ii) no office could be reserved for the Scheduled Castes or for the

ScheduIPd Tribes or for the Backward Classes, the order of allotment of offices

referred in sub-clause (d} or (f) shall be so adhered to as if there is no reference in

it to the Scheduled Castes or to the Scheduled Tribes or the Backward Classes, as
the case may be.

(h) The Divisions/Districts wherein the offices of the Presidents of Municipal
Councils or Nagar Panchayats, as the case may be allotted in any election to the person
belonging to the Scheduled Castes, the Scheduled Tribes, the Backward Classes, or the
women shall not be allotied in the next following election respectively to the person
belonging to the Scheduled Castes, the Scheduled Tribes, the Backward Classes or the
women and the offices to the Municipal Councils or Nagar Panchayats in a Division or
Districts as the case may be, shall be allotted in the subsequent elections, in the cyclic
order in the order referred to in sub-clauses (d) and (f) respectively.

. Explanation-I It is hereby clarified that the words "any election” and
"subsequent election” as occurring in this sub-clause, shall not include and shall be

deemed to have never included the elections held, before promulgation of the Uttar -

Pradesh Urbar Local Self Government Laws (Amendment) Ordinance, 2023 (U.P.
Ordinance no. 3 of 2023)

Explanation-II Notwithstanding any judgment, order or decree of any Court.
Tribunal or Atitherity it is hereby declared that elections held before promulgation of
the Uttar Pradesh Urban Local Self Government Laws (Amendment) Ordinance, 2023
(UP. Ordinance no. 3 of 2023), shall not be deemed to be the "any election” as

- contemplated under this sub-section and the next elections to be held under this section
accordingly shall not be deemed to be subsequent election.”

CHAPTER- 111
AMENDMENT OF THE UTTAR PRADESH MUNICIPAL CORPORATION
ACT, 1959

3. In the Uttar Pradesh Municipal Corporation Act, 1959, in sub-section (5) of
Section 7:- o
(a) in sub-clause (b) of clause 1 after item (ii) the following item shall be
inserted, namely

“(ii} for the women shall not be less than one-third of the total number of
offices in the State including the number of offices reserved under item (i) and if
in determining such number of offices, there comes a remainder then the quotient
shall be increased by one and the number so arrived at shall, be the number of
offices to be reserved for the women;”

(b) sub-clause (c) of clause | shall be omitted;

(c)} for sub-clause (d) of clause 1 the following sub-clause shall be

substituted, namely:-

“(d) Subject to sub-clause (b) the number of offices of the Mayors
determined under sub-clause (b) for Municipal Corperations of the State offices
shall be allotted to different Municipal Corporations in the State, in the manner
that —

(i) the Municipal Corporations of the State shall be first arranged in
accordance with the percentage of population of the Scheduled Castes in the
urban area of the State in descending order and the number of offices determined
in item (i) of sub-clause (b) for the Scheduled Castes including the number of

offices determined under the said sub-clause for the women belonging to the -

Scheduted Castes, shall be allotted to such Municipal Corporations which have
the largest percentage of population of the Scheduled Castes in the State:
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Provided that such Municipal Corporations shall be first alfotted to the women
belonging to the Scheduled Castes; _

(i) the Municipal Corporations, excluding those to which offices have been allotted_
under the item (i) of this sub-clause, shall then be arranged in accordance with the
percentage of population of the Scheduled Tribes in the State, in descending order and the
number of offices determined in item (i) of sub-clause (b) for the Scheduled Tribes,
including the number of offices determined under- the said sub-clause for the women,
belonging to the Scheduled Tribes, shall be allotted to such Municipal Corporations
which have the largest percentage of population of the Scheduled Tribes in the State:

Provided that such Municipal Corporations shall be first allotted to the women
belonging to the Scheduled Tribes;

(iii) the Municipal Corporations, excluding those to which offices have been
allotted under the item (i) and (i) of this sub-clause shall then be arranged in accordance
with the percentage of population of the Backward Classes in the State, in descending
order and the number of offices determined in item (i) of sub-clause (b).for the Backward

- Classes, including the number of offices determined under the said sub-clause for the

women, belonging to the Backward Classes, shall be allotted to such Municipal
Corporations which have the fargest percentage of population of the Backward Classes in
the State:

Provided that such Municipal Corporations shall be first allotted to the women
belonging to the Backward Classeé;

(iv} the Municipal Corporations, excluding those to which offices have been
allotted under the item (i), (ii)} and (iii} of this sub-clause shail then be arranged in
accordance with the popﬁ]ation of the Municipal Corporations in the lState, in descending
order and the number of pfﬁces determined under item (iii) of sub-clause (b) excluding
the number of offices determined in item (ii) of sub-clause (b), for the women, shall be
allotted to such Municipal Corporations in the State:

Explanation-I For the purposes of item (i), (i) and (iii) of this sub-clause the

arrangement of Municipal Corporations in descending order shall be done in the manner

“that the Municipal Corporations having the largest percentage of population of the

Scheduled Caste, the Scheduled Tribes or the Backward Classes, as the case may be, in
the State shall be placed ﬁrsi‘ and Municipal Corporations having lesser percentage of.
population of Scheduled Castes, Scheduled Tribes and the Backward Classes than the
first shall be placed next and so on and for the purposes of item (iv) of this sub-clause the
Municipal Corporations shall be arranged in the like manner, keeping in view the
population of the Municipal Corporations of the State.

Explanation-ll It is hereby clarified that the words "urban area of the State" as .

occurring in this sub-clause, shall mean and shall be deemed to include, the urban areg
of all the Municipal Corporations.”

(d) for sub-clause (f) of clause 1, the following sub-clause shall be substituted,
namely:-
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“(f) The offices of the May:ors of Municipal Corporation allotted in any
election to the person belonging to the Scheduled Castes, the Scheduled Tribes,
the Backward Classes, or the women shall not be allotted in the next following
elections to the person belonging to the Scheduled Castes, the Scheduled
Tribes, the Backward Classes or the women respectively and the offices of the
Mayors of the Municipal Corporations in the State shall be allotted
in the subsequent elections, in the cyclic order in the order referred to in sub-
clause (d).

 Explanation-l it is hereby clarified that the words “previous election” and
"subsequent election” as occurring in the sub-clouse(f) of this clause and elsewhere in
this Act, shall not include and shall be deemed to have never included the efections heid,
before the promulgation of the Uttar Pradesh Local Self Government Laws’
(Amendment) Ordinance, 2023.

Explanation-li Notwithstanding any judgment, order or decree of any Court,.
Tribunal or Authority it is hereby declared that elections hefd before the promulgation
of the Uttar Pradesh Local Self Government Laws {Amendment) Ordinance, 2023 shall
not be deemed to be the "previous election” as contemplated under this section and the

“next elections to be held under this section accordingly shall not be deemed to be
subsequent efection.”

CHAPTER- IV
r
REPEAL AND SAVING _
Repeal and 4, (1) The Uttar Pradesh Urban Local Self Govemment Laws U.P.Ordinance
saving (Amendment) Ordinance, 2023 is hereby repealed. no.3 of 2023

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the-principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times. '

STATEMENT OF OBJECTS AND REASONS

_ To consolidate and amend the law relating to Municipalities, the Uttar Pradesh
Municipalities Act, 1916 and to provide for the establishment of Municipal Corporation for -

‘certain cities in Uttar Pradesh, the Uttar Pradesh Municipal Corporation Act, 1959 has been

enacted in the State of Uttar Pradesh.

In the year.2'0 17, for the urban local bodies in the State, the General Elections were 1_1e1d.
At that time 653 municipal bodies were in existence including 16 Nagar Nigam, 199 Nagar
Palika Parishads and 438 nagar Panchayats. In 2019 and 2022, new municipal bodies were
created by the State Governrnent and some bodies were merged and upgraded as a result of
which presently there are 762 urban bodies including 17 Municipal Corporations, 200 Municipal
councils and 545 Nagar Panchayats Due to the explry of the tenure of the Chairpersons of the

municipal bodies elected in the general election of 2017, there was a constitutional obligation to

- conduct general elections of all the mumrc1pa1 bodies of the State at the earliest.
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The State Government vide notification . no. 4032/9-1-2022-6-Nirva-22, dated
December 28, 2022 had constituted the Uttar Pradesh State Local Bodies Dedicated Backward
Classes Commission for identification of backward classes for the purpose of reservation by
conducting contemporaneous, rigorous, empirical- enquity into the nature and implications of
backwardness in the urban local bodies as mandated by Hon'ble Supreme Court in its judgements
in Writ Petition No. 356/1994, K. Krishnamurthy Vs. Union of India; Writ Petition No. 980/2019,
Vikas Kishan Rao Gawli Vs. State of Maharashtra and Writ Petition No. 278/2022, Suresh
Mahajan Vs. State of Madhya Pradesh. The Dedicated Commission in its report, presented to the
State Government had recommended to make changes in procedure for determination of the
‘Teservation in order to provide representation to the backward classes in the urban local bodies so
that the reservation is equally distributed in each district and division of the State.

In order to implement the recommendations and suggestions of the Commission it was

decided to carry out necessary changes in the relevant sections of the Uttar Pradesh
Municipalities Act, 1916 and the Uttar Pradesh Municipal Corporation Act, 1959.

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Municipal Local Self- -
Government Laws (Amendment) Ordinance, 2023 (Uttar Pradesh Ordinance no. 3 of 2023) was
promulgated by the Governor on March 29, 2023.

The Uttar Pradesh Municipal Local Self-Government Laws (Amedment) Bill, 2023 is
introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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